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. THE
P a r l ia m e n t a r y  d e b a t e s  
(P art I—Questions and Answers) 

OmCIAL BEPOBT

PARLIAMENT OF INDIA 

Friday, 17th August, 1«51

The House met at Half Past Two 
of the Clock

[M r . D e p u t y -S peak er  in the Chair"]

ORAL ANSWERS TO QUESTIONS

T elephone  F a cto r y  at B ang alo r e

*285. Shri Sidhva: (a) WiU the
Minister of Communioatioas be pleas
ed to state:

(a) whether the Telephone factory 
at Bangalore is working according to 
the schedule to produce complete tele
phones by the end of 1952;

(b) whether all the buildings for 
factory and offices have been complet
ed:

(c) how much machinery has so far 
arrived and been installed; and

(d) what are the percentages of 
parts already being manufactured in 
the factory?

The Deputy Minister of Commnnl- 
cations (Shri Raj Bahadur): (a) Yes.

(b) Out of 8 factory units, 5 have 
been completed and three are under 
construction. The administrative build
ing for offices is almost complete. All 
the construction work is exoected to 
be completed by the end of the year.

(r) Machines for the manufacture 
of the following items have been 
received and installed:

(1) Telephone Instruments—Manu
facture and Assembly.

(2) Frame work Manufacture.

(3) Relays—Manufacture and As
sembly.

(4) Bank—Manufacture and As
, sembly.
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(5) Miscellaneous equipment for 
Tool Room, Plant, Heat Treat
ment and Impregnation.

(d) (1) Telephone instniment--all 
parts except dials and condensors.

(2) Intermediate Distribution Frames 
and Main Distribution Frames— 100 
per cent.

(3)' Fuse Mountings Type Slip-in— 
100 per cent.

(4) Protectors Type 40B.— 100 per 
cent.

(5) Single Line Protectors— 100 per 
cent.

Shri Sidhva: What will be the total 
output when the factory starts' work
ing to full capacity?

Shri BaJ Bahadur: The total output 
is estimated to be of the value of 
Rs. 2i crores per anniim; in terms of 
instruments turned out it is expected 
to be 30,000 telephone lines and 50,000 
telephone instruments.

Shri Sidhva: Is any machinery still 
expected to arrive or has everything 
arrived?

Shri Raj Bahadur: All the important 
items of machinery have .already 
arrived. I don’t think any more im
portant items are expected.

Shri Soadhl: Sir, the hon. Minister 
mentioned the word ‘‘year” in the 
course of his reply. Is it calendar year 
or financial year?

Shri Raj Bahadur: It always«means 
financial year, unless otherwise speci
fied.

F ood G ifts

’»‘28n. Shri Sidiiva: (a) Will thi
.Minister of Food and Apiculture be
pleased to state whetl^er any gifts of 
foodgrains have been made from 
several parts of India to meet the 
Bihar and Madras situation?

(b) If no, what is the total qupntity 
State-wire, rer-eivf'd from the public or 
any other organization?
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(c) How have they been distributed?

(d) Are all these gifts received in 
response to the appeal made by the 
hon. the Prime Minister and are they 
voluntary gifts?

(e) What quantity of foodgrains was 
given free by the citizens of Bombay?

The Minister of Food and Agricul- 
tnre (Sbri K. M. Munshi): and
(d). Yes.

(b) Information has been called for 
from the State Governments and a 
Statement will be laid on the Table 
of the House when received.

(c) The gift foodgrains sent to the 
scarcity areas of Bihar and Madras 
are distributed free.

(e) Upto 31st of July, Bombay 
citizens donated 898 maunds of food
grains.

Shri Sidhva: What is the agency for 
supervising the delivery of these food « 
gifts to various centres? Is it a fact 
that these food gifts were not delivered 
to deserving persons, and was there 
any comment in the Press in Bihar in 
this respect?

Shri K. M. Manshi: So far as the
giving of these gifts is concerned, they 
are either sent to Bihar or Madras 
and handed over to the District Magis
trate of the District. As regards dis
tribution, it is done in most cases 
through the District Magistrates. I 
have no information that these gifts 
are given to undeserving persons.

Shri Sidhva: Is there any supervis
ing agency to see that they are 
delivered to the right persons?

Shri K. M. Munshi: As a matter of 
fact the District Magistrate is in 
charge of such agencies as distribute 
free and he is responsible for it. So 
far no complaints have been received 
that any of these gifts have been mis
applied.

Shri Jnani Ram: May I know if the 
Railway authorities make any conces
sion in the transport of food gifts?

Shri K. M. Munshi: I don’t exactly 
know, but in most cases the receiving 
States, if I mistake not, pay the 
freight. But directions have been 
given that when gift grains are col
lected they should be handed over to 
the District Magistrate at the place of 
collection and an equivalent quantity 
is being handed over at the place 
where the gift should have been sent 
so that unnecessary freight may not 
be incurred.

The Minister of State for Transport 
and Railways (Shri S^uittansm): I
may add that we are moving all these 
gifts at half rates.

«n f  TWHJIW*! f f l f  : IT? 3flr

^  % w r  3Tî ?r »niT f  

^  ^  fsRr irr ftw

^  afhc anftr

^  4'3rpT?rr

®Tft % WT a n ^  I ’

aftr % WT arnft t  ?

[Babu Ramnarayan Singh: What 
instructions have been sent from the 
Centre regarding the free distribution 
of food? Is it to be distributed free to 
the poor and on payment to the rich? 
What are the reports received from 
there?]

Shri K. M. Munshi: So far as the 
foodgrains which are donated to the 
Prime Minister’s Fund are concerned, 
they are only to be used in places 
where there is great scarcity and only 
for the very poor people.

Shri S. N. Das: May I know the 
names of the organisations which have 
collected foodgrains for Madras and 
Bihar?

Shri K« M. Munshi: I have not got 
the list of them here— I have got only 
the list of States who have collected.

Shri S. N, Das: May I know 
whether cases of unauthorised persons 
collecting foodgrains for scarcity areas 
have been detected an3rwhere in 
India?

Shri K. M. Munshi: No such case 
has come to our notice.

Shri Ramalingam Chettiar: Will the* 
hon. Minister consider the suggestion 
that these gifts may be handed over 
to famine committees for distribution 
to poor people in the shape of gruel 
and other things?

Shri K. M. Munshi: As a matter of 
fact, it is for the State Government 
to find out the exact places where 
such gifts are distributable.

Shri Ramalingam Chettiar: Will not 
the famine committees be better 
agencies for the purpose?

Shri K. M. Munshi: But that depends 
lupon the Madras Government It ifr 
despatched to the Madras Governmafnl
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and it is for them to decide which is 
the appropriate agency.

^nmr i Jra r w  «rr 

f% finrr ^
^  %?2r ^  WT w  ^  i 

^  ^  ^  fw T T  ^

^ I', ^  ^  ?fR ^  fW TT

afh: ^  ^ ^  t' ^  «Ft fir̂ TT

% fJn'JJTT i f ’ ŜTHfTT

^ spqr aTT^ ’HTT f  I

[Babu Ramnarayan Sinsrh: Sir, 1 
could not follow it. I wanted to know 
as to what instructions have been 
sent from the Centre regarding the 
free distribution of food, whether it 
is to be distributed to all or on pay
ment to those who can afford to pay 
for it and free to those who cannot 
afford to pay for it?]

swm inft (« f t  :

A ^

I ^  q-  ̂% f im  farr m m  

^  qr ^  fir ŷr

^ ^  'STRiT ^ ^

n̂f?̂  f  I 3?̂  5^^

^  ^  <hV< ^7^

^ ftp ^  ^

i

[The Prime Minister (Shri Jawahar- 
lal Nehru): May I give a detailed 
answer in this connection? The food- 
grains that have been purchased 
with the help of cash donations or 
donated to us in place of cash are 
distributed free to those who cannot 
afford to pay for it. It is another 
thing if by chance at some place food- 
grains are distributed to wrong 
persons, but, generally, the instructions 
are that these should be given free to 
those who cannot afford to pay.]

A ir  S er v ic e  betw e e n  In d u  and  K abul

•287. Shri Sidhva: (a) Will the
Minister of Communications be pleas
ed to state whether negotiations to 
start an air service between India and 
Kabul (Afghanistan) has been com
pleted?

(b) If so, what are the routes?
(c) If not, what are the reasons for 

the delay?

The Deputy Minister ef Conimimi- 
cations (Shri Raj Bahadur): (a) No,
Sir.

(b) Does not arise.

(c) A  service between India and 
Afghanistan would involve flight gver 
territory which the Government of 
Pakistan regard as “prohibited area*  ̂
and they have, so far, declined to 
permit such a service on that ground.

Shri Sidhva: May I know whether 
the Afghan Government approached 
us for the purpose of an air service 
between India and Afghanistan?

Shri Raj Bahadur: So far as we
and Afghanistan are concerned we 
have come to a settlement about the 
starting of an air service between 
India and Afghanistan but we are 
waiting for Pakistan to agree to it.

Shri Sidhva: May I know the reason 
why Pakistan has refused to let this 
service fly over their area? Under the 
international civil aviation rules may 
I know whether they are justified in 
refusing this permission?

Mr. Deputy-Speaker: He said Fakis> 
tan has declared it a prohibited area.

Shri Sidhva: I want to know whether 
they can do it under the international 
law.

Shri Raj Bahadur: For the infor
mation of the hon. Member may I 
Invite his attention to article 9 of the 
Convention on International civil 
Aviation. The relevant portion of that 
article is as follows:

“Each contracting State may, for 
reasons of military necessity or 
public safety, restrict or prohibit 
uniformly the aircraft of other 
States from flying over certain 
areas of its territory, provided that 
no distinction in this respect is 
made between the aircraft of the 
State whose territory is involved, 
engaged in international scheduled 
airline services, and the aircraft of 
the other contracting States like
wise engaged. Such prohibited 
areas shall be of reasonable extent 
and location so as not to interfere 
unnecessarily with air navigation. 
Descriptions of such prohibited 
areas in the territory of a contract
ing State, as well as any subse
quent alterations therein shall be 
communicated as soon as possible 

, to the other contracting States and 
to the International Civil Aviation 
Organization’'.

Shri Kesava Rao: May I know 
whether a non-stop flight from India 
to Kabul is not possible.
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Sliri HaJ Bahadur: NecessarUy it
shall have to pass over an area which 
Pakistan regards as prohibited.

Shri Jaipal Singh: I understood the 
reply to part (a) of the question to 
be in the negative. Does it mean that 
there is no difficulty in the negotiar 
tions between Afghanistan and our
selves, but the matter has been held 
up by Pakistan—is that so?

Shri BaJ Bahadur: I have already 
said that is so.

Dr. Deshmukh: Is it the view of the 
Government of India that under the 
article which was just now read out, 
Pakistan is justified in refusing per
mission for our aircrafts to fly to 
Kabul through their territory?

The Prime Minister (Shri Jawahar-
lal Nehru): My hon. T?olleague has 
just read out some international regu
lation. The House will notice that it 
states that such prohibited area should 
be reasonable in extent. One cannot 
say that a whole country is prohibited, 
or a whole province, or a whole of a 
large area. We feel that the area at 
present called prohibited from this 
point of view is unreasonably big. We 
are trying to find some way of going 
to Afghanistan which may perhaps 
avoid going over too much of the pro
hibited area—that is, of course, with 
the consent of Pakistan.

Shri Sondhi: Is it not a fact that 
such prohibitions can only be during 
the period of a war—or rather based 
on military necessity—that is the 
wording of the clause. What is the 
military necessity at this stage?

Shri Jawaharlal Nehru: In times of 
war normally services cease.

Shri Deshbandhu Gupta: Is it or is
it not open to Pakistan to hold it over 
indefinitely on that ground?

Shri Jawaharlal Nehru: Obviously,
it is open to them, unless, of course, 
Ihe International Organisation in 
charge of it deals, with it and tries to 
induce Pakistan to agree to some 
reasonable solution.

Shri Deshbandhu Gupta: Has any
thing been done in that connection to 
invoke the aid of the International 
Organisation.

Shri Jawaharlal Nehru: I do not
think so. T1 • will remember'
that we are fly'nr over Pakistan terri
tory, ju't rr; Pakistan aircraft are 
flyinV over our territory in cert^n 
places. For instance, we have to fly 
over East Bengal territory for going 
from some pnrts of West Bengal to

the north. And they fly over our terri
tory, with our permission, from West 
Pakistan to East Pakistan. ^  that, it 
is not as if we have prohibited from 
flying over each other’s territory. The 
question is that of particular parts. 
It is possible, without going over that 
particular area, one might quite 
slightly recede to the west, largely 
avoiding any prohibited area.

D e lh i T r an spo r t  A u t h o r it y  (B u s e s )

Shri Kamath: Will the Minis
ter of Transport be pleased to state:

(a) the number of buses in ninning 
order with the Delhi Transport Autho
rity as on 1st August 1951;

(b) the average number of passen
gers carried in these buses per day;

(c) the number of additional buses 
acquired to meet the needs of Delhi 
and New Delhi; and

(d) the number of covered shelters 
provided so far at bus stops on the 
routes between Delhi and New Delhi?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
160.

(b) 80,444.
(c) Eleven buses were added to the 

fleet during the current financial year.
(d) Siix. Eleven more are under 

construction and are expected to be 
completed shortly.

Shri Kamath: Of the 160 buses 
which are in running order, am I to 
understand that only the engines of 
these buses are in running order, 
though the bodies of many of them 
may be dilapidated and ramshackle 
and the roofs may be leaking?

Shri Santhanam: I do not quite 
understand the question. These 160 
buses were plying on the 1st of August 
on the roads of Delhi. This number 
does not include those buses which 
are undergoing repairs in the work
shops.

Shri Kamath: Has the hon. Minister 
cared to ascertain from the authorities 
how many of these running order 
buses are dilapidated in their chassis 
or body and the roofs of how many 
are leaking, with the result that the 
buses get flooded inside during the 
rains?

Shri Santhanam: I have not made 
any such enquiries, because there was 
no occasion for doing that.

Shri Kamath: With regard to the 
answer to part (d) of the question, 
between the date of the last session 
on which the Minister promised to 
have covered shelters built, and today.
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how many new shelters have been 
built—or has the status quo been 
maintained?

Shri Santhanam: 1 have already 
said that six shelters have been built 
and 11 more are under construction.

Shri Kamath: When were they 
built—^before the last session, or during 
or after the last session?

Shri Santhanam: The hon. Member 
may look to the reply to that question.

Shri Kamatb: I know the reply— 
probably the hon. Minister has for
gotten all about it.

Shri Deshbandhu Gapta: How many 
out of these 160 buses are new and 
how many are out of the lot which 
was purchased from the G.NJ.T.?

Shri Santhanam: Out of these 55 
were purchased in 1P48. 115 buses out 
of a total of 189 obtained from the
G.NJ.T. have been scrapped. So only 
the balance of 74 out of these 160 and 
the other vehicles in the workshops 
belong to the old G.N.I.T.

Shri Kamath: Is the Minister in a 
position to state as to when exactly 
these 6 shelters were built?

Mr. Deputy-Speaker: What is the 
need for it?

Shri Kamath: Nothing has been 
built for the present monsoon. The 
six were built long ago.

Mr. Deputy-Speaker: He said that
six have been built.

Shri Kamath: I want to know when 
they were built?

Mr. Deputy-Speaker: It is not
material—I do not allow that.

Shri Kamath: If you do not allow, 
that is your look out.

Shri Sondhi: May I know when the 
workshop is expected to start. Already 
three years are over. A special com
mittee was appointed and a special 
officer from Madras was asked to come 
over and report. According to his 
report a workshop is a basic neces
sity. It is now more than three years.

Shri Santhanam: Originally a site 
was chosen in Old Delhi. The new 
General Manager found that site un
suitable. A new site has now been 
chosen and matters have been more 
or less finalised.

Shri Sondhi: Can the hon. Minister 
assure us that at least in two or three 
years’ time the workshop will be

completed, because without a workshop 
no transport service can work? That 
is a lundamental necessity

Shri Santhanam: Yes. Sir. We ex
pect it to be completed in another two 
years.

Shri Deshbandhu Gupta: May I
know. Sir, the amount paid to different 
private workshops for repair work 
during the last one year?

Shri Santhanam: I do not think that 
ncmnally the Delhi Road Transport 
Authority take anything to private 
workshops. They have got their own 
workshop now which is more or less 
improvised. It is not as good as we 
want it to be. That is why we want a 
new workshop. But for any casual 
work which they might have done, L 
would like to have notice.

Shri R. Velayudhan: With regard to 
answer to part (c) of the question, 
may I know. Sir, whether the Minister 
is satisfied with the addition of eleven 
more buses only?

Shri Santhanam: The question was 
how many were added.

Now, the fleet will shortly be 
strengthened by 18 more new Albion 
Diesel engine buses. In addition, 80 
Albion Diesel engine buses were 
ordered and have begun to arrive. 
Arrangements for building bodies on 
these vehicles have also been com
pleted. These 80 vehicles are expected 
to be ready to be commissioned by 
December 1951. So, by the end of this 
year another 98 more new vehicles 
will be added to the Delhi Hoad Trans
port Authority.

Shri Shiva Rao: Is there any pro
posal before my hon. friend for throw
ing certain routes open to private 
enterprise in order to increase trans
port facilities in the City?

Shri Santhanam: There is no such 
proposal.

Shri Kamath: Has the Minister 
received complaints that between 
certain points on the route queues 
have got to wait sometimes for two ta 
three hours before they can get a bus 
and, if so, what arrangements have 
been made at these points for more 
adequate transport?

Shri Santhanam: The whole bus 
transport is under a statutory Corpora#* 
tion and all complaints are forwarded 
to it. Certainly I think the Corpora
tion should increase the number of 
buses, and arrangements have been 
made to put in more buses. As soon
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as these ninety-eight buses are added 
all the routes will be served much 
more quickly than they are now.

Shri Sondhl: Is it a fact that there 
were more buses under the G.N.I.T. 
than there are now under the Govern
ment.

Shri Santhanam: I can give the 
number of passengers carried.

Shri Soiidhi: I want the number of 
buses. You can overload. Is it not a 
fact that it was 227 and now it Is 175?

Shri Santhanam: 15^86 was the 
mileage covered then which is now
18,000. Therefore it will be realized....

Shri Sondhi: I am asking for the 
number of buses running. You can 
run free also after ten o’clock—they 
are running free—and the mileage 
may be more. But the number of 
buses has gone down.

Shri Santhanam: I have not got the
actual number of buses, but I think it 
was much less.

Shri Sondhi: It was 227 when we 
V'ok it over.

Shri Santhanam: That number in
cludes about one-third in the work
shop.

Shri Sondhi: No, no. I was a mem
ber of the committee.

Mr. Deputy-Speaker: Order, order. 
No argument. Next question.

F orest  La n d

*̂ 289. Shri Kshudiram MahaU: WiU 
the Minister of Food and Agriculture
be pleased to state the area needed to 
be forest land in India for climatic, 
soil conservation etc. reasons?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): It is esti
mated that the minimum area under 
forests should be one-third of the total 
land area or about 4.2 lakh square 
miles (about 270 million acres).

Shri Kshudiram Mahata: May I 
know what is the present acreage of 
forest lands and what is the area that 
is going to be deforested under the 
food self-sufficiency plan?

Shri K. M. Munshi: Forests consti
tute about 2-28 lakh square miles, i.e. 
about 18 per cent, of the total land 
area.

Shri Kshudiram Mahata: The second 
part of my question has not been 
answered. What is the forest area that 
is going to be reclaimed under the 
lood self-sufficiency plan?

Shri K. M. Munshi: There is no 
question of reclaiming forest lands. 
We have already less than what is 
required. Our present 18 per cent, is 
less than the 33 per cent, which is 
required.

Shri Kshudiram Mahata: That I 
understand. I wanted to know whether 
any forest land is being deforested 
under the food self-sufficiency plan.

Shri K. M. Munshi: We do not want 
to reclaim any portion which is 
covered by forests. Of course scrub 
jungle is a different thing; kans re
clamation is equally is a different 
thing. But there is no proposal to re
claim any land which is covered by 
forests.

Shri Kshudiram Mahata: May I
know whether Government is aware 
that in many States forest lands are 
deforested for various purposes?

Shri K. M. Munshi: Well, I have 
said it over and over again th it  on 
account of the abolition of zamindari, 
on account of integration and on 
account of various laws, private owners 
are deforesting their private forests.

Shri Kshudiram Mahata: May I
know whether State Governments 
themselves are deforesting forest 
lands?

Shri K. M. Munshi: Well, I do not 
know of any such case.

I  ftp artr 5; ^

fTC*?) n, ^

^  r ?

[Shri Jangde: Is it a fact that on 
the one hand the Government are 
making propaganda that more trees 
should be planted while on the other 
forest lands are being deforested?]

Shri K. M. Munshi: I do not know 
which Government is deforesting forest 
land. I should like to have informa
tion about it if the hon. Member has 
any.

Shri T. N. Singh: In the figures that 
the hon. Minister has given about the 
forest area which is considered neces
sary, has he taken into account the 
forest areas required for fighting the 
spread of deserts towards the eastern 
part from Rajputana side?

Shri K. M. Munshi: The afforesta
tion required for fighting erosion is 
in addition to what is already there.
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Shri T. N. Singh: Is anything being 
done to afforest areas in order to 
check the growth of the desert to
wards the eastern side from Rajputana?

Shri K. M. Munshi: There is a 
Central Government scheme of putting 
up a forest in the Sirohi window 
through which the hot winds come 
and which makes the Rajasthan desert 
such a severe menace. I also under
stand that where it is encroaching 
upon Uttar Pradesh there is going to 
be a belt of forest.

Pandit M. B. Bhargava: May I know 
what steps have been taken by the 
Government to check deforestation 
by the zamindars and Istimrqrdars in 
Ajmer and other places?

Shri K. M. Munshi: In some States 
private forests have been taken over 
and I understand there is some litiga
tion about it. In other places owners 
have already cut the timber and made 
money and I do not think any action 
can be taken against them.

Shri Jnani Ram: May ^I know 
whether the Government of India is 
giving any subsidy to the States for 
embarking upon the plan of afforesta
tion?

Shri K, M. Munshi: The only scheme 
which is now on the anvil is the 
Rajasthan afforestation scheme, and 
it does contemplate certain subsidies.

Shri R. Velayudhan: May I know if 
the Government of India have given 
any instructions to State Governments 
to keep a particular portion of the 
land as forest area?

Shri K. M. Munshi: The Govern
ment of India has always been telling 
the State Governments to increase 
their forests and to maintain such 
forests as are there.

Shri Amolakh Chand: Is there any 
proposal under Government to take 
over all private forests?

Shri K. M. Munshi: It is not a
subject which is in List A. It is really 
the jurisdiction of the States to do so.

Shri Sondhi: Is Government aware 
that for an area of about twenty-flve 
miles on the Grand Trunk Road on 
both sides, between Kamal and 
Ambala, thousands of pits have been 
dug and no trees have been planted, 
though the pits were dug last year?

Shri K. M. Munshi: I
enquiries about it.

will make

Cultivable  L and

<̂ 290. Shri Kshudiram MahaU: Will 
the Minister of Food and Agriculiun
be pleased to state:

(a) the area of lands under the culti
vation of cereal at present;

(b) the area of lands required for 
cereal cultivation to make the country 
self-sufficient; and

(c) the area of lands reclaimed for 
cereal cultivation but till now not 
brought under such cultivafion?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) 192 7
million acres during 1950-51.

(b) It is not possible to give any 
. figure since self-sufficiency is proposed
to be achieved both by undertaking 
intensive cultivation measures as wefl 
as by extending cultivation to un
cultivated areas.

(c) About 2-56 lakh acres, reclaimed 
by the Central Tractor Organisation 
during January-June 1951. which 
could be cultivated only in the next 
Rabi season. Similar information in 
respect of land reclamation schemes in 
different States is being collected.

xm  : WT 
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[Lala Achint Ram: Will the hon. 
Minister be pleased to state whether 
oyt of the area reclaimed for the culti-. 
vation of cereals some has been handed 
over to the Rehabilitation Department 
so that it may be utilised for the bene
fit of the refugees?]

Shri K. M. Munshi: As a matter of 
fact, some part of this land is being 
given to the refugees.

TTR; WT T̂T'T ^ V tf

^ so that they may give it to 
refugees!

[Lala Achint Bam: Have you handed 
over any area to the Rehabilitation 
Department so that they may give it 
to refugees?]
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Shri K. M. Munshi: Some part of 
the land reclaimed in this manner has 
been given to refugees.

Shri Kamath: What is the per capita 
cereal ration on the basis of which 
this self-sufficiency is calculated— 
12 oz. or 16 02.?

Shri K. M. Munshi: The self-suffici
ency as calculated by Lord Boyd Orr....

Shri Kamath: Not by you?

Shri K. M. Munshi: There are a 
number of varieties of “ self-sufficiency** 
in this country. One is 12 oz. in the 
urban areas and 16 oz. in the rural 
areas. That is the basis on which the 
calculation of self-sufficiency is made.

Shri Kamath: Is that the Lord 
Boyd Orr or the Government basis?

Shri K. M. Munshi: The word “ self
sufficiency” which we use for GU’ow 
More Food is on this basis. There is 
another popular meaning of “ self
sufficiency which creates all this con
fusion—that is the state when the 
imports are stopped completely. Those 
two are entirely different.

Dr. Ram Subhag Singh: May 1
know the area of reclaimed land where 
co-operative farming is in operation?

Shri K. M. Munshi: Notice.

Shri A. C. Guha: May I know if 
there has been any increase in the 
cultivable land for cultivation of 
cereal from that which was available 
in 1947 and if so, whether the increase 
in production has been proportionate 
to the increase in area?

Shri K. M. Munshi: There is a con
siderable increase both in 1948-49 and
1950-51. In 1948-49 the area under 
cultivation of cereal was 1,86,803 and 
in 1950-.51 it is 1,92.726 acres.

Shri A. C. Guha: May I know
whether the increase in cultivable land 
was proportionate to the increase In 
production?

Shri K, M. Munshi: The production 
last year, as everybody knows was 
reduced on account of natural calami
ties and therefore they cannot afford 
a basis for comparison.

Shri Jnani Ram: May I know when 
the self-sufficiency scheme of cereals 
is to be fulfilled?

Shri K, M. Munshi: It depends upon 
this. The first self-sufficiency is con
cerned with Grow More Food and I 
think it will be easy to reach it in a 
couple of years’ time but als regards 
the other self-sufficiency, i.e., stopping 
of imnorts, that is a much bigger ques
tion.

Shil Sldhva: As regards the Import 
question, may I know how is It much 
bigger? \

Shri K. M. Munshi: The distinction 
I m ^ e  is clear. The self-sufficiency 
for Grow More Food is to produce, 
namely 46 million tons of cereals. That
15 the Boyd Orr estimate which was 
made up to 1962 and which is now 
extended up to 1953. The other self
sufficiency is subject to the three 
exceptions which have already been 
stated. People normally are satisfied 
with only 12 ounces in urban areas or
16 ounces in rural areas; nor is such 
a meticulous distribution possible. 
So in order to stop imports and re
move controls altogether you require 
a much larger margin of safety, that 
is the wider self-sufficiency.

Shri Kamath: How can imports be 
stopped unless and until you reach at 
least the Boyd Orr quantity or target?

Shri K. M. Munshi: That is so. First 
of all you have to reach that target. 
Having reached that you have to try 
to acquire the margin necessary for 
reaching the other self-sufficiency.

Shri Kamath: What is that margin?

Shri K. M. Munshi: That margin 
would be anything from 4 to 5 million 
tons.

Shri Sidhva: Has the hon. Minister 
any data as to how much an average 
individual was eating before the war?

Shri K. M. Munshi: I think before 
the war it was a much higher average. 
To give a correct figure I would have 
to strain my memory and I do not 
want to be caught in contentious 
statistics by the hon. Member.

Su r v e y  or B ihar

*291. Shri R. Velayudhan: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether any survey was con
ducted in Bihar State to assess the 
food situatiori and the purchasing 
power of the community by the stu
dents of the Delhi University; and

(b) if so, what are the findings of 
the survey?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Yes.

(b) A  copy of the Summary of the 
Delhi School of Economics* Survey of 
the Bihar Food Crisis, prepared by the 
Director of the School, is placed on 
the Table of the House. fSee Appen
dix II, annexUre No. 24.]
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SfaH S. N. Das; Which of the districts 
were visited by this party?

Shri K. M. MuBshi; They say in 
their report that they visited the 
districts of Seran» Muzaffarpur, Dar- 
bhanga and Purnia.

Shri Rathnaswamy: In view of the 
fact that the conditions in certain 
parts of Madras border on famine^ do 
the Government propose to take steps 
to assist the food situation and also 
the purchasing capacity of the people? 
May 1 know if any private, agencies 
have approached the Government to 
give th^m the necessary facilities to 
undertake such work?

Shrt K. M. Mttnshi: As I pointed on 
the last occasion all steps are being 
taken to meet the difficulties of 
Madras.

Shri R. Velayudhaa: In the report 
it is stated that the Government of 
India have shown remarkable effici
ency though perhaps a little belatedly 
in moving foodgrains to the Bihar 
State. May I know whether the 
Government of India shares the same 
view?

Shri K. M. Munshi: The students of 
the school who went to inquire did 
not know that the Government of 
India had not the means to supply the 
necessary foodgrains at the time they 
referred to.

Shri R. Velayudhan: May I know 
under whose instructions did these 
school students and professors go to 
Bihar? Is it with the Minister s or 
with the Prime Minister’s instructions?

Shri K. M. Munshi: It was a self-
starting venture. They went by them
selves.

Shri R. Velayudhan: May I know 
whether the expenditure for this tour 
was met by the Government or by the 
Government of Bihar?

Shri K. M. Munshi: No. It was just 
a private inquiry.

Dr. Ram Subhag Singh: May I
know what steps were taken by the 
Governments both Central and pro
vincial to provide work to those
persons who were imable to buy 
food?

Shri K. M. Munshi: Yes. The work 
is being provided by the Government 
of Bihar.

Shri B. R. Bhagat: May I know the 
numl^er of fair-price shops and the 
price of foodgrains in the open 
market?

Shri K. M. Miuslli: That does not
arise out of the question, but I am- 
quite willing to give the figure. The 
total number of fairi-price shops on 
the 31st July 1951 was 9 ,7 « serving 
a total population of 1,87»77,3001 
persons.

R e c r u it m e n t  for  S pecial  P olice  in  
H yderabad

*292. Shri R, VelayttdhaB: Will the 
Minister of States be pleased to state:

(a) whether the Government of- 
India have given sanction to the 
Hyderabad State Government to 
recruit Special Police force from out
side the state; and

(b) if so. what is their number at: 
present?

The Mlniater of States, Traiisport 
and Railways (Shri Gopalaswami):
(a ) and (b). The Hyderabad State 
Government are fully competent to 
'make recruitment to their Police 
forces. No sanction of the Government 
of India is required for this purpose.

Shri R. Velayudhan: May I know 
whether the Government of India is 
aware that the Hyderabad Govern
ment have already recruited people 
from outside the State to maintain 
law and order?

Shri Gopalaswami: Yes. We are
aware of it.

Shri R. Velayudhan: May I know 
whether it is with the sanction of the 
Central Government that they have 
recruited people from outside the 
State?

Shri Gopalaswami: I have said that 
our sanction is not necessary.

Shri R. Velayudhan: May I know 
whether the expenditure for this addi
tional police force is met by the
Government of India or by the State 
Government?

Shri Gopalaswami: A gopd man̂  ̂
items in Hyderabad expenditure are 
met by the Government of India and 
with regard to the police, we are meet
ing a portion of the expenditure.

Shri R. Velayudhan: May I know 
if the people of Hyderabad have ‘
resented the recruitment of people 
from outside the State?

Shri Gopalaswami: Possibly the
section of opinion with which the hon.. 
Member is familiar objects to it.
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W heat  f r o m  A v s t r a l ia

*293, Shri Kesava Rao: Will the
Minister of Food and Agriculture be
pleased to estate:

(a) whether it is a fact that 
Australia will supply wheat to India 
under the Colombo Plan;

(b) what is the quantity of wheat 
Australia will supply to India; and

(c) what are the other cereals other 
than wheat Australia has agreed to 
send to India?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Yes. it 
is a fact that Australia will supply 
wheat to India under the Colombo 
Plan during the period 1st July 1951 
to 30th June 1952.

(b) Australia has offered to supply 
£ (A ) 3,700,000 worth of wheat during 
the above mentioned period.

(c) The Australian Government 
initially offered to supply some quanti
ties of barley, maize and sorghum and 
the balance in wheat [up to the total 
value of £ (A ) 3,700,000], but later 
at our request they agreed to supply 
the entire quantity in wheat.

Shri Kesava Rao: May I know at 
what price the Australian wheat will 
be obtained?

Shri K. M. Munshi: We have asked 
them to supply at the price of the 
International Wheat Pool but so far 
they have not agreed. Anyway they 
offered one cargo of wheat for Septem
ber shipment outside the Wheat Pool.

Shri Sohan Lai: May I know 
whether the Australian wheat will be 
cheaper or dearer in comparison to 
other wheat which have been im
ported?

Shri K. M. Munshi: It will depend
• on whether it comes within the Pool 
or outside it and what the prevailing 
market price would be on that day. 
I f  it is supplied within the Wheat Pool 
then 3,70,000 lbs. will fetch about 1*23 
lakh long tons; otherwise it will be 
1-24 lakh long tons at the free market 
price.

Shri Kesava Rao: May I know 
under this scheme when the Australian 
wheat ship will reach India?

Shri K. M. Munshi: I think it will 
take some time becausfe they have 
said that they will settle everything 
after the new season comes in.

Shri Sidhva: In view of the fact 
that more than one quality is pro-

• duced by Australia, what quality are

we going to get? Is it the best quality 
or is it an inferior quality?

Shri K. M. Munshi: I have not got 
the materials here. I think it is a good 
quality; it is not inferior quality.

Shri T. N. Singh: In view of the 
fact that wheat prices from Australia 
will work outside the Wheat Pool 
prices, will it not be better to avail 
the Colombo Aid Plan in other ways, 
because by this method we may be 
pa^ îng more and getting less in sterl-

Shri K. M. Munshi: That is really a 
suggestion which will be duly con
sidered.

Dr. Ram Subhag Singh: May I know 
the quantity of wheat allotted to India 
under the International Wheat Agree
ment, annually?

Shri K. M. Munshi: That is, as I 
said, 1*5 million tons.

Shro ff  Co m m it t e e  R eport

♦296. Shri Raj Kanwar: Will the
Minister of Railways be pleased to 
state:

(a) what steps Government propose 
to take with a view to ensure a pro
per and thorough stock-taking of the 
accumulated stocks of stores of 
various kinds on the Indian Railways 
as recommended by the Shroff Com
mittee; and

(b) what steps Government propose 
to take to ascertain and assess the 
culpability or otherwise of the various 
Controllers of Railway Stores and 
other officers concerned in regard to 
the disclosures made in the Commit
tee’s Report, especially with regard to 
the discovery of huge surplus stores?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Under the directions of the Railway 
Board, railway administrations have 
nearly completed the compilation of 
statements of stocks of various kinds 
in excess of 12 months requirements. 
In addition, a firm of Chartered 
Accountants has been appointed to 
compile a general inventory of total 
store-holdings on two railways as re
commended by the ‘Shroff* Committee.

(b) Accumulation of excess stocks 
is reported as due to various causes 
like carry-overs from war-time stocks; 
stocks coming to India after Partition; 
bunched supplies against old out
standing Supply Department orders 
fructify mg long after their due date; 
stocks for specific works rendered suiw 
plus due to the stoppage of works 
under the stress of economy; and 
emergent purchases made by railways
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due to uncertainty of deliveries and 
subsequent materialising of supplies 
(from orders placed on the Supply 
l>epartment. This may also be due to 
lack of Central control and co-ordi
nation. Machinery for such control 
and co-ordination is being evolved. 
Individual cases of heavy surplus 
stocks nre, however, under detailed 
investigation and further action will 
depend on the results of this exami
nation.

Shri EaJ Kanwar: What is the total 
book value of all the accumulated 
stocks of Railway stores referred to 
in the Shroflf Committee’s report?

Shri Santhanam: The Shroff Com
mittee’s report has referred only to 
certain illustrative items. We have 
Just compiled a full list of items. They 
h-ave not yet been evaluated.

Shri Raj Kanwar: Which of the 
Government Railways is the greatest 
offender in respect of purchase of sur
plus stores unlikely to be required for 
many years, and what is the explana
tion of the Chief Controller of Stores 
of that Railway with regard to this 
waste of public money?

Shri Santhanam: We are just get
ting full details of stocks. As I have 
said, one firm of Auditors has been 
appointed to go into the stores of two 
of the Railways which were considered 
to be the worst sinners in this respect. 
As soon as we get the report of the 
Chartered Accountants, we shall be 
glad to give the information.
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[Shri Bhatt: Will the hon. Minister 
be pleased to state whether the Mem
bers of Parliament will be given an 
opportunity to discuss the Shroff 
Enquiry Committee’s report?]

Shri Santhanam: The report has 
been placed in the Library and copies 
have been circulated to all the Mem
bers of the Central Advisory Council, 
as well as the Railway Standing 
Finance Committee. Members of the 
Central Advisory Council and the 
Standing Finance Committee may 
take it up with the Railway Ministry.
I  do not think it will be possible to 
find time in the Parliament unless 
Parliament itself urges it and the 
Leader of the House is willing to give 
time. I cannot say anything about 
time being available.

I *  MW : W r JTTTiflJr JTft ^  TT 

«rriB vJifr 

»nTr t  ft? ftrff #  ^ W w #

vnifl vi\  ark

cfNrr ^  11

[Shri Bhatt: Has the attention of 
the non. Minister been drawn to such 
criticisms of the Shroff Committee 
where severe strictures have been 
passed against the General Mana^rs, 
the Store Controller and some branches 
of the Railway administration?]

Shri Santhanam: Yes, Sir. We have 
read every page and every para of the 
report. The hon. Member may remem
ber that it was a committee appointed 
by us for the very purpose of finding 
out the truth regarding stores.

w r e : ^  ^
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[Shri Bhatt: Perhaps, I could not 
make my point understood to the hon. 
Minister. Has any other action been 
taken by the Railway Board against 
the officials besides calling their ex
planations regarding the excessive 
stores?]

Shri Santhanam: We have asked for 
explanation for every detailed item. 
We have also issued instructions as to 
how they are to be prevented in the 
future. The whole procedure and the 
organisation are being re-modelled.

M a r in e  B io lo g ical  Statio ns  and 
A q u a r iu m s

*297. Shri Jnani Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of Marine biological 
stations and Aquariums in India:

(b) the places where they are situ
ated; and

(c) the administrative authorities 
of the institutions?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a ) Ten, 
out of which two are combined Marine 
Biological Stations and Aquaria.
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(b ) and (c). A  statement giving 
tbe requisite information is laid on 
the Table of the House. [See Appen
dix II, annexure No. 25.]

Sbri Jnani Ram: May I know the 
number of the staff there and the 
annual cost of the Central Marine 
Research Station, Mandapam?

Shri K. M. Munshi: I have not got 
the figures here now.

Shrl Jaani Ram: May I know how 
far tbBse Research Stations have been 
able to prepare schemes for solving 
the food problem?

Shri K. M. Munshi: They are Re
search Stations; they are not Grow 
More Food stations.

Shri Kamath: Grow More Fish 
stations?

Shri A. C. Guha: From the state
ment, it is S3cn that there is no station 
in Bengal side. Bengal being a flsh 
eating province, will Government 
consider the establishment of any 
station in the Bengal side?

Shri K. M. Munshi: There is a
station in Calcutta with trawlers which 
the Bengal Government has acquired. 
It does not answer the descHption 
Marine Biological station. That is the 
reason why it has not been included 
in the list. "

S e r v ic e  P ostage  Sta m ps

*298. Shri Ra,1 Kanwar: Will the
Minister of Communications be pleas
ed to state:

(a) the tot.il fare value of Service 
Postage Stamps sold or issued during 
the last three years;

(b  ̂ the actual cost of printing them;
(r) whether it is a fact that post 

offices and postal officials are not re
quired to affix such stamps to their 
official communications, but only to 
frank them; and

(d) why a different policy is follow
ed in regard to Government offices 
other than the Postal Department in 
this matter?

The Deputy Minister of Communi
cations (Shrl Raj Bahadur): (a) and
(b). A statement is placed on the 
Table of the House giving all infor
mation askod for. [See Appendix II, 
annexure No. 26.]

(c) Yes. This incidently accords 
with the International Postal Regula
tions.

(d) The Posts and Telegraphs 
Department is run on commercial 
lines and has to recover postage for

every article posted from all include 
ing the Departments of Government. 
If they are allowed to frank articles 
it will be impracticable to maintain ft 
proper account of the legitimate 
revenue which should accrue to the 
Posts and Telegraphs Department, on 
account of postage for correspondence' 
posted by them.

Shri Raj Kanwar: Are there any 
practical difficulties in following the 
same practice in all the Government 
departments and offices as is followed 
in the postal department and thus 
save some money, that is the cost of 
printing service postage stamps for 
the public exchequer?

Mr. Deputy-Speaker: He ha»
answered in reply to part (d ) that 
maintaining accounts is rather difficult.

Dr. Ram Subhag Singh: May I know  ̂
whether our postal stamps are still 
printed in foreign countries?

'Shrl Raj Bahadur: That hardljr 
arises from this question.

Shri R. Velasmdhan: The hon.
Minister just now said that stamps 
are done on commercial lines; may I  
know whether the increase in stamp- 
duty is because of the increased ex
penditure in the making of stamps?

Shri Raj Bahadur: The question is 
not quite intelligible.

Shri R. Velasrudhan: Certainly I am 
more intelligent than the hon.
Minister.

Mr. Deputy-Speaker: The House 
must decide that.

Shri R. Velayudhan: I want an 
answer from the hon. Minister.

Mr. Deputy-Speaker: The hon. Minis
ter is not able to follow the question.

Shri Kamath: Have you disallowed 
Dr. Ram Subhag Singh's question, ,
Sir? ^

Mr. Deputy-Spcakcr: The . question 
was whether s lamps are still printed 
in foreign countries. The hon. Minister 
said that it does not arise out of the 
question. I also agree that it does not 

^arise.

Shrl Kamath: Do you agree?

Mr. Deputy-Speaker: Yes. This ques
tion relates to Service postage stamps, 
face value and the actual cost of 
printing.

Shri Raj Bahadur: I have not the 
slightest objection to oblige my hon. 
friend with an answer to his question.
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B ut I think he would also please 
•oblige me by putting a proper ques
tion.

Mr« Deputy-Speaker; Hon. Minis
ters are ready nowadays to give the 
answers in their possession. When- 
•e^er they are not able to answer and 
:say that a proper question may be 
put, it means that they have not got 
the answer.

Shift Sondhi: What is the signiflc- 
ance of 'nowadays* that you said, Sir?

Mr, Deputy-Speaker: After all, hon. 
Members are anxious to ask a number 
o f  supplementary questions which may 
not relate to the question and which 
may not be strictly relevant. Even 
they, the hon. Ministers are prepared 
-to answer.

Shrl Raj Bahadur: I am perpetually 
prepared to answer' questions. But, I 
only said that the question relates to 
Service postage stamps.

^  irtn i : TO*

^  Or ^

^  arrf I  %

# 3PT?f ^  feiT

^

i  \ ^  ^  ^  f̂ T̂T

w  ?

[Shri Jangde:,Will the hon. Minis
ter of Communications be pleased to 
state whether the attention of the 
Government has been drawn to the 
fact that at some places Government , 
employees have used the Service Post
age Stamps for their private purposes?
I f  so, have they been punished?]

sit TTn : firw f^?T >n: 

srrar ?r ^

3TTO^ t «p? t 'jfPTT 1 ^  

^  11

[Shri Raj Bahadur: Complaints rey 
gardiniT this are received at intervals. 
Enquirios are made and whenever
anybody is found guilty he is suitably 
dealt with.]

•ftsrtrri : fTT JTPTJflTV infT 3f| 
f%5T ?Rr ^

^  ^  

^

[Shri Jangde: Will the hon, Mini»» 
ter be pleased to state as to whi<A 
class of employees are authorised to 
use these Service Postage Stamps 
and for what purposes?]

T̂TfjRT > T t^  ^

3'Wt»r mx f  fts g  ^nstrff

THT ^  I

[Shri Raj Bahadur; All the Govern
ment employees can use these Service 
Postage Stamps but only for Govern
ment purposes.]

Shri Dwiyedl: Is the hon. Minister 
aware that certain clerks have already 
used service stamps for their private 
l)urposes, to the extent of several 
hundreds of rupees, and may I know 
whether any action has been taken 
against those clerks?

Shri Raj Bahadur: If specific oasea 
are brought to the notice of the 
authorities, proper action will be 
taken.

R a il w a y  Stores

♦299. Shrl D. S. Seth: Will the Minis
ter of Railways be pleased to state:

(a) the target fixed for each Railway 
for reducing its stores balance before 
the end of the current year;

(b) what Ann, if any, has been en
trusted with the task of preparing 
general inventory of the stores hold
ings of the railways; and

(c) the arrangements made for in
vestigation by an expert into th*̂  con
ditions of railway priiiting equipment 
and press buildings?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
A  general directive was issued to rail
ways in May 1951 for effecting a re
duction of 15 to 20 per cent, in their 
stores balances by the end of the 
current year. As a result of tho re
view of the stork position tari-Tê s for 
reduction are also being fixed for 
each railway.

(b) Messrs.,N. M. Raiji and Co., 
Chartered Accountants, Bombay.

(c) The Ministry of Railways will 
share the services of an expert whom 
the Ministry of W.P. and S. are trying
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to engage for the purpose of improv
ing the working of Government of 
India Presses.

Shrl R. Velayudhaa: May I know 
whether the Government have accepted 
the recommendations submitted by 
the Shroff Committee?

Shri Santhanam: Yes, we have 
accepted all the recommendations.

Shrl R. Velayudhan: Is it a fact 
that according to this committee, 
while there were lots and lots of sur
plus lying in the workshops, still more 
stores were bought?

Shri Santhanam: The report is there 
in the Library for the hon. Member 
to read.

Shri R. Velayudhan: May I know 
whether the hon. Minister has gone 
through that report?

Mr. Deputy-Speaker: What is the 
use of putting such questions? It is 
quite easy for the hon. Minister to 
say that the hon. Member has not 
even opened that report. What is the 
meaning of such questions suggesting 
that the hon. Minister has not read 
the report? The hon. Member should 
have due regard to the prestige of 
tire House and its proceedings.

Shri R. Velayudhan: Yes, yes.

Mr. Deputy-Speaker: I say that the 
answer given is perfectly in order and 
I also say that the question put by 
the hon. Member is out of order and 
improper.

Shri R. Velayudhan: Yes, yes.

Mr. Deputy-Speaker: There is no 
use the hon. Member saying “Yes, 
yes.” He should correct himself.

R ice Q uotas

•300. Shri Alexander: Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact 
that the rice quotas to rice-consuming 
areas have not been mcreased, and If 
so, why?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): It is correct 
that we have not been able to increase 
the rice quotas of rice-consuminpr
areas as, though we are importing
more rice than was originally contem
plated, there has been a shortfall in
the expected internal rice surpluses
and there have been fresh demands 
on rice from States like Bihar and 
Assam to whom normally only small 
quantities or no quantities of rice are 
given.

Shrl Rathnaswamy: May I know 
what quantity of rice was asked for 
by the State of Madras and what 
quantity was allotted to that State?

Shri K. M. Munshi: What we supplied 
to Madras is 200 thousand. They 
would like to have very much more

Shri Rathnaswamy: Is it a fact that 
even the quantity allotted to that 
State has not been received by it due 
to transport difficulty?

Shri K, M. Munshi: Sometimes it 
has been found that due to shipping 
difficulties it is not possible to give 
the allotted quantity within the period 
mentioned. But I may add that the 
Madras Government has sufficient 
stocks of rice.

Shri A. C. Guha: May I know if in 
Bengal the rice quota per capita, h&s 
been reduced?

Shri K. M. Munshi: Well, I don’t 
think it is reduced, for the moment.

Shri A. C. Guha: Will the hon. 
Minister please enquire if the rice 
quota has been reduced from 1 seer
5 chataks to 1 seer only per week?

Shrl K. M. Munshi: Not recently.

Shri A. C. Guha: Quite recently, 
not even 2 months ago.

Shri K. M. Munshi: If it is two
months, then it is not recent. That is 
old history.

Mr, Deputy-Speaker; I f  it is only 
two months sinpe it happened, then 
the hon. Member expects the hon  ̂
Minister to know about it.

Shri K. M. Munshi: I thought it was 
within the last week or so. If it was

* two months back, it has been already 
covered by numerous questions in the 
House.

Shri Alexander: May I know
whether the Trayancore-Cochin State 
has not asked for an additional rice 
quota?

Shri K. M, Munshi: The Travancore- 
Cochin State has asked for it. It is 
given the highest quota in the 
country, and according to the avail
ability of shipping facility, it is getting 
this quota regularly.

Shri Alexander: Is it a fact that in 
many parts of the State even 4 oz. 
rice ration is not being given?

Shri K. M. Munshi: As I pointed 
out. it is for the State to fix its ration. 
Certain quotas have been allotted to 
the State and they are being given as 
and when ships arrive. This year’s
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allotment is higher than last year’s 
and I have also given the reason why 
there has been greater demand by the 
rice-consuming areas. It is because 
the internal procurement is not as 
much as it should have been. And two 
States got into difficulties and so some 
rice had to be diverted to them.

Shri Alexander: Is it a fact that the 
Centre is denying the Travancore- 
Cochin State more rice on the ground 
that tapioca is being used as staple 
food there?

Shri K. M. Munshi: That is only 
when their demand was beyond what 
was allotted to the State—2,75,000, the 
highest in the country. The fact re
mains that in Travancore-Cochin there 
is considerable rural population which 
lives on tapioca and therefore the 
distribution of rice to them leads to 
considerable black-marketing.

Shri Rathnaswamy: Has the Madras 
Government made a request to the 
Centre that the wheat allotted to that 
State may be exchanged for rice 
because wheat is not the popular food- 
grain in that State?

Shri K. M. Munshi: I think my first 
answer covers everything. I have not 
got more rice to give. I am quite 
willing to take the wheat back, with
out giving the rice.

Shri S. N. Das: May 1 know whether 
the rural areas of North Bihar have
not been supplied rice for the last 
two months?

Shri K. M. Munshi: The hon. Mem
ber may please give me notice to give 
him a detailed answer to the question. 
But Bihar has been supplied with
91,000 tons ol, rice as against 9,000 
tons of last year.

f t p N t : n  «rr f t :
srFTT

WT ^  *̂|T5TT ^ fV

^  ^  fWT 5 ?

I Shri Dwivedi: I wanted to know as 
to whether the same type of rice is 
distributed in those places, where rice 
is the staple diet of the people, as is 
being given under the rationing 
arrangements in Delhi?]

Shri K. M. Munshi: The quality
depends on whatever rice we get from 
abroad—it is medium, coarse or fine.

Shri A. C. Guha: Will the hon. 
Minister p.ease state what is the 
quantity of rice that was promised to 
Bengal and what quantity was 
supplied?

Shri K. M. MiuuU: It the hon. 
Member will give notice, I shall look 
into the files.

Pandit M. B. Bhargava: May I know 
whether there are any States where 
staple food is not rice and still rice- 
is being compulsorily being supplied 
to them?

Shri K. M. Munshi: No state is being 
supplied with rice where the staple- 
food is not rice.

Mr. Deputy-Speaker: The question- 
hour is over.

WRITTEN ANSWERS TO QUESTIONS 

L and R ec lam atio n  in  M adras

'*'294. Dr. M. V. Ganga4hara Siva:
Will the Minister of Food and A ^ -  
culture be pleased to state:

(a) how many tractors have been, 
lent to the Government of Madras 
State for reclamation purposes and on 
what terms;

(b) the capacity of tractors and how 
much land has so far been reclaimed; 
and

(c) how much land in Madras State 
is to be reclaimed and how long it 
would take to complete the reclama
tion programme?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) The
Government of India have not lent 
any tractors to the Madras Govern
ment for reclamation purposes. It is, 
however, understood that State Govern
ment possess 268 tractors, of which, 
224 are of types suitable for land re
clamation.

(b) 144 tractors are “Medium” size 
i,e. 30 to 45 H.P. and 80 tractors are 
‘"Heavy” size i.e. over 60 H.P. 58 
“Medium” tractors and 78 “Heavy” 
tractors are equipped with Bulldozers. 
The following acreage are stated to> 
have been reclaimed:

1946-47
1947-48
1948-49
1949-50
1950-51

4360 acres 
10025 ”
35669 ”
44629 ”
69433 ”

(c) The Madras Government pro
pose to reclaim 100,000 acres in 1951
52. The programme for the succeed
ing years is not known.

Food Position  
*295. Dr. M. V. Gangadhara Siva:

Will the Minister of Food and Agri
culture be pleased to state whether he
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will make a statement regarding the 
food prospect in India during the 
year 1951?

Hie Mbdsier of Food and Agricul
ture (Shri K. M. Munshi): A state
ment on the present food position is 
being placed on the Table of the House.

A e r ia l  Su r v e y s

•301. Sardajr B. S. Man: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of aerial sur
veys undertaken during the years
1949-1950 and the current year; and

(b) the areas covered and the total 
amount spent so far?

The Minister of Food and Agricul
ture (ShH K. M. Munshi): (a ) During
1949 and 1950-51 the Survey of India 
did a total of 36 and 28 aerial surveys 
respectively.

(b) The area covered was 15,401 
and 19,539 sq. miles, respectively. The 
amounts spent upon these surveys are 
Rs. 28.40.000 and Rs. 19,20,000 res
pectively and have been fully recover
ed. These include payments of 
Rs. 7,32,000 and Rs. 6,92,000, respec
tively, made to the Air Survey Com
pany of India for air photography.

R a il w a y  A ccident o n  O.T. R a il w a y

*302. Shri S. N. Das: Will the Minis
ter of Railways be pleased to state:

(a) whether there was any railway 
accident on the 8th July, 1951 when 
a goods train was on way to Kathgodam 
on the O.T. Railway;

(b) what was the nature of the 
accident;

(c ) what were the causes of the 
accident;

(d) what w£is the total loss sustain
ed by the Railway; and

(e) whether there was any casualty?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b ). On 8th July, 1951, Down 
Boulder Special parted while running 
between Baheri and Richha Road sta- 
tion.s on the Bareilly-Kathgodam  sec
tion o f the Oudh-Tirhut Railway. The 
D river o f the train, unaware o f the 
partinr:, was running w ith the front 
portion o f the train and when he 
brought it to a stop at Richha Road 
to pick up token (line c lear) the rear 
portion which was also rolling^ behind, 
down the grarliont, collided with* it at 
about 3-15 hours. A s  a result 3 Wagons 
derailed and 15 capsized.

(c) An enquiry has been held but 
the case has not yet been determined.

(d) The approximate cost of damage
to engine, rollinst stock and permanent
way was Rs. 1,700.

(e) No.

liwft
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M ilo

[*303. Seth Govind Das: (a) Will 
the Minister of Food and Agriculture
be pleased to state the quantity of 
Milo imported into India so far?

(b) How much of it is still left with 
Government in the godowns?

(c) What arrangements are being 
made by Government for selling the 
remainder stocked in the Government 
godowns?]

The Miniver of Food and Agricul
ture (Shri K. M. Munshi): (a) The
quantity of milo imported into India 
since 1st January. 1951 till 31st July, 
1951 is 5,77.700 long tons,

(b) No quantity of milo is stored in 
the Central Government’s godowns as 
reserve. From time to time some 
quantities lie in the godowns at the 
ports awaiting movement to the central 
parts of the country.

(c) In view of the answer to (b) 
above the question does not arise.

R esearciiss  o n  W heat and P addy

*304. Shrt T. N. Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any researches have 
been carried out on wheat and paddy 
as a result of which there will be 
more than 10 per cent, increase in 
yield of these crops;

(b) if so, whether any of these 
researches have been put to test under 
normal field conditions on any appre
ciable extent; and
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fc ) whether similar researches have 
been carried out on any other major 
pood crops and if so, with what results?

i' The Minister of Food and Agricul- 
^ r e  (Shri K. M. Munshi): (a ) to (c). 
[Researches have been carried out on 
wheat, paddy, barley, maize, lowar, 
bajra and other millets, sugarcane and 
potatoes. As a result of these re
searches improved varieties have been 
evolved which give significantly higher 
yields than the local varieties. Re
searches have also been conducted into 
crop manuring, tillage and preparation 
of land before sowing. As a result of 
these researches increases in yields 
exceeding 10 per cent, have been 
obtained.

After completing the laboratory
stages of research the superiority of 
improved varieties and efficacy of 
manuring are put to test under normal 
field conditions. The results of the re- 
•earches conducted by Research 
Stations of the Central Government 
and Agriculture Department of the 
State Governments are being applied 
to an increasing extent by cultivators 
on their fields.

«it 3rt«!« : fp l

^  ^  t , ^
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St o r in g  o r  FooDGRAras b y  F a r m e r s

[*305. Shrl Jancde: Will the Minis
ter of Food and Asriculture .be pleased 
'to state whether it is a fact that the 
Government of India have issued ins
tructions to the State Governments 
whereby a farmer having more than. 
30 acres of land cannot store more 
than a specified quantity of food- 
grains?]

The Minister of Food and Agricul
ture (Shrl K. M. Munshi): The
Government of India have not issued 
any such instructions to the State 
Governments. In order, however, to 
prevent hoarding and profiteering and 
in the interest of procurement, the 
State Governments were advised to fix 
a maximum limit for possession of 
foodgrains by producers, traders and 
consumers. In pursuance of this advice 
the Madhya Pradesh Government have
211 P.S.D.

fixed the maximum quantity of food
grains which may be possess^ by them 
at any one time at any part of the 
year. This limit is on a Ading scale 
and takes into consideration the 
seasonal requirements of producers 
including the quantity required for 
consumption.

A erodro m e  for  M ang alo r e

'*'306. Shri Kamath: Will the Minis
ter of Commanicatlons be pleased to 
state:

(a) whether any steps have been 
taken towards the construction of a 
civil aerodrome in Mangalore, South 
Kanara; and

(b) if so, what progress has so far 
been achieved?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a ) and
(b). Yes, Sir. Preliminary works e.g. 
acquisition of land, levelling of site 
and preparation of strips, provision of 
fencing, construction of residential 
accommodation, etc. are in progress 
and are expected to be completed with
in the course of the next two months. 
The other works viz., construction of 
runway and taxi-tracks, terminal 
building, wireless transmitting station, 
roads, etc. will also be started very 
soon. The project is likely to be com
pleted by June 1952, but the aero
drome is expected to be available for 
limited use by the end of this year.

P r o c u r em en t  of F oodg rains

*307. Shri T. N. Singh: (a ) Will the 
Minister of Food and A^cnlture be
pieced to state the progress of pro
curement of Rabi xood crops in U.P., 
Bihar, Madras, Bombay, West Bengal 
and Madhya Pradesh in 1051?

(b) How do these compare with th§ 
procurement made during this period 
in the previous year?

(c) If  the procurement has been 
comparatively less, what are the 
reasons for it?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) and
(b). There is hardly and Rabi cereal 
crop in West Bengal and Madras. A  
comparative statement showing the 
procurement of Rabi foodgrains in 
U.P., Bihar, Bombay and Madhya 
Pradesh during the period January to 
July, 1951 as compared to t ^  procure
ment during the corresponding period 
of 1950 is placed on the Table of the 
House. There has been an appreciable 
shortfall only in the case of Uttar 
Pradesh.

(c) The shortfaU in pVocurement in 
Uttar Pradesh is largely due to the
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delayed harvest, and greater consump
tion by producers due to shortage of 
Kharif grains, and extensive hoarding 
in certain parts.

STATEM ENT

(in ,000 tons)

State January to july, January 
lOfil July, ,50

Uttar Pradetih 184*8 296*8
Bihar 0 3 0*7
Bombay . 92 0 108-8
Madhya Pradesh 12*7 18*3

Total 290*4 423 6

M adhya  B harat Ja g ir d a r i
B il l

A bo lit io n

* m .  Shri Ghule; (a) Will the 
Minister of States be pleased to state 
whether Government have approved 
the Madhya Bharat Jagirdari Aboli
tion BiU?

(b) If so, when was the approval 
given?

(c) When was the BiU sent by the 
Madhya Bharat Government to the 
Government of India for approval?

(d) Is it a fact that a deputation of
Jagirdars of Madhya Bharat or a rep
resentation on their behalf was receiv
ed- by the Government of India in this 
connection? v

(e) What were the salient points put 
before Government by the Jagirdars 
and what was the reply given in re
gard to them?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
(a ) to (c). The Madhya Bharat 
Government have been in consultation 
with the Government of India in 
regard to their Jaginiari Abolition 
Bill. It is proposed shortly to have 
further discussions with the State 
Government on this Bill.

(d ) Yes.

(e ) The deputation of the Jagirdars 
suggested that the general lines of 
settlement of this question should be 
settled by the Central Government. 
They have been advised to seek an 
Interview with the Chief Minister, 
Madhya Bharat and discuss their pro
blem with him since Madhya Bharat 
Government Are primarily responsible 
tor the legislation.

R o l l in g  Stock  (P u r c h a se )

*309. Pandit Monishwar Datt 
Upadhyay: (a) Will the Minister of 
Railways be pleased to state the value 
of the rolling stock that Government 
propose to purchase during the year
1951-52 from abroad?

(b) What is the estimated produc
tion of rolling stock in India during 
the next two years?

(c) What is the estimated cost of 
production of proposed rolling stock 
to be purchased from the U.K. during 
the year 1951-52 if it is manufactured 
in India?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
The approximate cost of the rolMng 
stock which the Government propose 
to order during 1951-52 from abroad, 
amounts to Rs. 20-45 crores, of which 
15-57 crores are for new works and 
4*88 crores for throwforward.

(b) The production of rolling stock 
in India during the next two years for 
various items of rolling stock is estir 
mated as follows:

Locomotivoa 1962 >53 100
1963-64 122

Boilers 1962-53 49
1953-64 63

Ooachos 1962-63 960 in units
1953 61 950 in units

Wagons 1962-63 6000 in 4-wheelers
1963-64 6000 in 4>wheeler8

(c) The landed cost of imported 
rolling stock is approximately fifty 
per cent. higher than the cost of 
similar stock produced in India by 
established industries. In the initial 
stages of development of new indus
tries the cost of production is higher 
than the cost of imported stock. If 
capacity was available and manufacture 
established in India the cost of pro
duction of the stock referred to in the’ 
first part of the question would be 
about Rs. 1" crores.

P r e v e n t iv e  D e tentio n  A ct

*310. Sardar Hukam Singh: Will the 
Minister of States be pleased to state:

(a) the number of persons detained 
under the Preventive Detention Act on 
the 31st March, 1951 in PEPSU jails;

(b) the number of persons whose 
cases have since been examined by the 
Advisory Board and who have been 
released;

(c) the number whose cases still 
remain to be examined; and
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(d )  the num ber who have suffered 
detention for more than a year?

The Minister of States, Transport 
and Railways (Shrl Gopalaswami):
(a) Thirty-five.

(b) and (c). All the cases have been 
examined by the Advisory Board and 
under their advice two persons were 
released.

(d) Twelve.

A ir  L in k  b e t w e e n  D e lh i and  A s s a m

'̂ 311. Dr. Ram Subhag Singh: Will 
the Minister of Commimicaticms be
pleased to state;

(a) whether it is a fact that Gov
ernment have granted a licence to 
air link Assam and Delhi via Agra, 
Kanpur, Patna» etc.; and

(b) if so, when will that service 
start operating?

The Deputy Minister of Communi- 
catlons (Shri Raj Bahail«r):/a) Yes, 
the licence has been granted by the 
Air Transport Licensing Board.

(b) From about the 25th August
li/dl •

CuTTAOK R ice  R esearch  I n stitu te

SamanU; (a) Will 
the Minister of Footf and Agricultare
be pleased to state the result of the 
research on various kinds of paddy 
seeds in the Cuttack Rice Research 
Institute?

(b) How many and which States 
are using those experimented seeds 
in their respective areas and with what 
results?

(c) How many varieties of foreign 
paddy seeds are now under research in 
the said Institute?

The Minister of Food and Agricul
ture (Shri K. M. Mnnshi): (a) to (c). 
A  detailed statement giving the infor
mation is placed on the Table. f5ee 
Appendix II, annexure No. 27.]

R e clam atio n  o r  L and in  V in d h ya  
P radesh

* Dwlvedl: Will the Minis
ter of Food and AgricuHure be pleas
ed to state:

(a) the reason why the Central 
Tractor Organisation could not make 
tractors available for use in Vindhya 
Pradesh, resulting in the surrender of 
a sum of Rupees five lakhs meant for 
the purpose;

(b) the efforts which are being made 
by the Vindhya Pradesh Government 
to reclaim land for Growing*More Food; 
and ,

(c) the estimated amount of monej’ 
which the Government of India have 
set apart for use in Vindhya Pradesh 
for various agricultural purposes 
during the current year?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) The
hon. Member may please refer to th® 
hon. Member may please refer to the 
reply given on 27th April, 1951 to his 
Starred Question No. 3589 on the same 
tion was fuUy employed elsewhere. A 
portion of tire advance was utilized for 
other Grow More" Food schemes.

(b) The State Government propose 
to reclaim 2500 acres during the 
current agricultural year with the help 
of their own tractors. The State 
Government have also approached the 
Central Tractor Organisation, for re
claiming 10,000 acres. The Central 
Tractor Organisation will, however, be 
able to undertake this work only if 
they can spare a unit and if the land 
is found to be suitable, after surveys.

(c) Grants and loans totalling 
Rs. 98,870 and Rs. 5,49,000 respectively 
have been sanctioned uptodate for the 
year 1951-52 in connection with various 
Grow More Food schemes in Vindhya 
Pradesh. Financial assistance is accord
ed on the merits of the schemes sub
mitted by the State Governments from 
time to time and some of the schemas 
of Vindhya Pradesh are under con
sideration.

( t ) w r w m

IWT fffil ^  S'TT

«TTOt m r

armrsr ?

( ^ )  TTTOT ^  Pro

JRHT % ftniT artm ̂  ?
A n im a l  F at

r*314. Shri Khaparde: (a) Will the 
Minister of Food and Agriculture hi?
pleased to state the quantity of animal 
fat produced in India during the year 
1950.51 and the quantity imported 
from abroad?

(b) To what various uses is it put
in India?]

* Anrrleul-
tnw (Shri « .  M. IHnashl): (a) Animal 
rats Include butter, ghee, lard, tallow
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and suet. It is presumed that infor
mation is required in regard to the 
last three items. Lard is obtained from 
pigs and not much of it is produced 
m this country. Suet and tallow are 
obtained from beef. Information as io 
the production of these fats in India 
is not available. During the year 1950
51. 9,1.718 cwts. of animal fats were 
imported into this country.

(b) Lard is used as a cooking 
medium and tallow is largely used in 
leather industries.

M e rger  of S cind ia  State R a il w a y  
WITH G.I.P. R a il w a y .

Shri Ghale: (a) Will the 
Minister of Railways be pleased to 
state whether there is any proposal 
to merge the Scindia State Railway 
with the G.I.P. Railway?

(b) If ^o, when is the merger go
ing to take place?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes.

(b) No date has yet been fixed.

D a m a g e  to  F ood C rops

5«. Shri Kamath: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) the damage caused to food crops 
in each of the Part ‘A*, Part and 
Part *C States during the years 1948
49, 1949-50. 1950-51 and the current 
year up to 1st August, 1951. on ac
count of ( i ) Floods, (ii) Excessive 
Rain, (iii) Drought, (iv ) Locusts, (v ) 
other Pests and Plant diseases and
(v i) Bad storage; and

(b) the measures taken so far, or 
proposed to be taken to combat (i), 
(iv ), (v ) and (v i) above in the coming 
years?

The Minister of Food and Agrieul-
II, annexure No. 28.] 
not possible to maintain statistics of 
damage to crops by each individual 
factor or natural calamity, since the 
effect of one factor cannot generally 
be separated from that of the other. 
However, lyro statements showing 
available information are placed on 
the Table of the House, {See Appendix
II, annexure No. 28.]

(b ) A  brief note on the measures 
taken to combat damage to crops is

fplaced on the Table of the House. 
See Appendix II, annexure No. 29.]

A e r o n a u tic a l  and  G r o und  E n g in e e r - 
aiG In s t it u t io n s

97. Shri D. S. Seth: Will the Minis
ter of Communications be pleased to

state the names of the institutions 
where people are trained in aeronau* 
tical and ground engineering?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): I lay on
the Table a statement giving the r^  
quired information. [See Appendix II, 
annexure No. 30.]

D e r a il m e n t  of R a il w a y  T r a in  
n ear  B hatna

58. Shri S. N. Das : Will the Minister 
of Railways be pleased to state:

(slJ whether it is a fact that 71 Up 
Gorakhpur-All ahabad Fast Passenger 
derailed on 2nd July, 1951 near 
Bhatna on the O.T. Railway;

(b) if so, what are the details of 
the accident;

(c) whether there was any casualty;
(d) what were the causes of the 

accident; and
(e) the loss sustained by the Railway?

The Minister of State for Transport 
and Railways (Shri Santhanam):(a) 
Yes.

(b) At about 1-20 hours on 2nd 
July, 1951, while No. 71 Up Gorakhpur- 
Allahabad East Passenger was enter
ing Turtipur station on the Bhatni- 
Banaras section of the Oudh Tirhut 
Railway, four coaches, 4th to the 7th 
from the engine, derailed at the facing 
points, after the engine and the first 
three coaches behind it had safely 
passed over them.

(c) No.
(d) The proceedings of the enquiry 

are still in the process of finalisation.
(e) The approximate cost of damage 

to rolling stock and permanent way 
was Rs. 650.

N atio n al  H ig h w a y s  *

59. Shri Kishorimohan Tripathi: (a)
Will the Minister of Transpolri be 
pleased to state the length of National 
Highways, as on the 15th August. 
1947 and the 15th August, 1951?

(b) Which are the States within 
which the increase in mileage lies?

The Minister of State for Transport 
and Railways (Shri Santhanam):(a)
Total mileage of approved Provisional 
National Highways was approximately 
13,400 miles on both 15th August 1947 
and 15th August 1951. The length of 
roads maintained from National High
way Funds was, however, 10,120 miles 
on 15th August 1947 and 12,100 miles 
on 15th August 1951.

(b) Assam, Bihar, Bombay, Hydera -̂ 
bad, Madhya Bharat, Madhya Pradesh,
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Orissa, Punjab, Rajasthan, Travancore- 
Cochin, Vindhya Pradesh and West 
Bengal.

L and  under  C u l t iv a t io n  in  V in d h y a  
P radesh

60. Shri Dwivedl: Will the Minister 
of Food and Agriculture be pleased 
to state the total extent of land 
brought under cultivation either at 
Governmental effort or as private 
effort in Vindhya Pradesh during the 
years 1948-49, 1949-50 and 1950-51?

The Minister of Food and Agrienl- 
ture (Shri K. M. Munshi): The follow
ing areas were brought under cultiva
tion in Vindhya Pradesh during the 
years under reference:

Acres

By Govt, 
effort

By private 
effort

Total

1048-49 Nil x a Nil
1949.50 728 Nil 728
1950-51 2,660 1,857 4,517

Total 3,388 1.857 5,246

R a il w a y A ccident

61. Shri Sidhva: (a) Will the Minis
ter of Railways be pleased to state 
whether it is a fact that on the Assam 
Railway between Dhansiri and Ranga- 
pahar on the Lumdlng-Mariani sec
tion ten wagons of a goods train 
derailed on or about the 22nd June, 
1951?

(b) If so, to what extend the damage 
was caused and what were the causes 
of the accident?

(c) Has any enquiry been made?

The Minister of State for Transport 
and Railways (Shri Santhanam):(a)
Yes. At about 15-40 hours on 22nd 
June, 1951, while No, 513 Up Goods 
was runnijng between Dhansiri and 
Rangapahar stations on the Lumding- 
Mariani section of the Assam Railway,
12 wagons on it derailed at mile 402/5
19. Nine of the derailed wagons 
cap.sized.

(b) and (c). The approximate cost 
of damage to rolling stock and perma
nent way was Rs. 4,800. An enquiry 
was held by a Committee of District 
Officers, the cause of the accident, 
however, hps not yet been finally 
determined.

P urchase  of Spare P arts  for  
T ractors

62. Shri Sidhva: (a) Will the Minis
ter of Food and Agriculture be pleas
ed to state whether it is a fact that 
the Chairman of the Central Tractor

Organization has left for United States 
to purchase spare parts for tractors 
purchased from the proceeds of the 
World Bank loan?

tractors im
ported and within what period were 
the parts worn out?

(c ) What will be the total value of 
the spare parts to be purchased?

(d) How many spare parts with their

(e) Was any effort made to purchase
^  correspondence and 

negotiations through our Stores De
partment in the U.S.A.?

reasons for
sending the Chairman personally to 
purchase these parts? ^  w

S  **• Munshi): (a) Yes
Sir. The Chairman of the Central 
Tractor Organisation has been placed 
on deputatTon in the U.S.A. and U.K. 
He wiU arrange for the purchase of 
not only spare parts for tractors, but 
also spare parts of ploughs and trans
port equipment and also other urgently 
needed additional machinery.

referred to in 
part (a) of the Question were received 
during the period October, 1949 to 
S^tember, 1950. The other items for 
which spare parts are required were 
received during 1946 and 1947 and 
most of them were old disposal equip
ment. The period during which the 
parts have worn out, therefore, varies 
from 1 to 10 years approximately. It 
may, however, be stated that spare 
parts proposed to be purchased are 
not merely to replace worn out parts, 
but for stock pUing for future use.

(c) The value of the spare parts 
proposed to be purchased in the IJ.S A  
is estimated at one million dollars 
The value of spare parts proposed to 
be purchased in U.K. is estimated at 
£25,000. This Includes spareTarte nSt 
only for tractors, but for ploughs and 
transport equipment also.

(d) It is not possible to give the 
quantity of spare parts in stock. The 
number of items run Into some 
thousands. Approximately Rs. 25 iakhs

spare parts are available 
with the Organisation.

(e) and (f). The spare parts will be 
purchased through our Stores Depart
ments in the U.S.A. and U.K. The 
Chairman, Central Tractor Organisa
tion will merely assist in finalizing 
the orders. It is not possible to pur
chase them with reasonable prompti
tude by correspondence, because duo 
to shortage of supplies, manufacturers
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are unwilling to hold stocks pending 
conflrmation from indentors. Experi
ence has shown that the spare parts 
designated by us are not available 
according to the indent and an early 
decision on alternatives is necessary. 
I f  a representative of the indentor is 
present, he can choose alternatives on 
the spot. This is the main reason why 
it was necessary to depute an officer 
to help in these purchases. The World 
Bank Mission which recently visited

♦ India in order to look into the work
ing of the Central Tractor Organisa
tion, and which* included two well- 
known experts strongly recommended 
that the Chairman should be deputed 
to U.K. and U.S.A. to contact likely 
suppliers personally and to progress 
the purchase of spare parts, lack of 
which in the judgment of the mission 
was a defect needing speedy remedy
ing.

P ilo t  (H o u r s  of D u t y )

63. Shri SMhva: (a) Will the Minis
ter of CommmiicAtioiis be pleased to 
state how many hours a pilot on an 
aircraft on Schedule service is suppos
ed to give per month under the Rules?

(b) Do all Companies comply with 
the stipulated hours under the Rules?

(c) Have Government verified at 
any time with the journey log book of 
the aircraft and the Tower clearance 
that a pilot has not exceeded the 
period under the Rules?

(d) If  so, in how many cases this 
check up was done and with what 
results?

(e) Has any company been-warned 
where the rule was violated?

The Deputy Minister of Gommuni- 
cations (Shri Raj Bahadur): (a) Not
more than 125 hours, ordinarily.

(b) Yes, normally; but when the 
companies have a rush of work pilots 
obtain authority for exceeding the 
limit, after passing a special medical 
examination at present prescribed 
under the Rules.

(c) and (d). Every airline pilot’s 
flying hours are checked with certified 
extracts of his log book every six 
months at the time of the renewal of 
his licence. Check up with Aerodrome 
Control log book and Aircraft Journey 
Log Book Is maSe only when the 
entries in the pilot’s log book are 
found to be irreguUr. This has never 
so far been found necessary.

(e ) Yes. During ttie period of one 
year ending 31st Mwch, 1951, thCTe 
wei^e 20 cases in which the companies

as well as the pilots concerned were 
warned.

I n su r a n c e  K em itta n c e  to  P a k ist a n

64, Shri A. C. Ouha: (a) Will the 
Minister of Commaaications be pleas
ed to state whether there has been any 
agreement with Pakistan about the 
Postal Life Insurance policies of un
divided India?

(b) I t  so, what are the terms?

(c)^What would be the number of 
policies involved to be paid by each 
side?

(d) What is the amount involved 
for each side?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) Yes.

(b)' Under the agreement, the 
liability for Postal Life Insurance 
Policies issued by the Government of 
undivided India and not matured for 
payment before the 15th August 1947, 
falls on the Government of Pakistan 
in the following cases—

(i) where the insurant has finally 
opted for service in Pakistan; or

(ii) where he was not entitled to 
option, he was on the 31st March 1948, 
serving under a Government in Pakisr 
tan; or

(iii) where he was not in service on 
that day, he was, or his beneficiaries 
under the policy were, ordinarily resi
dent in Pakistan on the 31st March 
1948. In all other cases, the liability is 
that of the Government of India.

(c) Compilation of lists of policies 
which are the liabilities of Pakistan 
has not yet been completed by the 
Pakistan Posts and Telegraphs. Against 
a total number of 92,900 policies 
current on the 14th August 1947, the 
Pakistan Government have so far 
taken over 4,271 policies.

(d) This is not yet possible to deter
mine, since th ' list of Pakistan policies 
has not been completed. Against the 
total face value of Rs. 19,10,64,052, the 
value of 4.271 policies so far taken 
over by the Pakistan Government, 
comes to Rs. 1,36,48,980.

L o w e r  G azetted S e r v ic e  (R a il w a y s )

64 A. Shri A. C. Ouha: Will the 
Minister of Railways be pleased to 
state:

(a) the number of officers in Rail 
ways in lower gazetted service cadre— 
not yet confirmed;
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(b) the number of such officers who 
have been in unconfirmed service for 
over ten years;

(c) whether thare have been any 
cases where such officers have to 
retire before being confirmed; and

(d) if so, their number?

The Minister of State for Transport 
and Railways (Shri Santhanam):(a)
to (d). The information is being 
collected and will be laid on the Table 
of the House in due course.

SKfHoB B a il w a t  A ccounts  O it io e r s

64-B. Shri D. S. Seth: Will the 
Minister of Railways be pleased to 
state the posts of Senior Accounts 
Officers in the various Railway 
Accounts Offices other than the Minis
try of Railways stationed at Delhi to 
which special pay is attached and the 
amount attached to each?

The Minister of State for T ran ^ rt  
and Railways (Shri Santhanam): Only 
the post of Deputy Director, Railway 
Clearing Accounts Office has special 
pay of Rs. 100 attached to it.
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OFFICIAL REPORT

PARLIAM EN T OF INDIA
Friday, 17th August, 1951

The House met at Half Past Two
of the Cloclc

[Mr. D eputy-Speaker in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

3-30 F.M.

p a p e r  l a i d  o n  t h e  t a b l e

<;tatement showing action taken by
Government on assurances etc. 

given during T hird Session
(Second Part) 1951.

The Minister of State fo r  Parlia
mentary Affairs (Shri Satya Na»yan

' ’̂r,

9Rt ^ 3TPT ■CT «

‘ g af>T JT? 
(micfophone) f̂'^srw
gft I  !T5 fSTcHt 

v i v a  ^  t
tf' a m  ^  M (4'ir v^ ’TT fP

^^ersrw ft!3Tr 'rra i
[Shri Bhatt (Bombay): Sir, I wish to 
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culty we are experiencing in listening ' 
to.the proceedings in the House as weU
as in making ourselves heard m e
arrangements of microphones e t ^  are
not as efficacious as they should be. I
would therefore request you to have
some more suitable arrangements
made.]

Mr. Deputy-Speaker: I underst^d
th-it the height of the present m i^o- 
phones is going to be redu c^  
the experiment is tried addition^
microphones will also be installed to
improve audibility.

The Minister of Home Affairs (Shri 
Rajagopalachari): Sir. when a new
arrangement is installed it takes a 
little time for people to readjust them
selves to it. My own impression is 
that now there is very little of
reverheralion and disturbance and ii
only hon. Members will speak forget
ting the microphone, imaginmg that
they are addressing an ordinary pubUc
meeting everything will be all right
so far as audibility goes.

Mr. Deputy-Speaker: Instructions
will als© be issued from the office as 
to how the microphones should be pro
perly taken advantage of.

PUNJAB s t a t e l e g i s l a t u r e
(DELEGATION OF POWERS)

b i l l —concld.

The Minister of Home Aff^rs (S M
R ajagopalachari): Sir, the first thii^
that 1 should mention to the House is
that the.course which the Govwnment
is going to take will greatly reduce tiie
apprehensions and .^^^9 been given expression to bj many 1 o v
Members. But before I go on to that
I should deal with ^Je matter as 1 
should at this stage of the debate.

Pandit Thakur Das Bharpv^a made
a very long speech in Hindi_and lavOr 
in English. I was able to follow him...
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Shri J. R. Kapoor (Uttar Pradesh): 
Is it the debate on the Punjab State 
Legislature (Delegation of Powers) 
BiU?

Shii Sondhi (Punjab): When the
main debate was proceeding on the 
previous day the last speaker, Mr. 
Kapoor, was still on his legs.

Mr. Depaty-Speaker: I did not see
Mr. Kapoor stand up in his seat at all 
today.

Shri J. R. Kapoor: I did not know 
that this Bill was going to be taken up 
today* just now. Only a few minu^tes 
before the House met when I was talk
ing to the Secretary to the I.aw 
Ministry I was given to understand 
thart this Bill will be taken up at 5 p,m .

Mr. Deputy-Speaker: I do not know 
who told the hon. Member that it would 
be taken up at 5 p.m . It stands as the 
first item on the Order Paper today.

Shri Sondhi: We have not received 
a COP3’' of the new amendments that 
are to come up.

Mr. Deputy-Speaker: Is it necessary 
that I should call Mr. Kapoor now? 
(Shri Sondhi : No. Sir.) There »are a 
number of amendments and the hon. 
Member can speak on the clauses.

Shri J. R. Kapoor: Does it mean that 
I will not be able to speak now?

Mr. Deputy-Speaker: I do not want 
to stand on any technical ground. If 
Mr. Kapoor was on his legs last time 
and did not stand up today I do not 
want to deprive him of his opportunity 
to speak I did not know that he was 
on his legs on the last occaston, nor 
was a note placed before me to that 
effect. Otherwise I would have called 
him. If the hon. Home Minister will 
stand out, Mr. Kapoor may speak, 
after which the hon. Minister may re
ply to the debate.

Shri J. R. Kapoor: On the last 
occasion when this Bill was under dis
cussion, before the House rose for the 
day I was expressing my view that 
this Bill should not be accepted in its 
present form, because I was of the 
view that its provisions were against 
the spirit of the Constitution, that the 
provision relating to the delegation of 
law-making authority by the Presi
dent to the Governor or any other 
authority was neither proper nor 
necessary and that our being called 
upon Ic divest ourselves of our right 
to enact the necessary legislation with 
regard to the State of Punjab was an 
undemocratic sugge?tion and was al
most of a suicidal nature.

Today I find myself in the happy 
position of talking in an entirely 
different strain, because I was given to 
understand that the Home Minister 
proposes suitably to amend this Bill so 
as to meet all our objections and 
virtually all our demands. (An Hon. 
Member : Virtually?) Yes, for . all
practical purposes.......

Shri RajagopahMshari: Most, not all.
Shri J. R. Kapoor: He may not think 

that he has acceded to all our demands 
but so far as I am concerned and my 
suggestions on the previous occasion 
are concerned I feel even more than 
satisfied. On the last occasion I was 
suggesting firstly that the President 
should not be given the authority to 
redelegate the law-making authority to 
the Governor or anybody else. That 
suggestion I understand is going to be 
accepted in its entirety. My second 
suggestion was that the President 
should not be vested with authority to 
legislate when Parliament was sitting. 
The implication of this was that when 
Parliament was not sitting it would be 
open to the President to enact any 
legislation he desired in respect of the 
Punjab and this Parliament would have 
had nothing further to do with it. 
But according to the amendment which 
I understand the hon. Minister is going 
to move every enactment made by the 
President will be laid before Parlia
ment, meaning thereby that even those 
enactments made, when Parliament is 
not sitting or in session, will be laid 
before it and it would be open to 
Parliament to suggest any necessary 
modifications. That is made on the 
suggestion that was made on that day 
and though out of modesty the hon. 
Mmister may not be prepared to take 
all the credit, I am prepared to give 
him the credit which in fairness I must 
give him.

It appeared to me to be a little un
gracious or even ungrateful on the 
part of some Members on the other day 
when they expressed their resentment 
at the Minister seeking to secure the 
adjournment of the discussion on the 
Bill in order to be able to draw up 
suitable amendments to meet our 
demands. I am sure even my hon. 
friend Mr. Kamath would join with me 
today in expressing our appreciation 
and gratitude to the hon. Minister for 
having gone a very long way, almost 
the whole way, to accede to our request. 
(Interruption) Mr. Kamath reminds 
me that it was his amendment. The 
mere fact that it is his amendment and 
it is going to be accepted, almost in 
toto, by the Home Minister.......

Shri Kamath (Madhya Pradesh): I 
never said so. I said that the amend
ment has not been given to the House.
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Shri J. R. Kapoor: I m ay assure him
that the new am endment that is going
to come before us is almost in the same
form  in which Mr. Kamath had pro
posed to m ove it, w ith only slight
verbaL alterations here and there. The
substance of his am endment is going to
be proposed and accepted by the hon.
Minister. It was therefore that I was
hoping— I am now  almost sure— that
today m y hon. friend, Mr. Kamath will
join  us in expressing our appreciation
and gratitude to the Hom e M inister for
having gone alm ost the whole w ay to
m eet our demand. The other day mv
hon. friend, Prof. K. T. Shah— he is not
here now — had remarked that even
R aja ji was once upon a time a dem o
crat. I f Prof. Shah were here today I 
am sure he w ould have agreed that he
has continued to be a dem ocrat, or at
any rate he is sn today. This being the
position today I have very great
pleasure in extending m y whole hearted
support to the B ill in the am ended form
in which it is proposed to be passed.

Shri Rajagopalachari: I am sorry,
Sir, if I was taken to be in too  great a 
hurry. I waited for a minute to see if
anyone rose and when you called m e I
got up with a v iew  to reply ...

Mr. Deputy-Speaker: I am sorry, I 
too did not notice it.

Shri Rajagopalachari: I was sayina
with reference to Pandit Thakur Das
Bhargava’s speech that I was able to
fo llow  most of his Hindi speech. But
he follow ed up with an English speech
the next day wherein the line taken
was slightly different. I cannot be
doing justice if I did not explain some
things which he said on the first
occasion. He made out, rightly, that it
was relevant to go into the previous
history o f the matter in order to make
grounds for  opposing the delegation
that is now  proposed to the President
and to the G overnor; I was at some
pains m yself to explain that.- strictly
speaking it w ould be relevant. In
going into past h istory, how ever, I
feel, if I understood him aright, he has
done grave injustice to the G overnor of
the State and it w ould be unfair to him
if  I did not explain the true position.
It was sought to be m ade out that the
G overnor, not having helped in the
m aintenance o f the M inistry and the
creation o f  conditions for  a stable
M inistry to continue, had defaulted,
and therefore it was that objections
w ere raised strenuously for  powers
being given to the President ultim ately
to be delegated to the G overnor. T 
wish to say that w hatever the merits
o f the opposition to the proposal might
be, the grounds are unfa irly  put. The
Governor, I m ight assure the House
and all concerned from  intimate
knowledge o f the proceedings from

start to finish, tried his best to m ain
tain his position as a constitutional
head o f the State and did not in the
least wise try to interfere in the politics
o f the State or o f the party; he kept
him self perfectly  neutral as he ought
to have done, and he had truly no
interest in the party disputes or diffi
culties. A ll that he was interested in
was the maintenance o f a stable
M inistry and the securing o f a stable
Governm ent. He did his best to be
fair and therefore it is an im prooer
thing to suggest that he had forfeited
the confidence o f this House with
respect to delegation b y  reason o f what
he did; it is not true in any sense. That
is w hy I go out o f m y way. if  I may
say so, to lay emphasis on this.

Pandit Thakur Das Bhargava
(P u n jab ): By w ay o f a personal
explanation, I beg to subm it that I 
never suggested for  a m om ent that the
G overnor did som ething by virtue of
which this position was brought about.
A ll that I subm itted in respect o f the
President and the G overnor was that
they w ere in duty bound, under article
355 and other articles o f  the Consti
tution, to see that the Constitution was
properly  maintained. I never suggest
ed that they brought about this 
situation. .

Shri Rajagopalachari: In spite of
this explanation I wish to reassert

-th at the G overnor did his best to do
what the hon. M ember has just
referred to. But what can a G overnor
do if the party under w hose authority
and mandate a Chief M inister is w ork-
mg. has given him the direction to
resign and no other person in the party
is w illing to undertake the responsibili
ty, and when obviously there is no
meaning in going to an odd group of
seven persons to form  a M inistry"
What m ore could the G overnor
do? He was helpless and that is
w hy his position stands as it is
today. W e cannot leave a gap in
the constitutional governance of
the country: w e have to fill it. Is -it
fa ir to m ake any statements which,
rightly intended, or otherwise, m ight
leave the im pression that the G overno’’
o f a State has brought about a situation
which we are facing? He is, in fact
in no w ay responsible for  it. ’

Pandit Thakur Das Bhargava: I
never stated that he has brought it
about.

Shri Rajagopalachari: And then 'he
question is whether he w ould have been
wise and constitutional if  he had even
attempted to go into party matters and
tried to settle disputes between groups
m  the same party. I would have de
precated any such attempt on his part
<?ven if he had attempted to do so and
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h|liri Rajagopalachari]
he mad asked me. Therefore, in every
way there is no reason whatsoever for
blaming the Governor. If lor otijer
reasons it was necessary to delegate
powers to the Governor, 1 might
assure the House that we could not find 
a better officer to meet the situation. 
He nad done nothing whatsoever to
deserve even the possible misunder- 
starding that could arise from Pandit
Bhargava’s speech.

Pandit Thakiir Das Bfaargava: If a 
person cljooses to misunderstand me 
how can I help being misunderstood?
These things have been put in my
mouth. I never suggested them at all.

Shri Rajasropalachari: My Hindi . 
knowledge was imperfect. I shall 
leave it at that. The present assuran^^e 
is more valuable than any maintenance
of my knowledge of Hindi. The p>resent 
position taken up by Pandit Bhargava
is perfectly satisfactory and I do not
wish to dwell any further upon that
subject. The Governor is facing a very
difficult task now. Whether Parlia
ment delegates as proposed now or not
is a different question, but in any case
the Governor is facing a very difficult
position. It would be unwise for us to
do anything which would detract from
his position or the confidence which he
commands. Already we get news that
people. I think we might call them
‘ alleged blackmarketeers’, who have
been detained and who have now gone
to court to say that he has no legal
position to rarry on the Government,
that his government is invalid and 
therefore the detention is wrong. He
has to take severe steps in the present
contingency of aflairs and we will have
to strengthen him in every way. 
Certainly we should not do anythin.*  ̂
which will detract from his moral 
authority in fulfilling his task.

Let me not be misunderstood. I 
must at once say that I was deeply
moved when Pandit Bhargava spoke
the other day. I was deeply moved
because a man 'cannot help being
moved when there is a natural 
expression of one’s free emotions, 
especially as Pandit Bhargavd did. It
was a fervid oration and gave
expression to his natural feelings in 
the matter and I was deeply-touched.
In fact, I might confess that when the 
resolution was debated on the previous
occasion I was greatly relieved when I 
saw Pandit Bhargava did not stand up 
to speak....... *

Shri Sondhi: And so many others
also who would have spoken.

Shri Rajagopalachari: But I was
•specially relieved when I did not see 
Pandit Bhargava stand up, and I have

reasons to feel relieved like that. But
he has taken full opportunity, and if
I may say so, even with a vengeance,
to speak during the debate on this Bill.
He has, so to say, lost the ground which
he had gained in that respect. He has 
let himself go. So far as the Governor
went, I need not repeat it. I think
he need not have dwelt so long on the 
Governor. Then he has argued that
the situation should have been met
otherwise. As I have already explain
ed, the party situation or the political
situation could not have been met
otherwise. It was impossible for us to 
do it,. Other hon. Members also have
referred to that point. They have said
that instead of passing this Bill we
should make our best effort to bring
about a settlement and get a stable
Ministry to take charge. For different
reasons and for different motives, 
diflerent Members have urged this. I 
must say on behalf of Government that
Government is anxious that a popular
Ministry should be in charge and it 
should be a stable Ministry. But let
us face the position frankly. Punjab
^  a Province—I do not say that other
Provmces are free from difficulties, 
but each Province has its own diffi
culties— but in Punjab my unfortunate
conviction is that no popular Ministry
will find the task easy ni any time. 
The popular Ministry there has to face
an environment which is incorrigibly
<-onrimunal, in my opinion. The com
position of the population is such that
any Ministry, however able and how
ever excellent it may be, has to control
a communal environment. Now, w<* 
all know well that we do not like
certain things, but we have to recognise
the existence of certain things and face
them also. Here, we hope—and all hon. 
Members I have no doubt hope—that
the cammunal environment will be
gradually overcome and controlled by
the Ministry with its Congress princi
ples. Unfortunately, sometimes as it 
happens, instead of controlling the 
environment the environment gets the 
mastery over us, and instead o f
dependence on communal environment
being reduced, we gradually get m^re 
and more into it, so to say. Hence the 
difficulty has arisen. I cannot and I 
ought not to go, however, into that 
matter. But I want to show that I 
understand the difficulty of any
Ministry there and I want hon. Mem*- 
bers in the House tp understand. It
IS no use blaming a position when it
has arisen on account of a natural

and the inherent hardships
and difficulties of the matter cannot
always be overcome by the mere wish. 
We have to work nard to gel over it 
and I do hope tnat the present problem
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will be solved gradually, if not at once. 
But it will not be'solved in terms of
previous conflict. Several hon. Mem
bers spoke on the subject as if the
present Bill was A result of something
which we had neglected. It is not so. 
By thinking of the past conflicts, we
do not solve the present problem. We 
ought to try to solve it in a different
way. I shall leave it at that.

Let us consider whether we can leave
this emergency position as it is, as Dr. 
Mookerjee— who is not here— suggest
ed. With great ability he put forward
his position and asked now that the
whole of the administration has been
handed over to the Governor through
the President, why should any law
making power be transferred now?
This House should be very j#alous
about its own privileges and authority
and therefore he claimed that the law
making jurisdiciion of the House should
not be transferred to anyone at all for
the time being. From a different angle, 
the .‘^ame thing was said by other
Members also. They af?ked: What is 
the hurry? What is the requirement?
There is nothing much to be done. We
can if necessary .spare a few days, and 
so on. I want hon. Members to remem
ber the changed position on account of
the Constitution that governs the
governance of tbe country now.. At
every point statutory authority be
comes necessary. Legal authority
becomcs essential. No Government
can under this Constitution or under
any written Constitution be conducted
without adequate legislative authority

‘ being provided for. Whatever may be
the machinery, legislative authority is 
absolutely essential. Otherwise, at 
every turn we will find interested
parties contesting the author!^ of the 
executive and successfully contesting
it. Therefore it is that legislative
authority is absolutely necessary for
important things. Some things appear
tiilling but they may have large results 
if we do not attend to them. There
fore, prevision for legislation is 
essential.

Then I come to Dr. Deshmukh's
remarks. In the language of an old
advertisement, he laid his finger on the
spot when he asked: What is the policy
of the Gk>vernment? Are they going
to take up all and sundry legislation
and push it through under the authority
proposed to be got from this Bill, 
or are they going to work as care
takers only for the time being? That
is a question which I should answer
aild I am glad to answer.; 'It is not the 
intention of Government to take up all
legislation simply because they have
authority for a summary process and

go T»n with every kind of thing sifcply
for the sake of making laws. J h a t
they have to take is only that w h*h is
most urgent nnd most necessary either
from the point of view of the present
emergency or from the point of view
of any emergency that may arise in the 
Province. Their intention is only to 
take up absolutely essential legislation. 
Hon. Members referred to there not
being much to be done in the Legis
lature in the Punjab. They took the
actual turn-over of the work there and 
argued on that. But let me suggest
that that is a dangerous way of finding
out the state of things. There may be
many reasons why the Legislature in 
the Punjab was not able to get along
or was not willing to get along with
many pieces of legislation.

Shri Sondhi: May I point out that as 
many as seven Bills were passed in one
day? So there is no question of dearth
of legislative work.

Shri Raja^opalachari: They may do
that also. Neither does the matter
pointed out by the hon. Member whD 
interrupted prove anything except that
sometimes they can do some work.
What I am suggesting is that many
important Bills are pending and pro
bably they have got to be got through.

Shri Sondhi; That is the condition
here too.

Shri Raj^gopalachari: But if they
are controversial and are likely, so to 
say. forestall the legitimate activities
of a popular Muiistry, I promise that
such things will not be tackled and it
is not a pleasure for Government to
tackle such things. We shall only deal
with necessary things. It is impossible
to leave a gap. Therefore, legis
lative authority must be provided tor
the governance of the State and it must
be provided not with any intention to
cover all the ground which a popular
Ministry and a Legislature could cover
but only the necessary amount of
ground.

Having explained this, let me pro
ceed* to say that it is one thing to
provide positive power and another
thing to provide checks. We cannot
govern a cpunfry by mere checks any
more than we can drive a car merely
with a brake. Ail that we can do is to
put the brake on if the car runs too
fast. In the same manner, here, while
we are all intent on proAdding checks
we should also be intent on the need
for providing positive legislative
authority. Having provided it, let us
by all means provide checks against
abuse of that authority or misuse of
position. That is why I carefully and
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[Shri Rajagopalachari]
earnestly listened to the debate and
that is w hy I said yesterday that
Governm ent w a s  thinking- it o v e r  in
order to meet the wishes o f  the M em 
bers o f  Parliam ent in that respect So
tar as checks go. it certainly is a
m atter for consideration as to what
k ’ n d ° f , checks m ay be put and what
should be avoided. W ithout actually
dam aging the positive authority there
is no harm in providing such checks as
w ould be desirable to maintain the
authority o f Parliam ent in the matter,
and tor the responsibilities o f Parlia
ment to be discharged.

Then, it was argued that this Hous<= 
could go through the whole thing in a 
few  days and so on. Well. I am glad
it this House could do w ork so speedily
and quickly and I am sure presently
we will, if not now. achieve' such
accelerated pace. But it is not
question o f Puijjab being
im portant than other matters. The
m om ent any question o f relative
im portance arises, things are judged
from  different angles and w e cannot
always be sure that Punjab w ould be
given precedence in this matter and we
w ould have very often to judge before
hand if we consider a question to be
one o f priority and im portance before
we go into the matter at all. What
one M em ber m ight think is im portant
another M em ber m ight not think is
im portant and a discussion w ould be
necessary even for  fixation o f relative
im portance. Therefore, w e should be
conscious o f a certain amount o f diffi- ■ 
culty in regard to arranging w ork if
Parliam ent is to take up the whole
w ork. In the circum stances, I submit
with all respect that we should not be
unw illing to part with pow ers provided
w e put dow n certain checks.

4 p .m .

That is exactly the proposal which
ultim ately I will put before the House.

The Bill contains two provisions—
one to delegate pow er to the President
and the other to delegate legislative
pow er to the G overnor. I may in
advance mention that I am going to
accept on behalf o f Governm ent the
am endment that the delegation to the
G overnor m ight be com pletely given up
and 1 do so for this reason. I may in
this connection as w ell take the House
into confidence. The procedure was
laid dow n even before this Bill was
fram ed as to how  the G overnor should
exercise his authority. It was definitely
decided that the G overnor w ill have
to put forw ard his proposal; the G ov
ernm ent o f India w ill have to exam ine
those proposals and it is only when
the President and the Governm ent ot
India have agreed to these proposals

that the G overnor w ill m ake laws roi.i
i l  w ould com e again for  tne assent .jt

• the President in tne usual course That
was the intension. So that there is no
difference between what w e had intend
ed to do and what w e w ill now  hav(* 
authority from  the House to do. Even
if the laws are not enacted in the name
o f the G overnor and they are enacted
m the name o f the President, the sub
stantial procedure w ill be the same. I 
m ay give notice here then that I am
going, on oehalf o f Governm ent, to
accept the deletion o f clause 4.

Then I propose to accept the am end
ments with regard to laying before
Parliam ent and also have a clause that
any modifications that m ay be adopted
by resolution here— as was proposed
by  Mr. Kamath in his brilliant amend
ment— may be accepted as part o f  the
law. But there was one difficulty
which stood in the way. It m ay be
constitutionally difficult to m ake a
resolution w ork in that manner es
pecially  when we have delegated legis
lative authority to the President.
W hether we could take it back  and
have a sum m ary procedure raised som e
doubts in the mind o f our legal
advisers. I propose, with Mr. K am ath’s 
permission, to m od ify  his amendment
to a certain extent and the House w ill
then have an opportunity to accept it
in that form . In substance it com es to
this that instead o f the House goim*
through the entire legislative w ork of
the Punjab State, it w ill have an
opportunity to see what is enacted by
the President and im m ediately place
its fingers upon those spots w hich re
quire m odification and those m odifica
tions w ill practically have the force  of
law. The President w ill im m ediately
give effect, as an amending Act. to
the resolution that the House passes.
This w ill rem ove all legal difficulties
and meet the apprehensions o f the
House. I shall not detain the House
any longer.

Shri Sondhi: W hen can w e expect to
get the draft o f the amendments?

Shri Rajagopalachari: Im m ediately; 1 
shall read them at the proper stages.

Shri Sondhi: A re they not going to
be circulated?

Shri Rajagopalachari: Mr. Kamath’s 
amendments have been circulated. Tw o
or three o f them are overlapping— for
instance, Mr. Das’s amendment and
Mr. K am ath’s amendment are the
same, for laying o f President’s Acts on
the Table o f the House.

Mr. Deputy-Speaker: The question is:
“ That the Bill to confer on the

■ President the pow er o f the Punjab
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State Legislature to make laws 
and to authorise him to delegate 
such power to any other authority, 
be taken into consideration.”

The motion was adopted.
 ̂ Claruse 2 was added to the Bill. 

Clause 3.— (Conferment on the Presi- 
deni the power of the State 
Legislature.)
Sbri Kamath: I propose to move. Sir, 

amendment No. 6 of List No. 2 and by 
your leave, seek to amend 4A as sub
clause (3) of clause 3. That is a very 
minor modification.

I, therefore, beg to move:
In page 1, after line 15, add:

“ (3) Every law made under sub
section (2) of this section shall, 
as soon as may be after it is made, 
be laid before Parliament and shall 
be subject to such modifications 
therem as may be made by Parlia
ment on a motion made during the 
session in which the law was so 
laid.

May I in commending this amend
ment to the House express my 
appreciation of the undeserved com
pliment which the Home Minister 
paid to me? I was almost overwhelmed 
by the adjective which he used, and I 
find that I am learning a little day by 
day at his feet since he came into office, 
a little more of this art of legislating, 
and I hope to learn from him more as 
the days roll by.

^  I am glad that the proposition 
enunciated by my friend Sardar 
Bhopinder Singh Man has fallen flat on 
the House and has not been accepted 
by the House. He went so far as to 
say that this Parliament is not com
petent to legislate for the Punjab, and 
the astounding argument that he put 
forward was that many of the Members, 
if not a vast majority of them, are 
more or less ignorant of the affairs of 
the Punjab. And he challenged my 
proposition that Parliament shouW 
have the ultimate scrutiny or control 
or supervision over the legislation en
acted by the President in this regard. 
This House is well aware how we who 
have come from various parts of India 
have been taking interest in the affairs 
of e\'ery little bit of India, not merely 
during the Question Hour but also in 
the course of our discussion on the 
various Bills that have come before the 
House. My friend Pandit Mukut 
Biharilal Bhargava knows how we have

taken interest in the Ajmer-Merwara 
Bill, the Delhi Evictipn and Requisition 
Bill and so many other fiills, about 
which Sardar Man could have argued 
that Members from parts other than 
those States are wholly ignorant. I am 
sorry that this sort of argument should 
have been advanced in this House at 
all, because the very faH that it is the 
Parliament of India is proof positive 
of the position that every Member of 
this Parliament is or ought to be 
actively and keenly and deeply interest
ed in the affairs pertaining to 
every bit of India, and that every 
Member of this House is competent to 
speak about, and certainly take interest 
in, and contribute his mite— ^whatever 
it may be— to not merely the solution 
of the problems of the various States 
of India but also the legislation pertain
ing to every State of India.

I am glad that the Home Minister on 
behalf of Government has accepted the 
proposition that Parliament is com
petent, and he has accepted, on that 
basis, the spirit, the substance of iny 
amendment. I am only keen about 
the substance of it—I do not fight for 
the shadow— I am keen about the spirit 
of it and not the letter. I am therefore 
glad that the spirit of it has been 
accepted, though the Minister has 
reworded and recast it according to the 
Law Minister’s advice.

It is really gratifying to note that 
though at the time the Bill was moved 
by the Minister hopes were rather 
slender as to whether the Bill would 
be modified at all, yet in the spirit o f 
democracy—of which my hon. friend 
and teacher the Home Minister is 
such an exponent and champion— 1 am, 
glad to see that in accordance with 
democratic traditions and the true 
spirit of democracy he has bowed to 
the wishes of the House and the 
opinions expressed on the floor of the 
House, and has modified this Bill 
accordingly.

I would only point out to him one 
little difficulty which might arise in 
the future, and that is this. Clause (4) 
of article 356 ct the Constitution says 
that this sort of arrangement can 
remain in force only for six months 
from the date of the passing of the 
resolution approving the Proclamation. 
The resolution was passed by the 
House, I think, on the 8th or 9th, and 
so the six months period will expire 
perhaps early in February. I do not 
know when exactly the elections will 
be held and the new Assembly will be 
constituted in the Punjab. If of course 
a new Ministry is formed in a month 
or two, before the elections are got
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going, t^en the position will be ea'^y. 
Otherwise this thing wiU have to come 
before Parliament again, in another 
session of Parliament, whether 
November, December or January. 
Therefore, in view of this difficulty that 
might arise in the future it would be 
perhaps better if the Ministry is re
formed or reconstituted in’ the Punjab 
so as to obviate this difficulty and 
before the expiry of six months’ the 
Minister might take steps to see that 
the need for coming to the House lor 
a renewal of its sanction may not arise.

Shri J. R. Kapoor: Under clause (2)
•of article 357 this Act will be in 
operation for one j^ear.

Shri Kamath: No. Six months.
One last point, and that is this. It 

is good that the President is no longer 
the all-in-all or no longer the 
plenipotentiary—he does not have all 
the powers in his own hands. It is all 
to. the good -that the Minister has 
thought fit to accept this position that 
the President’s Acts will come before 
Parliament and will be subiect to the 
scrutiny and modification by this 
House, and the House will therefore 
have an opportunity...

Shri R. K. Chaudhuri (Assam): On 
a point of information. Will the law 
be effective before it is laid in Parlia
ment? Suppose Parliament is not in 
session, will the law made by IJie 
President be effective before it is laid 
on the Table of this House?

Shri Kamath: The Minister will 
answer that. The only difficulty—the 
final difficulty—that still remains is 
this that when Parliament is not in 
session if Acts are enacted by the 
President, then, considering that 
perhaps this is the last session of 
Parliament, we may not have any 
opportunity of scrutinising those Acts 
which might be passed during the 
recess, during the oft-session period.
I would therefore make a specific 
request that whatever Acts the Govern
ment have in mind may be enacted by 
the President during the session of 
Parliament while we are sitting here 
so that those Acts may come before 
this Parliament and we shall have an 
opportunity of modifying them if 
necessary. I would request that the 
Acts may not be held over till Parlia
ment is adjourned .or prorogued. I 
would earnestly appeal to the Minister 
that-he should soon decide this matter 
o f legislation of the Punjab so that 
before the House is adjourned or pro
rogued, all the Acts of the President 
may come well in time before the 
House, so that we may take action for

any necessary modification of this 
Bill. I therefore commend my amend
ment, accepting the modification 
sought to be made by the Minister to 
my amendment.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, after line 15, add:
“ (3) Every law made under sub

section (2) of this section shall, 
as soon as may be after it is made, 
be laid before Parliament and 
shall be subject to such modifica
tions therein as may be made by 
Parliament on a motion made 
during the session in which the law 
was so laid.”

* Shri Rajagopalachari: I suggest to 
Ithe hon. Member that if he will accept 
tthe modified form in which I have 
Wmended his amendment and a copy 
of which I have given to the Secretary 
of the House, I shall accept it straight
way.

Shri Kamath: May I read it In 
substitution of mine?

Shri Rajagopalachari: Yes.
Shri Kamath: T beg to move:
In page 1, after line 15, add:

“ (3) Every Act enacted by the 
President under sub-sectiori (2) 
shall, as soon as may be after 
enactment, be laid before Parlia
ment.

(4) Parliament may, by reso
lution passed within seven days 
from the date on which the Act 
has been laid , before it under sub
section (S), direct any modifica- ' 
tions to be. made in the Act and 
such modifications shall be given  ̂
effect to by the President by enact
ing an amending Act under 
sub-section (2):

Provided that nothing in this 
sub-section shall affect the validity 
of the Act or of any action taken 
thereunder before it is so amend
ed.”

. Mr. Deputy-Speaker: Am I to take 
this as a substitution?

Shri Rajagopalachari: Yes.
Mr. Deputy-Speaker: Amendment

moved. .
In page 1, after line 15, odd:

••(3)., Every Act enacted by the 
President under sub-section (2) 
shall, as vsoon as may be after 
enactment, be laid before Parlia
ment.
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(4) Parliament may, by reso
lution passed within seven days 
from the date on which the Act 
has been laid before it under sub
section (3), direct any modifica
tions to be made in the Act and 
such modifications shall be given 
effect to by the President by enact
ing an amending Act under 
sub-section (2).

Provided that* nothing in this 
sub-section shall affect .the validity 
of the Act or of any action taken 
thereunder before it is so amend
ed.”

Shri Kamatb: May I suggest a 
further proviso to this amendment if 
the Minister is prepared to consider 
it. It is this.

“Provided further that no Act 
of the President shall be enacted 
when Parliament is not in session.”

Shri Rajagopalachari; I have given 
an assurance to the hon. Member that 
while we do not wish to take advantage 
of the power of enacting all kinds of 
laws, neither should we hurry and 
rush as suggested. I may assure the 
House in answer to his last observ^ation 
.nade when the iion. Member was on 
his legs that if any law is enacted 
when the House is in session, it will 
be in the same position as in the 
present session but if the House is not 
in session, it will have to be laid be
fore Parliament. All such laws will 
have been published in the Gazette 
and in the new.spapers all over the 
country and there is no question ol 
hon. Members not having the time to 
see it: A law enacted, whether it is
by the House or by the President 
under this provision, will be public 
property and so, as soon as they meet, 
it will be available for consideration. 
So I do not think that there would be 
any difficulty by way of want of 
knowledge or information. If we lay 
down a proviso that nothing should be 
done when Parliament is not ni 
session, it is rather self-contradictory. 
It is only because sometimes Parlia
ment is not in session that we want 
this pov^er.

Shri Kaiuatlr. Parliament may not' 
meet at all after this session is over 
and so any such law may not come 
before Parliament.*

Shri R. K. Chaudhurl: I wish to 
make a few observations on this.

Shri J. R. Kapoor: May I suggest a 
verj” small amendment which I am 
sure will be readily acceptable?

Instead of the word ‘direct’ we may 
have the word ‘recommend’ because 
we should be respectful in dealing with 
the President. It will read like this; 
“ Parliament may, by resolution passed 
w'ithin seven days from the date on 
which the Act has been laid before it 
under sub-section (3) recommend any 
modifications...” . By accepting my 
amendment the effect will be abso
lutely the same.

Shri Rajagopalacltari: 'Hie idea was 
that the modification is directed and 
not that the President is directed, but 
surely I should be most agreeable if 
the House accepts Mr. Kapoor’s 
suggestion without discussion.

Mr. Deputy-Sp^ker:'l ask the hon. 
Member to consider whether it is at 
all necessary. Today Parliament is 
sovereign. The hon. Member was not 
here...

Shri Rajagopalachari: It is a legis
lative power that we are giving. I 
had no feeling of compunction about 
it. .

Mr. Depuiy-Speaker: The hon. Mem-
• ber was not here. In the previous 

Assembly we were always recommend
ing to the Governor-General by way. 
of resolution. The form of* the reso
lution now is that ‘ ihis House is of 
opinion etc.’ and it is the duty of the 
Government to do so. We have got a 
right to direct. It is not a mere re
commendation in which case it is open 
to the President to accept or reject 
the recommendation. I do not know 
how he is trying to enhance the 
position.

Shri J. R. Kapoor: Some hon. Mem
bers from Punjab think they can argue 
a matter in any way they like. But 
we are not of that view. I submit that 
even if we have the word ‘recommend 
the obligation of the President will be 
the same.

Mr. Deputy-Speaker: The hon.
Minister does not see eye to eye with 
the hoh. Member.

Shri Kamath: He has been a
GovernoY-General himself and he 
knows what the word means.

Shri R. K. Chaudhuri: We have a 
very pleasant function this afternoon...

Mr. Deputy-Speaker: Can we not
leserve it for the third reading?

Shri R. K. Chaudhuri: I am speaking 
in* support of the amendment. I am 
not wasting the time of the House. 
Mr. Kamath was first of all over
whelmed by the speech of appreciation
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delivered by my hon. friend the Home
Minister.* Not to be beaten, Mr.
Kamath began his programme of over
whelming the hon. Home Minister by
calling him a teacher, although as a 
matter of fact, he was not a teacher
and calling him a preceptor, althoui^h
as a matter of fact.......

Shri Kamath: I did not say preceptor.
Shri R. K. Chaudhiiri; Or something

like that. The process of overwhelm
ing is still going on. I want to know..

Sfari Hnssain Imam (Bihar); Do you
also wish to overwhelm?

Shri R. K. Cliaudfauri; But, who is 
being overwhelmed, I have not been
able to know even now. My hon. 
friend Mr. Kamath is hoping that some
thing good will coiVie out of this 
amendment. My hon. friend the Home
Minister is also hoping that very good
results will come out of it. There are
different ways of hoping for things. 
For instance. Government is hoping
that the Hindu Code Bill will be passed
in this session; there are other friends
who are hoping that the Hindu Code
Bill will not be passed in this session. 
We are not concerned with hopes. I 
wanted to know what has actually been
achieved: that is to say, whether the
President’s law will actually come into
force before that lav/ is laid on the
Table of the House.......

Shri Rajagoiialaehaii indicated
assent.

Shri R. K. Chaudhuri: And, there
fore. any modification which may be
subsequently made by the House will
be rather infructuous and valueless.

Mr. Dcputy-Speaker: No; it would
not be.

Shri R. K. Chaudhuri: If that law
comes into force and action is taken
under that law, what is the use of
giving a post-mortem  judgment over
that law?

Shri Rajaffopalachari: That is why
I dwelt a little on providmg a 
machinery for legislation and a check. 
Otherwise, it will be a complete with
drawal of the whole Bill. 1 am afraid
the hon Member did not appreciate
my point that it is necessary to provide

' a legislative authority in the Govern
ment to meet the present situation as 
well as more emergent situations ^ a t
might arise f r o m  time to time But. 
the check is in Parliament. If the
President of the U n io n , under ^ e
advice of the Government of India, 
acts so wrongly, they will be liable to
be checked ®ore forcefully than even
by a mere modification. We must be

content sometimes with assurances
and clarifications that we have.

Shri R. K. Chaudhuri: So, any law
made after the present session of
Parliament is over will be effective and 
Parliament will have no opportunity
to m odify....... .

Shri Rajagopalachari: Till it meets
and modifies.

Shri R- K. Chaudhuri: If my hon. 
friend Mr. Kamath thinks that he has 
gained something by this, the verdict
of the House would be that he has 
been completely overwhelmed by what
has been said by the hon. Home
Minister.

Shri Rajagopalachari: He may be
erfiotionally overwhelmed; but he has 
got all his points, I may assure you.

Pandit Thakur Das Bhargava: I am
verv grateful to the hon. Home
Minister for agreeing to omit clause
4, because the main objection to this
Bill was that the Governor, or for
the matter of that, any single person
could be given the power to enact
laws. That has been taken away, and 
that is a distinct improvement in the
Bill. So far as article 357 or article
356 is concerned, article 356 does not
require any powers to be delegated and 
the general opinion the House w m
that Parliament should /fta m  its
authority and be able to legislate when
ever any occasion arose.
357 authorises Parliament to Relegate
powers in a certain way. It cl?ar
that delegation for purposes of article
357 must be complete and
conditional. So far as it it d ^ s
not admit of any conditions Accord
ing to the latter porUon of article 357
( l ) (a ) ,  the delegated aut^rity  can
delegate with conditions. But at vhe 
same time, I must submit that, in the

Amendment as a matter of
roS p ^ ^ ise , some authority is retain
ed by Parliament also. Theamendment achieves this ob ject that
some authority is retained by
ment though it may 
fharacter. Because, as pomted out by
Mr Kamath, if some Acts are enacted

P ^rulm l'S
f h i s " b e  d®one



V'»K Punjab State Legislature 17 AUGUST 1951 (Delegation of Powers)
Bill

79«

of Parliament, and, it takes note
of the feeling of hon. Members of
this House. I have every hope, 
and the hon. Mover has already ex
pressed so, that in regard to such Acts, 
he will see that if such Acts are en
acted during this session, they will be
laid before the House. If Government
want to circumvent, they can do so in 
spite of all that we want to put in the
Bill. If they do not want to circum
vent, they will give effect to the spirit
o f what is done here. As the matter
is one of compromise between Mr. 
Kamath and the hon. Home Minister, 
and as both are happy over it, I 
should not say a word against the
agreed conclusions so far as they have
!b^n given shape in this amendment.

Shri Kamath: I am only moderately
(happy.

Pandit Thakur Das Bharrava; My
hon. friend Mr. Kamath says that he
is only moderately happy. All the
same, I am very glad because he is 
happy for the first time in the lifetime
of this Parliament.

Though I am not convinced of *the 
legality of the proposed amendment, 
I WQuld not like to say a word against
this compromise in this sense that I 
-think that after all a compromise is 
always a compromise and if it is
accepted by the parties in good taste, 
i,he effect is that both the parties are
happy. The powers of Parliament
have been retained. The hon. Home
Minister was influenced by the fact
that, in certain circumstances, it may
be necessary for the purpose of speedy
execution that the President should be
enabled to put a law in motion as 
soon as possible. That object is also
being achieved. Therefore, so far as 
this amendment goes, though I
personally would have liked the Bill
to be withdrawn, as the Bill is not
likely to be withdrawn, we have to ^
content with what is haopening. In 
that view of things, I will not oppose
this amendment.

^
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fif ^  f

t  I ^  ^ ^ ^
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^ fl-Tt ffJTir rft

^  ^  ^  I ^  ^  ar̂ pfr TT F I
'kTiT  ̂ ^pfr ^ 3ft^ o*rr^ 

^sni ^  ^ ^Pf f^^T

fe p f t  ammft % ^  >̂rTt
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^ frft 3mrRt % ar^r^fr w[^

(English translation of the above
speech) '

Shri Bhatt (Bombay); Sir, I do not
want to take much time of the House
because the hon. Minister has very
piTidently suggested a middle course'
whereby he -desires the time of the 
Parliament to be saved. This is the
chief feature of that suggestion. But
I am doubtful if any time would be
saved thereby.

Another thing is that it is always
difficult to make suggestions or move
amendments in regard to an Act made
by the President. I may for instance
tell you that when we were discussing
the question of constituencies here, we
were told that the least possible
changes should be made in the Presi
dent’s Orders in this connection
because they were President’s Orders
and as such the lesser the alterations
we made, the more becoming would it 
be for us. This is an argument which
is always put forward and in the,case
of these Acts too, the same argument
will be advanced. It has not been
clearly provided here whether or not
a two-thirds majority or an absolute
majority would be necessary with re
gard to the resolutions that we would
move in support of our suggestion*^
Even supposing that resolutions moved
in this connection would generally be
accepted on the principle of a simple
majority and that the President would
amend the Acts accordingly, I have a 
lurking suspicion that we might be
told at that time, “Your suggestion is 
no doubt good but please do not prejss 
it because after all this has been decid
ed by the President. It is a mmor
thing and hence do not insist on it and 
let it go as it is.” So, arguments such
as these would be brought forward.

Another doubt which I have in my
mind is that time may not be saved by

this method. When Parliament is not
in session the President will or course
achieve his purpose by issuing
Ordinances. So I do not desist from
the original stand I have taken. But
since the hon. Minister and my hon. 
friend Shri Kamath have reached a 
compromise, I have no objection. But
the object in view . would not be
achieved so easily as it would be ii
Bills were presented in the House m
the normal way and discussions nan 
then taken place on them.

Shri Kamath: On a point of clari
fication. I may point out that the
wording of the proposed sub-clause (4)
will not be quite happy if we have the
word resolution there. The Rules of
Procedure in Parliajnent. in Chapter X
thereof, make a distinction between a 
resolution and a motion. I f  the word
is “ resolution”  then quite an elaborate
nrocedure will have to be gone through, 
but if it is a motion then it could be
disposed of quite expeditiously. In
the case of the President’s Delimitation
of Constituencies Orders, as the Hou.^e 
\\all remember, the word used was
“ motion” . If it is a resolution, - you
require fifteen days’ notice etc. under
rule 113 of the Rules, of Procedure.
So I suggest that instead of the word
“ resolution,” we may make use of the
word “ motion” . That will obviate all 
difficulties.

Shri Ralagopalacaiari: I have no
objction; if it is so desired, instead of
“ resolution passed” we may have the 
w o r d s ' “ motion made and adopted , if
otherwise there is no objection.

Shri Ramalingam Chettiar (M ad r^):
But then it may not bs adopted with
in seven days.

Mr. Deputy-Speakcr: The object is
that it should be adopted also.

Shri Ralagopalachari: I do not reaUy 
think that there will be any difficulty. 
Instead of the word “passed we must
have both the words “made and adopt
ed ” Even if it is a motion, the word . 
“ resolved” will be there in the pro
ceedings.

Mr. Deputy-Speaker: It is not an 
ordinary resolution that we have to
deal with here. It is not a resolution
connected with th e  ordinary work of
Parliament, b u t it is a p ecu lia r  r ig h t
co n fe rre d  on  M em b ers  o f  P a rlia m en t
u n d er  a statute passed  *> y ,itse ll m s
is n ot the kin d  o f  re so lu tion  p rov id ed
for in the Rules.

Shri Kamath: Then why was the 
word “ motion”  used connection^with
the President’s Delimitation of Consti
tuencies Orders?
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Mr. Deputy-Speaker: I cannot say
why exactly it was used. But all I can
say now is that here the word “ r^ o -
lution” does not lead to the complica
tions referred to by the hon. Member. 
This is a statutory right and we need
not wait for fifteen days as in the case
of an ordinary resolution. The rules
made here cannot militate against, a 
later Act of Parliament.

Pandit Thakur Das Bhargava: It is
for the Government to see that the 
resolution is passed within seven days.

Mr. Deputy-Speaker: So, though the
word “ resolution”  is used here, it 
would not partake of the nature of
resolutions for which separate days are
allotted.

Shri Kamath: As regards the proviso
it is here stated:

“Provided that nothing in this 
sub-section shall affect the validity
of the Act or of any action taken
thereunder before it is so
amended.”
May I suggest that this may apj)ly

only in the case of those Acts enacted
when Parliament is riot in session?
If an Act is enacted when Parliament
is in session, then it cannot be given
effect to until it has been approved by
Parliament. *

Shri Rajagopalachari: In fact it is 
when thf* House is in session that it
is easier for the change to be made. 
Therefore. I am not able to accept the 
suggestion made. This merely pro
vides an indemnity clause to say that 
even if the House makes a change any
action taken in the interval may be
valid.

Shri Kamath: Take a concrete
instance. Under the Public Safely
Act. enacted by the President, some
arrests are made. Suppose Parliament
either does not approve of the Act or
modifies the Act. Does it mean that 
the action taken wiil be undone
subsequently?

Mr. Deputy-Spcaker: Whatever
action has been taken will not be 
rendered illegal, not that if Parlia
ment comes to a definite conclusion.
Government will not react to it. 
Government will take '  due note of
Parliament’s decision and take action.

Shri Rajagopalachari: A court can
not hold it to be invalid for the inter
vening period.

Shri Hussain Imam: On a point of
procedure. Sir. If Government under
takes to bring forward a resolution to

which we give our approval or amend
it within seven days, that will obviate
all the difficulties,

Mr. Deputy-Speaker: Instead of the 
Government doing so, their Bill is
there and it is open for any private
Member to bring forward amendments
and get it amended. I think the pro
cedure prescribed here is perfectly
sound.

Pandit Runzni (Uttar Pradesh): I
think the amendment of Shri Kamath
was very well conceived and I am
glad the Home Minister has accepted
it with such amendments as would
make it easily workable. Attempts
are now being made to hedge it round
with restrictions which will make it
difficult for the President to exercise
the powers that are being conferred on
him. I think that the Home Minister’s 
position, that anything done under any
law enacted by the President, in
accordance with any law m îde by
Parliament under article 367, should
not be rendered invalid by any subse
quent amendment made by Parlia
m ent is perfectly reasonable. Did we
not provide such safeguards in every
law? There is no reason, therefore,
why in the particular case before as, 
the provision that the hon. Home
Minister seeks to make should be
opposed.

It has been suggested by my hon. 
friend Shri Kamath that the powers of
the President to make laws while
Parliament is not in session should be
restricted. I think the hon. Home
Minister has given a very satisfactory
reply. We have to decide whether we
shall confer any power on the Presi
dent to make laws under article 357. 
If we decide to confer such power on
the President, I think we ought not to
introduce restrictions that would make
any law passed unworkable. We
approved the other day of the Pro
clamation issued by the President. I 
thought therefore that the debate on
the Bill would be of a very short
duration. But objections were taken
to the Bill by some of those even who
had supported the Proclamation on the
ground that this House was being
deprived of the power that should pro
perly belong to it. I think that the
amendment proposed by Mr. Kamath
and accepted in a modified form by
the Home Minister solves the matter. 
It enables the President to act
expeditiously and at the same time it 
enables Parliament to exercise its
supervisory powei*s. I therefore
support the amendment proposed by
the Plome Minister and I hope that it
will be passed in the form proposed
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by him. There seems to me to be no
reason why the President’s powers
should be so curtailed as to prevent
him from making any law considered
by him to be necessary, while ParUa- 
ment is not in session.

Shri Rajaeropalachari: I have noth
ing to say except that I am grateful
for the remarks made by Pandit
Kunzru.

Lala Achint Earn (Punjab) rose

Mr. Dcputy-Speaker: There should
be nothing more to say after all this

-discussion. If the hon. Member has
anything to say he may reserve it for
the third reading.

The question is:
In page 1, after line 15, add:

**(3) Every Act enacted by the
President under sub-section (2)
shall, as soon as may be after en
actment, be laid before Parliament.

(4) ParUament may, by reso
lution passed within seven days
from the date on which the Act
has been laid before it uAder sub
section (3), direct any modifica
tions to be made in the Act and
such modifications shall be given
effect to by the President by en
acting an amending Act under
sub-section (2);

Provided that nothing to ^
sub-section shaU affect the vaU ^ ^
of the Act or ol any action takm
thereunder before it so
amended.”

The motion was adopted.

Mr. Dcputy-Speaker: The question is:

“ That clause 3, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill.

* Clause 4.— (Delegation of the legis
lative power etc.)

Mr. D€^ilty-Speaker: The question is:
“ That clause 4 stand part of the

Bill.”
The motion was negatived, ^

Clause 1 was added to the Bill.

Amendment made:
In that Long Title, omit •

“ and to authorise him to dele
gate such power to any other
authority.”

— [Shri J. R. KapooT j
The Title, as amended, and the En
acting Formula were added to the 

BilJ.
Shri Rajagopalachari: I beg to move

“ That the Bill, as amended, be

I have nothing more to say except
thank all those who have given their
cooperation on this measure. The Bill
is short but, I submit once again, it
is very important

Mr. Deputy-Speaker: Motion moved:

“ That the Bill, as amended, be
passed.”

Lala Achint Ram: Sir, I wanted to
inake one or two observations. Tha:*e
has been discussion about giving: 
power to the President and there is no
dispute about it. Powers should b t
given to the President- There are two
periods involved in this matter. One
relates to the period when Parlia
ment is in session and the other relates
to the period when Parliament is 'lot
in session. My contention is that there
is no need to give any power to the
President when Parliament is in
session.......

Shri Sondhi: Parliament may be in
session but not sitting.

Lala Achint Ram: We do not object
to giving power to the President when
Parliament is not in session, when the
President may enact any law. But
when Parliament has its session, say
after two months, all the enactments
should come before Parliament for
such modifications as may be made by
Parliament. Thus you may maintain
the supreme authority of Parliament
and at the same time the due regard to
the President. Thus the prestige and
authority of the President could be
maintained when Parliament is not in
session and he is given the power to
make laws during that period. But
those enactments should come before
Parliament for modification when it 
meets. There seems to be some hesita
tion about this. If this straight
course had been taken it would
have been much belter. Both Parlia
ment’s prestige and the authority of
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the President would have been main
tained. .

Shri Hussain Imam: May I know
whether under this Bill as now 
amended it is open to the House to 
bring forward questions on the 
administration of the Punjab in this 
House? There is no local Government 
there and this is the place where such 
questions may be asked in all matters 
of provincial administration relating 
to the Punjab.

Shri Kamath: On a point of consti
tutional clarification, may I know, if 
it is permissible to ask at this stage, 
what exactly is the ditlerence between 
“ conferment of powers” and “dele
gation of powers” . During the course 
of the debate we have been using the 
word “ confer” in place of “delegate"*. 
The Constitution uses the words “ con
fer powers on the President” . Is 
“ confer”  tantamount to “delegation” 
or not? It is a point on which the 
Home Minister may throw some light, 
if possible.

Shri Rajag<H>a'iachari: I cannot give 
a legal opinion but I can give my own 
interpretation. “ Confer” does not 
take away the right of Parliament but 
“ delegate” would ’ mean a transfer of 
our powers to the President.

Pandit Thakur Das Bhargava: May
I know if the word “delegation” de
notes that if Parliament delegates 
powers to the President, Parliament 
is left with no powers at all?

Shri RajagopalaGhari; The word
“ confer”  creates no difficulty and 
therefore the word is used.

Pandit Thakur Das Bhargava: As
the Deputy-Speaker remarked, while 
I was speaking on the Bill, by dele
gating the powers to the Ih*esident 
Parliament does not as a matter of fact 
lose its own powers. That is the 
proper interpretation. In my opinion 
by virtue of delegation Parliament 
does not lose its powers to make laws. 
Even after passing this Bill it will be 
open to any Member to bring in any 
Bill so far as Punjab is concerned.

Shri Rajagopalachari: May I point 
out that we are talking without any 
^eed? The Constitution as well as 
this Bill proposes to ‘confer’. Ther6^ 
fore, no question arises as to what 
‘delegation’ would lead to.

Pandit Thakur Das Bhargava: The
only questioh put by my hon, friend 
Mr. Hussain Imam was as to what are 
the powers of this Parliament and I 
am addressing myself to answering 
that question. In my humble opinion, 
article 357 only deals with the power

to make laws and therefore the powers 
as regards questions, resolutions, 
adjournment motions etc. which the 
Punjab Legislature had are enjoyed by 
this House and similarly if a private 
Member wants to bring in a Bill his 
powers are not taken away. More
over, even if Parliament so chooses^ 
it still retains the power to legislate, 
in spite of the delegation. That is my 
submission.

Mr. Deputy-Speaker: It is not
necessary to go into those matters. 
We shall consider each point when it 
comes. No one can consider hyjwtneti- 
cal questions and decide.

Pandit Thakur Das Bhargava: I wlsn 
to speak on the Bill.

On the third reading, I shall be 
very brief. I must submit that I am 
not very happy with this Bill, not 
because it is a compromise Bill but 
because, in my humble opinion when
ever a Proclamation is issued under 
article 356, it is likely to be taken as 
a precedent that article 357 must 
necessarily come info operation. Arti
cle 357 was enacted by way of an 
exception to the rule and therefore m 
my humble opinion, the ordinary and 
the normal course is that when a Pro
clamation is issued under article 356, 
article 357 does not necessarily come 
into operation. On the contrary, I 
should think that normally Parliament 
gets the powers of the State to make 
laws. Since this Bill has been intro
duced and it is difficult to take away 
a Bill once it has been introduced, we 
have been really forced to accept the 
position. .

In regard to one or two points on 
which the hon. the Home Minister was 
not happy with me, with your per
mission, I would just like to explain In 
what connection I made those remarks. 
I maintain that under article 355 ft Is 
the duty of the Central Government 
to see and take all measures necessary 
when it comes to their knowledge that 
in a particular State the Constitution 
is breaking down. It is their duty to 
see that the State Government’s action 
is made conformable to the Consti
tution. It is only when the whole 
thing fails, when the Central Govern
ment fails to control that Government, 
it is only then that the Central Govern
ment should bring article 356 into 
operation. I also cited article 256. I 
humbly ask the Home Minister: What 
steps had been taken by the President 
or the Central Government when the 
Constitution was not being carried out 
in the Puniab to bring that State 
Government to book . and what 
directions were issued asking that 
Government to conform to the Consti
tution? •
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Mr. Deputy-Speaker: All these
matters were raised at an earlier stage 
and th3 hon. Minister replied that it 
is not on account of any mal
administration that the Government in 
the Punjab has been superseded, but 
the majority party which consisted of 
70 persons refused to form a Govern
ment and thus under article 356 the 
Government could not be carried on 
under the Constitution. This is what 
the hon. Minister stated. We are not 
going to go into that again.

Pandit Thakur Das Bhargava: I
accept what the Home Minister tias 
said. It was therefore that I did not 
make any comment on what the Central 
Parliamentary Board did. But when 
the iron curtain is there and we do 
not know what happened in the Parlia
mentary Board or in the Congress 
Party or in the Government, we are 
entitled to know what was the reason. 
It was in this connection that I su d -  
mitted that the Governor and tne 
Central Government or the Presideni 
ought to have satisfied themselves as 
to whether the Constitution could be 
carried on or not I did not make any 
point agai5 st the Governor. I did 
not say that he brought about tnis 
situation. I am very sorry that as 1 
spoke in Hindi very probably Rajaji 
misunderstood me. Accordmg to us, 
the only thing which the Governor had 
was the resignation as well as the un
willingness of the party to run the 
Ministry in future. On that it is 
dear that the Governor could no. 
have acted otherwise. When I criticis
ed the President and the Governor, 1 
only raised a constitutional question. 
Why should the Minister be angry at 
that? I did not say anything personal 
about the Governor or the President^, 
I only said that the Governor should 
have acted differently.

Mr. Deputy-Speaker: Not that I am 
entitled to ask. but I want to for
my own satisfaction whether the hon. 
Member thinks that when the majority 
M rty consisting of 70 persons refuses
io form a Government the Governor 
or the President should form another 
party and give them a majority.

Pandit Thakur Das Bhar?:ava: 1 did
not pursue that question 
since you have mentioned it I shall 
s^nswer it. The Governor could have 
callSi^-the Leader of the Opposition. 
Though at that time the

ed that party and made OPPOgt'o^^  ̂
You see, this is possible. This is one 
aspect.

The other aspect is that when the 
resignations came, it was within the 
province of the President to find out 
whether they were forced ones or free 
ones. He could have also found out 
whether the Leader of the Opposition 
had been. called by the Governor and 
asked to form Government. The 
President had this right and this duty. 
It was only in this respect I raised 
the constitutional question. If it is 
distasteful, I cannot help it. I am very 
sorry that this particular thing should 
have caused something of a displeasure 
to those whom we respect. At the 
same time. I can understand if Rajaji 
had taken offence and gone out of his 
way. but he did not go out of his way 
and say to me . things which his 
colleague said. His colleague the hon. 
Maulana Azad said to me that my 
attitude would, go a long way in 
obstructing the achievement of the 
object which I had in mind and furthei 
he said that as a result of my conduct 
their attitude will be stiffened. I am 
not prepared to take any threat from 
anybody, be he a Minister or anybody 
else. In this House, we all have to 
work according to our convictions and 
if the talk of any hon. Member is not 
very pleasant to any Minister, this is 
not the place where he can stand up 
and take an arrocant attitude and say 
to me that the attitude towards Punjab 
will be changed. Let It be changed. 
Let the attitude of the whole Govern
ment be changed. I do not care a bit. 
I do my duty and that is all. I did not 
say a word ahout the Central Parlia
mentary Board. I did not talk of any 
Minister. I know many things, but I 
knew it would not be right to say them 
here. But I do not like that in a 
matter of this importance any Minister 
should take in> such an attitude. I 
said this publicly, because this is a 
question of privilege of every Member 
of this House.

Shri Raiaifopalachari: I am sorry I 
have not been able to follow the hon. 
Member. Did I say any such thing?

Pandit Thakur Das Bhargava: You
did not say any such thing; on the 
contrary, when I pointed this out, you 
accepted my explanation I ĥ ave not 
a word to say against the non. the 
Home Minister. All these matters are 
in the proceedings of the House I am 
not saying anything ^hich is no. there 
I was only anxious that a proper 
reply was given to my argumen^. 
Anyhow this matter is, now closed. 
But so far as this Bill is concerned 1 
have to submit that I am not JjaPP  ̂
because there is no vindication of the 
powers of Parliament.
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As was pointed out, this proposed 
amendment will result in a more com
plicated procedure; this will take 
more time and in the end will not 
attain the object which the Bill had 
in view. The procedure we are adopt
ing, if it is not properly followed and 
in the true spirit, will give room for 
the charge that the House has been 
deprived of its right. Suppose the 
necessity for legislation arises after 
the session is over and another session 
is not called. The House will feel that 
Government has not played fair by 
asking the House to give them powers 
to make modifications and by seeing 
that there is no opportunity to make 
those modifications.

Therefore, I would like the House 
to consider and I would at least like it 
to have it on record as my personal 
opinion that in future if any such 
contingency arises, we should see that 
recourse to article 357 is not resorted 
to, because it is an abnormal thing.

qr, ^  qr, ^  ^

f  I ^
^  ^  t  ^  ^  
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t ,  WT 
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1 3 f k  ^  ^
^  ^  1 31̂  
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3frc ^  ^  f»r^ ŷpTT 
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Mr. Deputy-Speaker: The hon. Mem
ber will kindly remember that this is 
the third reading.
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(English translation of the above 
speech)

Babu Ramnarayan Singh (Bihar): 
Sir, I would also like to submit a few 
points on this BiU. The first thing is 
that it is absolutely wrong to say that 
the Bill concerns only the Punjabis 
and none else. If we are patriots in 
the real sense, we should have the same 
interest in and solicitude for Punjab
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or ^  other 

n ! f^ '  ̂ subject like this comes
up  ̂ in Parhament, it is not only the 
duty of the hon. members but their 
anarmn also to express their views and 
opinions on the matter. It was said 
just now that 95 per cent, of the people 
were happy on account of the
Governors rule. Well, if they are
liappy, I congratulate them but I must 
say that there should not be any re
joicing on the introduction of the
^ v e m o r s  rule. But if they are
happy, let them be. Then a g in , we 

that people are very happy in this 
House also because the Government 

the Bill in accordance 
with the views of the members, and 
I congratulate them as well. But I 

is the duty and dharma 
of the Government to do that which is 
d esir^  by the Parliament. I will not 
caU that Government a Government 
which acts contrary to the wishes of 
the Parliament. I would be prepared 
to (̂ 11 it a Satan. A good Government 
IS that which acts and functions accord- 
mg to the wishes of the people and the 
Members of Parliament. Hence that is 
not a matter to get surprised and feel 
happy about. If they are happy let 
them be.

Another point that I would like to 
submit is that our hon. Minister
of Home Affairs Shri Rajaji, who 
has been serving the country
for the last thirty or thirty-five 
years and who has earned a 
name for himself both in the national 
and international circles, has com
pletely lost sight of that spirit of
service since he became the Minister
of Home Affairs and instead he talks 
in terms of “ governing and ruling” . 
Rajaji and I have been close associates 
for long and I am simply pained at the 
way he talks about ‘governing* instead 
of doing service. As a matter of fact 
the proper thing is that no minister or 
other person representing the Govern
ment, should say that he wants to rule 
over the country. On the other hand, 
he ought to say, and it is his dharma 
to say sc, that he wants to serve the 
people and that certain things have to 
be done in the course of that service. 
We will have to train them in this 
spirit of service but it gives me much 
pain to note that those who were 
already trained in this spirit have, 
after becoming Ministers, forgotten it 
and they are now ‘governing’ the 
country. Shri Rajaji has stated that 
people in Punjab are communal-mind
ed and that it is very difficult to form 
a Government there and run it. I do 
fiot propose to comment on it. My 
hon. friend Pandit Thakur Das
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Bhargava also t6ld you just now that 
he did not want to make a reference 
to the Central Parliamentary Board in 
the House. So far as I know, and it 
IS a fact, that personal rivalries and 
quarrels, that were common in Punjab 
are, as other members observed 
and I also say, found in every 
State and province and the strictly 
logical course should have been to set 
up this type of administration every
where. It does not seem proper to 
replace parliamentary rule by the 
Governor’s rule in Punjab alone. 1 
am convinced if a third party had not 
interfered and if it had no hand, they 
would have run the parliamentary 
Government in their State despite 
personal rivalries and the Governor’s 
rule could have been avoided. The 
most dangerous thing for the country 
today is that unity could not be 
brought about in Punjab and we had 
to suspend parliamentary rule there. 
And for all that has happened in 
Punjab, the people of Punjab alone 
cannot be held responsible but, on the 
contrary, outsiders, whether they be 
Members of Parliament or of the 
Cabinet, have a positive hand in it. 
The hon. Minister said that the 
Governor had no alternative when 70 
out of 77 members expressed their in
ability to form a Government, but I 
might tell him that things were so 
manoeuvred that all the seventy mem
bers, that is to say, the majority party 
had to say that they were unable to 
take the responsibility of running the 
administration and form a ministry. 
Such a situation was created on 
purpose. It is no doubt true that 
the people of that State are to be blam
ed for the situation but outsiders too 
are responsible to a certain extent. I 
might relate to you a short story in 
this connection showing how difficult 
it becomes to maintain peace and 
harmony under such conditions, li ^  
a story of two persons having an inti
mate friendship with each other. As 
the story goes, efforts were made to 
break their friendship and their 
parents too wanted this friendship to 
end but they all failed. Then, their 
parents deputed a mischievous old 
woman for this purpose.

Mr. Deputy-Speaker; The hon. Mem
ber will kindly remember that this is 
the third reading. .

Babu Ramnarayan Singb: I will not 
take much time of the House. So, that 
old woman took upon herself the task 
of breaking their friendship. Once, 
when the two friends were going out, 
that old mischief-monger approached 
them and took one of them aside. 
Then she brought her mouth quite
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near to his ear so that his friend and 
other people might believe that the 
woman had certainly spoken something 
to him. But in reality the old woman 
did not say a single word and went her 
way. Now, his friend, who was stand- 

*ing away, rame up and asked him what 
had the old woman spoken in his ears. 
His friend naturally replied that she 
had not said anything. But he could 
not trust his friend and a suspicion 
arose in his mind for he thought that 
the old woman had gone up to him, 
had brought her mouth to his ears and, 
ft seemed to him, that she did say 
something in his ears yet the other 
man persisted that she had not said 
anything. And, thus, the old woman 
sucqpeded in her job and differences 
arose between the two friends which 
ultimately led to the breakdown of 
their friendship. Similarly the Parlia
mentary Board incited them and I say 
it with deep sorrow that a third 
party— the outsiders—has manoeuvred 
things in such a way that the Govern
ment of the State has broken down 
and the Governor’s rule been set up.

1 would urge my brethren from 
Punjab that all of them or at least a 
majority of them should unite not only 
on the'basis of honesty, truth and 
justice but also on the common grouna 
of their love for the country, and form 
a Government. After that they can 
tell the Governor that they are pre
pared to nan the administration of me 
State. That would end these long dis
cussions as well as all these acts and 
ordinances and the parliamentary form 
of Government can again be establish
ed in Punjab. I appeal to those 
friends from Punjab who are here and 
also to those who are absent that Jt 
is their dharma and as a matter of 
fact it is the dharma of everyone of 
us to come together and make efforts 
.so that parliamentary government 
may be set up there. It was the duty 
of those persons also who brought 
about this situation to have tried 4o 
secure the smooth functioning of a 
parliamentary government m that

I will not take more time of the 
House but would again urge my friends 
from Punjab to make the present 
Bill, which will soon become an Act. 
ineffective by pulling together and 
forming a new democratic government 

‘ in their State. The Governor or the 
President will have to run the Govern
ment and our Constitution is there 
which provides for all sorts of arrange
ments but I sincerely appeal to all 
friends that at this time they should 
act jn such a way which may restore 
parliamentary government in Punjab 
and end tbe Governor’s rule there.

Mr. Deputy-Speaker: Let the
speeches be short. We have already 
spent ‘many days over this Bill.

Sardar Hnkam Smsrh (Punjab): 1 
will be very brief, Sir.

The only reason that b is  now ^ e n  
given by the hon. the Heme Minister 
is that we should rer iize that powers 
must be created first and then checks 
can be put upon them. It is not clear 
why that power should creaed The 
power already vests' in Parliament. 
That was the only question thal was 
to be decided. Now, by virtue df that 
Proclamation, it is ParliaiTient which 
can exercise that authority. Is there 
any reason why it should be delegated 
to the President or that he should 
delega'te it further? (Interruption). 
Now it is decided that it would not be 
delegated further, but that was the 
original thing. Now we have come to 
this position that the power has been 
delegated to the President. The reason 
given was that Parliament will have no 
time, and that has already been dis
cussed.

What I was surprised to hear today 
was that Mr. Jaspat Roy Kapoor stood 
up and expressed his satisfaction thac 
Government had conceded all the--I 
should not say opposition— the 
objections that had been taken. In my 
opinion. I should congratulate the hon. 
the Home Minister that he has not 
conceded a single point! That is what 
I consider. He stands where he was.

Shri Sondhi: Clause 4 has gone.
Sardar Hukam Singh; That is a con

cession, I agree. But I was referring 
to the rest of the amendments. 
Further, I was surprised to nnd that 
even my hon. friend Mr. Kamath was 
moderately happy and he thought he 
had got a good deal.

Shri Sondhi: They do not know 
where the shoe pinches!

Sardar Hukam Singh: But what 1 
find is that we are almost where we 
stood. It has been conceded t^s much 
that any law made by the President 
shall b4 placed before 
I’hat was the amendment that Mr. 
Kamatrsuggested. What I understood 
from that was that it would not be
come law unless Parliament had g ^ ^  
its suggestions and they had 
considered—within seven f
time that was appointed. But whai 
An we find now? Of course, I do not 
suggest that we should not confide m 
the Government. But w h ^  I 
say is this that alrea<^ there is the 
oMection that there will be very little 
t^m^for this Parliao^ent to enad la w s -
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ISardar Hukam Singh] 
we may not find time or they may not 
be made dxiring this session. The laws 
would be made by the President. In 
that case our position would, the 
same as was originally conceived in the 
BiU. We shaU have no opportunity to 

. give our opinion on them. In that 
case this would be no improvement of 
the original position. The power lies 
even now with Government, and if 
Government really mean business it 
is for them to see that they bring all 
the important legislation during this 
session. In that case only would this 
alteration that has been made be 
welcomed by the people and by the 
Members of Parliament. Otherwise, it 
will be considered that Government 
wanted to reserve all the powers to 
itself without taking this House into 
its confidence.

Shri J R. Kapow: This BilL as now 
amended has obviously become so 

yet so useful lhat 1 ^  
surprised that there 
oDi»sition to h even now. Amending 
clause 3 of the BUI in the manner m 
which it has been am end^ am
short of withdrawmg the whole Bill., 
After aU what powers are we gomg 
to confer on the President, by thii, 
enactment? It is supposed by some 
of my hon. friends commg from Pimjab 
that very great powers are ^
conferred on the President. N otin g  
like it. On the other hand. I submit, 
rather than conferring any power on 
the President, we are ^ p o s in g  a 
certain duty on him and that duty is 
tc draw an enactment and to place il 
subsequently before ParUament for 
our consideration as it were. We are 
imposing a duty on the President 
virtually to act as a Select Comm itt^ 
for us.' The President will now be 
drawing up an enactment; of course 
it will immediately have the force of 
law but, i f  ParUament is sitting, it will 
be placed before us on the very day 
probably after it is enacted or one or 
two days thereafter and we shall 
immediately be seized of that enact
ment and we wiU have the authority to 
amend it as we like so that the Bill, as 
it were, after havini been duly pre
pared and analysed 6y a Select Com
mittee functioning through the P r^ »; 
dent, will be before us and we shall 
scrutinize it. analyse and amend it as 
we like.

Pasdit Thakur Das Bhargaya: What 
happens to the proviso?

0 lu i  J. R. Kapoer: The proviso is 
there only as a formal s a f^ a r d . 
Does any hon. Member seriously con
tend that between one or two days of

the enactment by the President when 
Parliament is sitting certain very 
grave things will be done by the 
executive knowing it full well that 
only one or two days thereafter or 
certainly within seven days thereafter 
Parliament can do whatever it likes. 
Will any sensible executive Govern
ment do anything which it tliinks is 
likely to be upset by Parlia?nent. so 
soon thereafter? Surely not. Then, 
several of my hon. frie/ids have harped 

-on one thing, namely, that the Presi- 
ient should not be conferred all the 
power to legislate when Parliament is 
not in session.

Shri Sfmdhi: On a point of informa
tion. The hon. Home Minister said 
that there was hardly anything which 
he had changed. That was the trend 
of his speech but Mr. Kapoor says 
that there is nothing that the • Home 
Minister has not given up.

Shri J. R. Kapoor: He may say so,
but I am not so subservient to the 
views of the hon. Minister as my hon, 
friend Mr. Sondhi may be. Even if it 
is the view of the hon. Home Minister 
that he has changed nothing, it may 
be agreeable to my hon. friend Mr. 
Sondhi, but according to my view, he 
has practically' given up everything 
except the semblance of the Bill.

Shri Sondlii: The man who gives 
does not know it.

Shri J. R. Kapoor: It does so often 
happen that if a man is so generous 
enough, he does not know what he is 
giving and he does not even remember 
what he has given. Some hon. Mem
bers are thinking that by this Bill they 
are conferring a right on the Presi
dent to legislate when Parliament is 
not in session. I request them to refer 
to article 123 of the Constitution itself 
which authorizes the President to en
act any Ordinance when this Parlia
ment is not in session. So here, whea 
Parliament is not in session, you are 
not conferring any right on the Presi
dent which right he has not under the 
Constitution itself. On the other hand 
you are imposing a limitation even oa 
that right because he had the right to 
enact an Ordinance which would have 
been in force for full 45 days after the 
reassembly of Parliament. What do 
you do here? This Act of President 
which otherwise he could have enacted 
in the shape of an Ordinance will come 
up before Parliament as soon as it 
may be, after it re-assembles, which 
means within three or four days after 
it re-assembles, and then within seven 
days after these three or four days it 
wiU be open to us to scrutinize it fo  
that after twelve days of the re  ̂
assembly of Parliament, we shall be In
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a position to amend that Act, whereas 
if it were in the nature of an Ordi
nance only, it would have been in 
operation for full 45 days. Are we not 
gaining something by this?

Shri So&dhi: Provided there is a 
session. .

Shri J. R. Kapoor: We are virtually 
, restricting the power of the President 

by this legislation. So, my submissi<»i 
is th^t in the first place we are not 
giving him any power which he has 
not when Parliament is not in session, 
rather we are restricting that power; 
Secondly, we are not givijig him 
virtually any power to enact any l e ^ -  
lation even when Parliament is sitting 
because after three or four days after 
enactment it has to come betore 
Parliament I hope the hon. Minister 
would be pleased to give an assurance 
that within one or two or three days 
of the making of the enactment by the 
President, when Parliament is sitting, 
he would bring it before us for our 
final consideration. I therefore support 
the Bill in the form in which it* is 
amended with pleasure and enthusiasm 
because the situation in Punjab is of a 
threatening natjure and I feel t|iat 
there must be an enactment like this 
on the statute book.

Shri Rajagopalachari: I first Wish to 
point out, with all respect, that the 
issue is not whether the Government 
or the Home Minister has made any 
concession but the issue is whether the 
Bin is good or not. The Bill, I sub
mit, makes adequate and necessary 
provisions for the governance of a 
State which has lost its Ministry and 
the only issue is whether it is good or 
bad and I do not think any question of 
appraisement of the amount of con
cession secured has any relevancy at 
all. After all, who are we who are dis- 
< ussing and debating. Are we enemies 
of one another? We are part of a 
common organization and any con
cession given or concession taken 
makes no difference in the sum total 
of it all. I want hon. Members to 
remember this. It is not as if I wish 
to give jprecepts and advice but I am 
really amazed at the manner in which 
so much time has been spent and 
counter-questions have been asked by 
Member after Member as to whether 
really, or how much, concession^ has 
been given and how much has not 
been given. M^at does it matter? In 
a matter of consultation, it is not a 
concession, wte help one another to 
come to a right conclusion and any
thing that is given or taken is merely 
a process of mutual help and not a 
Conc*ession or a matter for gratitude or 
congratulation.

1 then proceed to something that is 
a little more unpleasant. I am sorry 
1 shall not be able to convince Pandit 
Bhargava in a matter where you your
self failed to convince. Article 356 has 
come into operation so far as this 
House is concerned not because of any • 
alleged misconduct or failure on the 
part of the Ministry but on account of 
the fact that the members who formed - 
an overhelming majority in that House 
refused to form a Ministry at the 
instance of their own party executive. 
All the arguments that were advanced 
by our revered and hoar-headed hon. 
Member, Babu Ramnarayan Singk, 
could well be advanced with great 
relevancy in a meeting of the All India 
Congress Committee but not in Parlia
ment It is on the express desire of 
that Ministry to withdraw from 
Government that action had to be 
taken and in view of the fact that no 
one available to run the- Govem- 
n^ent.

Then my friend, Pandit Bkargava 
somehow mixes up the merits of tke 
party decision with the procedure 
which the Government has had to 
follow. I could understand h o^  
Members Uke Sardar Hukam Smgk 
and others who are not members oi 
the Congross Party refusing to re
cognize a difference between ttoe 
Government and the party and throw
ing upon the Government aU » e  
charges which they could throw on tke 
party because, so far as the outsiders 
are concerned, the Government and 
the party may be one and it is pn^ 
a point of order that could be raised. 
But so far as . Pandit Thakurdas is 
concerned, I fail to understand w l^  
he should mix up the question as to 
the merits of the decision of the party 
with the merits of the steps , w h iA  
Government htive been compelled to 
take. I am sorry I have to say it but 
it is necessary so that it may not M  
thought that I accept as Pandit 
Bhargava does that the Governor 
should have done this or done W -  
thing else to bring about a situatiom 
in the party so that they could run the 
Ministry. It is not for him to poke 
his nose into this matter. It is for 
others to say so in a different capacity. 
The hon. Member is entitled to say 
that Members of Government in an
other c i^ c it y  might have done this ot 
might not have done that and he cpuld 
say so in a different place but not im 
this House and I might have much to 
say in drfence but here there is no 
relevancy for all that on the issue 
befoM; us.

I submit I kave notking m m M  W  
except ihU. Hon. Jtffnbets Iffle 
spoken »bout this MliVi •. pwed^^t*
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LShri Rajagopalachari] ‘
What is it a p rece<^t is a
precedent for this, if at aU, that if lO 
Members out of 77 MembMS re fv ^  to 
form  the Government, all these things 
will follow. I submit it is a very 
healthy precedent, if it is to be con
sidered as a precedent. Otherwise, it 
forms no bad precedent. The only 
question is whether the conferring of 
powers on the President by ParUa- 
ment is right. There is no, question 
of any precedent. There is a pro
vision in the Constitution providmg 
for it. It is Parliament that decides 
whether that power should p e  given or 
not. It is not any question of pre
cedent,

Babu Ramnarayan Singh: Why were 
not elections ordered?

Shri Rajagopalachari: I thought I 
explained at the time when the reso
lution was debated that there were 
sufficient reasons, whicli I advanced, 
why elections were not order^ , and 
even a very keen parliamentarian Uke 
Mr. Kamath accepted that argument 
by the gesture that I noticed when 1 
made it.

Shri R. Velayudhan (Travancore- 
Cochin): He belongs to the Congress 
party.

the
BiU

Shri Rajagopalachari: I hope th 
ill will be accepted by the House.
Mr. Deputy-Speakcr: The question is;

“ That the Bill, as amended, be 
passed.”
The motion was adopted.

DELHI AND AJMER RENT CON
TROL BILL

Mr. Depaty-Speaker: The next item 
stands in the name of Shri Ajit Prasad 
Jain. He wanted to have it p ass^  
over. I will therefore call the next 
Bill standing in the name of the hon. 
Shri N. V, Gadgil.

The Deputy of Works,
duction and Supply (Shri Bnragohain).
Sir, on behalf of my hon. colleague, 
Shri N. V. Gadgil. I beg to move:

“ That the Bill to provide for the 
control of rents and evictions, ana 
for the lease ol vacant premises 
to Grovernment, in certain areas In 
^ e  States of Delhi and Ajmer, be 
referred to a Select CommHtee 
consisting of Shri B. Shiya lUo. 
Pandit Mukut Bihari Lai 
Bhargava, ® irl Deshbandhu Gupte, , 
Slrri Indra  ̂ Vldyavacbaspatt

Pandit Thakur Das Bhargava. 
Master Nand Lai, Shri Gokul Lai 
Asawa, Lala Achint Ram, Thakur 
Lai Singh, Shri Ram Sahai Tewari,
Shri Gokulbhai Daulatram Bhatt,
Shri R. K. Sidhva, the hon. Shri 
N. V. Gadgil and the Mover, with 
instructions to report by the 1st 
September, 1951.”

Shri Kamath (Madhya Pradesh):
On a point of order. Sir, and I appeal 
to you as the guardian of the rights 
and privileges of the Members, that 
wherever there is a departure or 
deviation from the order in the List of 
Business, the Members should be given 
due notice, and not taken unawares. 
This sort of going up and down the 
agenda may be convenient to the* 
Ministers; but it is unfair to the Mem
bers. We do not know why this sudden 
change has taken place. Lf the reasons 
had been given, we would have under
stood why this change has taken place. 
Suddenly the next Bill is taken up.

Shri Hussain Imam (B ihar): If, even 
during the session, it had been pointed 
out in the earlier hours, we may have 
prepared for this Bill. We all thought 
that this Bill will be coming tomorro\\\ 
Therefore, none of us were prepared 
for this.

Mr. Deputy-Speaker: I agree entirely 
with the hon. Members that it would 
be difficult when suddenly some items 
in the Order Paper are passed over and 
other items are taken up. No doubt, 
all these Bills are there in the Order 
Paper. But, no hon. Member can 
anticipate that legitimately he must be 
prepared for any other Bill. I believe 
the hon. Minister when he wanted this 
Bill to be passed over, must have had 
exceptional reasons. But, I shall make 
sure in the future that unnecessary 
innconvenience is not caused to hon. 
Members. If any particular Bill is to 
be passed over, sufficient notice will be 
given to hon. Members so that they 
may be ready with other Bills. After 
all, hon. Members cannot be ready with 
every Bill and carry all the amend
ments in their minds.

\ The Minister of Home Allairs (Shri 
\ Rajagopalachari): As I am here and 
las I am partly responsible for all the 
ttroublb, I would like, if you will per- 
Tnit me. to say this. Shri Aiit Prasadji 
was perfectly prepared to go on with 
his Bill. On the analogy of lists In 
courts, with which most hon. Mem
bers are familiar, everybody is expect
ed to be ready for everything. No one 
can charge any one else if there Is any- 
abrupt stoppage or reduction of time
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and things of that kind. Otherwise, 
non. Members can say, we thought 
that this Bill would take much more 
time, but we were suddenly taken un
awares. Apart from my personal 
view, it was not thought that my Bill 
would take so much time, especially 
after we met again and accepted the 
amendment. Shri Ajit Prasadji ŵ as 
ready with his work if I could finish 
this Bill quickly or if I promised to 
prolong it till the end of the day. He 
had accepted a previous engagement 
which he could not put off. He had to 
attend a public meeting of the refugees, 
which concerned his own department. 
He waited till now so that another Bill 
could be ready. The hon. Shri 
Buragohain has come. He is already 
late for the meeting. I submit no one 
has any reason to complain although 
everyone has his own difficulties. Hon. 
Ministers sometimes come prepared 
and the thing is not Uken up. Can 
they complain? N o ^ '

Shri Kamath: In all humility, I am 
. only suggesting that so far as M inister 

are concerned, Parliament work mu$t, 
with them, take precedence over public 
meetings.

^ S h ri Rajagopalac'hari: That is true 
mncl that is why 1 mentioned the 
character of the meeting also. As a 
Minister he cannot be efficient unless 
he does some such work.

Mr, Dcpnty-Speaker: So far as public 
meetings and Parliament are concern
ed, we are representatives of the 
public and they ought not to be dis
appointed. Therefore, it is necesoarj’’ 
that Ministers should be in touch with 
the public. But, .so far as the work is 
concerned, the analogy of the courts 
does net apply, with all respect.

Shri Rajagopalachari: I was only
casually referring to it.

Mr. Deputy-Speaker: I have also 
been practising in the courts and I 
know a lot of inconvenience is caused 
when suddenly some cases are passed 
over and those lower in the list com
plain if something is passed over and 
appeal to t̂he Judges and say that they 
did not expect this case to come up 
and all that But, 1 would not like 
to take any hon. Member by surprise 
and expect them to be like persons in 
the courts. That may be a different 
matter altogether. Here we are en
gaged in public work. Hon. Members 
must also bring all their faculties into 
play and all the knowledge they com
mand and they must prepare for the 
work. Normally, I. expect, whatever 
may be the work, when a particular 
Bill is passed over, suflficient notice

must be given to the Members. So far 
as this particular case is concerned, 
there has been a previous engagement 
for a meeting and if the Minister is 
not able to attend, it wDl badly reflect 
on the Government itself that 
Ministers are not keeping their engage
ments. The whole Parliament is 
interested in Ministers keeping up their 
engagements outside also. That may 
apply to the present case. In the 
future, I would only request the hon. 
Minister and the Ministry as a whole 
through the hon. Home Minister that 
whenever a particular Bill î  passed 
over, sufficient notice should be 
given to the House. If it is wanted 
to be passed over in the afternoon, 
notice may be given in the morning.

Shri Kamath: Similarly, if Mem
bers of Parliament also give preference 
to public meetings, there will be no 
quorum in the House. '

))f -   ̂ iS
-  ft lJ j   ̂ ^ J

[Giani G. S. Musafir (Punjab): 1 
want to ask whether that Bill has 
been dropped or will it come up soon;, 
and if so, when?]

Shri Hussain Imam: It will come on 
Monday, I think.

Mr. Deputy-Speaker: The Agenda. 
will be circulated to hon. Members.

Shri Hussain Imam: May I suggest 
for the convenience of the Members 
who have not come prepared, that the 
discussion on this motion should not 
be concluded today, but, if necessary 
we should adjourn at 6.30, to give the 
staff also some time, and time to us to 
study.

Mr. Deputy-Speaker: It is not
necessary to make such a request. 
We are going to proceed to the half
hour <:iscussion on Mr. Sidhva’s
question at 6-45 p.m . Even on small 
Bills, hon. Members are taking so
much of time. There is no necessity 
to make such requests.

Shri fiuragohain: The House will 
remember that the Delhi and Ajmer- 
Merwara Rent Control Act, 1947. which 
was to expire on the 24th March this 
year was extended for a further period 
of two years by the Delhi and Ajmer- 
Merwara Rent Control (^inendment) 
Act, 1951. When this measure was 
before the House, several hon. Mem
bers expressed the view that the enact-
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LShri Buragohain] 
ment that was placed before the 
House was not a happy one and they 
desired ' that some of the desirable 
amendments should have been incorpo
rated, which experience had proved 
to be necessary. Assurance was 
then given by my hon. colleague 
the Minister that a comprehensive 
Bill would be brought before the 
House, introduced, and referred to a 
Select Committee and would embodv 
all suitable amendments.

[Shrimati Durgabai in the Chair]

Soon after the passage of the amend- 
mg Bill, a conference o f the various 
interests was called, in which 
representatives of landlords and 
tenants, the Chairmen of the Delhi and 

J^ew Delhi Municipal Committees, some 
hon. Members of this House, the Chief 
Commissioner of Delhi and the Rent 
Controller and others were present. 
Various amendments suggested were 
discussed in that conference and some 
suggestions were also made. In the 
working of the existing Act, during the 
last four years also, some defects and 
lacunae had come to light and the 
judicial decisions that have been pro
nounced by the various High Courts 
from time to time, also brought to light 
certain defects. Besides, there are 
some healthy provisions in the various 
State Acts, such as the Acts of Bombay 
and West Bengal and these, it was felt, 
could usefully be incorporated in a 
comprehensive Act and made appli
cable to the States of Delhi and 
Ajmer. It was therefore decided to 
arpend and consolidate the law on the 
subject by incorporating the necessai-y 
amendments and also by removing the 
defects and lacunae in the existing Act. 
The present Bill, which seeks to 
achieve these objects, was accordingly 
introduced towards the end of the last 
.session of Parliament and is now be
fore Parliament for its consideration 
and reference to a select committee.

The main amendments which have 
been incorporated in the present Bill 
include exemption of new constructions 
from the operation of Rent Control, 
provision of a higher return for the 
capital invested by landlords, with a 
view to encouraging building activities, 
the introduction of a summary pro
cedure for the more expeditious dis
posal of rent fixation and eviction cases, 
amplifying the definition of tenants to 
include sub-tenants and others who 
derive title under a tenant, provision 
to secure repairs without detriment to 
rights of tenants, vacant possession to 
be secured for landlord and deposit of 
r*nt when suit is in progress.

These are the more important 
changes that are sought to be introduc
ed here.

In addition to these and other 
amendments. Part IV of the Bombay 
Rents, Hotel Rates and Lodging House 
Rates Control Act, 1944, which was 
extended to the Municipalities of 
Delhi, New Delhi and the Notified Area 
of the Civil Station by a Gazette 
notification in 1947, has been incorpo
rated in this Bill, and this forms an 
independent Chapter.

The provision relating to encourag
ing new constructions will be found in 
clause 38 of the Bill. With a view to 
encourage new constructions, it is 
proposed that such constructions as 
were not started or had not been com
pleted before the passing of the new 
Act, could be exempted for a specified 
period to be indicated by notification 
issued by Government, and by virtue 
of such notification exemption may be 
given from the operation of all or some 
of the provisions of the Act.

It may, however, be pointed out c* 
contended in this House that such 
exemptions had better be given or pro
vided for by statutory provisions and 
not by executive orders. This is a 
matter which can be left for considera
tion by the Select Committee.

The Bill provides for exemption of 
cinema and theatre houses from the 
operation of the Rent Control law by 
Government’s executive orders. 
Whether such exemption should be 
given in this manner is also a matter 
which may be left to be decided or 
considered at the Select Committee 
stage.

In clause 2 (j) of the Bill, the 
definition of “ tenant” is sought to be 
amplified. The present definitioh of 
tenant dees not include sub-tenants and 
others who derive title under a tenant 
or persons put in possession of the 
premises without ^ e  consent of the 
landlord by the tenants and also by 
the members of the tenant’s f ^ i l y .  
TTie proposed amendment which is 
based on the lines of the Bombay Acts 
seeks to cover such cases so as to avoid 
difficulties that crop up in enforcing 
decrees for eviction, etc.

Clause 8(4) relates to the enhance
ment of return on capital invested. 
The ceiling return in the shape of rent 
at present admissible under the Act is 
considered to be low. The proposal is 
to amend the Act with a view to flxinft 
this ceiling at 7i per cent i i^ te ^  of 
the present 6i per cent for old build-.
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ings, and at nine per cent instead of 
7A per cent for new buildings for gross 
return in fixing rent. A view has been 
expressed and is likely to be pressed in 
the House that in respect of new 
buildings there is greater justification 
for reducing the percentage o f return 
on the capital cost than for increasing 
it from per cent to nine p«- cent as 
now provided for in the Bill. This is 
a matter which may well be left to be 
decided at the Select Committee stage.

Clause 32 of the Bill provides for 
uniformity of procedure for old and 
new buildings and expedition in dis
posal of cases. At present cases of 
disputes regarding rent of old build
ings constructed prior to 24th March 
1947. the date on which the original 
Act came into force, go to the ci\dl 
courts, while rent cases in respect of 
a later construction go to the Rent 
Controller. It is now proposed to 
bring all buildings coming under the 
purview of this Bill within the 
jurisdiction of civil courts.

As regards expediting disposal of 
c-ases, it has been provided in clause 
36(2) of the present Bill that a court 
may hold a summary inquiry into any 
application or other proceeding.s under 
the Act.

Under the existing Act there is no 
limitation in respect of filing suits 
either by the tenant or by the land
lord for fixing of standard rent. It is 
now proposed to fix the limitation at 
six months and is provided for in 
clause 11 of the Bill.

According to the present Act, a land
lord requiring bona fide a purely resi
dential i>remises which he owns, for 
occupation by himself or his family for 
residence, can secure the eviction of 
the tenant only if he can prove that 
he “ neither has nor is able to secure 
other c ita b le  accommodation ’ . These 
words operate harshly where a land^ 
lord’s other premises, for example, are 
under requisition by Governm«ii. 
These words have accordingly been 
deleted from the corresponding clause 
in the Bill.

Clause 17 of the Bill deals with 
eviction of industrial and other 
employees in occupation of quarters 
after the termination of their services. 
Various industrial concerns, educational 
institutions, hospitals. chariteble 
institutions, etc. have quarters for their 

workers. It is necessary that 
these quarters should be vacated 

when the occupants thereof cease to be 
employees of these concerns. Under 
the present law these concerns have to 
go through an elaborate court pro
cedure for eviction of ex-employees. A

summary procedure for eviction has 
acc-ordingly been provided for in such 
cases in the present Bill. This pro- 
\dsion has been incorporated at the 
instance of the Standing Committee of 
Parliament attached to this Ministry 
who desired that where a person had 
secured accommodation by \drtue of 
being an employee of a local body or 
an industrial undertaking he should be 
summarily evicted under the Act from 
the premises as soon as he ceases to be 
such an employee.

There is no provision in the existing 
Act to the effect that while decreeing 
against a tenant to give vacant 
possession to the landlord for essential 
repairs the court should also order that 
the tenant should be put back in 
possession by the landlord after such 
repairs are carried out. Provision for 
restoring the tenant to his accommoda
tion in such cases has been made in 
clause 15 of the Bill. The provision 
follows the corresponding provision in 
the Bombay Act.

The Act. as it stands at present, 
does not provide for a decree of court 
passed against a tenant for his eviction 
being executed against a person who 
may either be a sub-tenant or a person 
fraudulently put in possession of the 
premises by the tenant or a trespasser.
It has been provided in the preseiU. Bill 
that a decree or order of eviction in 
such cases .should be binding on all 
persons who may be in occupation of 
the premises and vacant possession 
thereof shall be given to the landlord 
by evicting all such persons. This is 
provided for in clause 21 of the Bill.

Clause 9 of the Bill provides for 
deposit of rent when suit is in pro
gress.

Shri Kamath: It seems to be a false 
alarm

Mr. Chairman: Mr. Kamath seems to 
be alarmed about the ringing of the 
division or quorum bell. The bell is 
only being tested and not deliberately 
rung with any other puipose. How
ever, it is good that so many Members 
have come into the House.

Shri Kamatli: Even the Prime
Minister has come.

ShH Bttragohain: I was referring to 
clause 9. It is felt that unless a pro
vision is made for realisation of some 
rent on a provisional basis when a, 
suit is in progress there will be a 
danger of the landlord not being able 
to realise any arrears o f fent. It h ^  
accordingly been provided that in all
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cases the court shall, as expeditiously 
as possible, make an order specifying 
the amount of rent to be paid by the 
tenant to the landlord pending the final 
decision of the application for fixing 
the standard rent or for increase of 
such rent.

The Standing Committee of Parlia
ment attached to this Ministry desired 
that a provision should be made in the 
Bill on the lines of the West Bengal 
Rent Control Act for major repairs 
done to the house by the tenant at the 
landlord’s expense with the permission 
of the Court. This is provided for in 
clause 39.

I feel that I have indicated the more 
important amendments that have been 
made in the present Bill to improve 
upon the provisions of the existing 
Act. Without taking more time of the 
House I commend the motion to the 
House for its acceptance.

Mr. Chairman: Motion moved:
“ That the Bill to provide for the 

«:ontrol of rents and evictions, and 
for the lease of vacant premises to 
Government, in certain areas iti the 
States of Delhi and Ajmer, be 
referred to a Select Committee 
consisting of Shri B. Shiva Rao. 
Pandit Mukut Bihari Lai Bhargava. 
Shri Deshbandhu Gupta, Shri 
Indra Vidyavachaspati. Pandit 
Thakur Das Bhargava, Master 
Nand Lai, Shri Gokul Lai Asawa, 
Lala Achint Ram. Thakur Lai 
Singh, Shri Ram & hai T ^ n  
Shri Gokulbhai Daulatram Bhatt. 
Shri R. K. Sidhva, the hon. Shn 
N. V. Gadgil and the Mover, with 
instructions to report by the 1st 
September, 1951.”
Dr. V. Subramaniam t Madras): 

There are many welcome features in 
the amendments proposed by the 
Minister in the Bill but I find that 
there is no provision to put a stop to 
pugree system. It is more or less an 
indirect rent charged on the buildings 
because of the Rent Control and other 
Acts, Even today there are many 
buildings changing hands, in spite of 
orders, in the Connaught Place, where 
unless the landlord gets a pugree of 
Rs. 10,000 or 20,000 a person cannot get 
a buildiiSg. There are many newly 
constructed buildings in regard to
which large amounts are paid as 
pugree. These facta are known to the 
Government and to the administrators 
and som e. provision must be made 
against this, in the Rent Control Order 
itself, so that pugree may be brought

under the purview of the Bill. If it 
is proved by  the tenant that he has 
paid such pugree it should be deducted 
from the rent. It is my suggestion to- 
the Select Committee that some such 
provision should be made and I am 
sorry that it finds no place in the Bill 
in its present form.

A  statutory assurance must be given
to new buildings that this Bill will not 
bind them. A specific date like 1953 or

■ 1954 is to be fixed in this Bill and all 
buildings constructed within that 
period will not be bound by this Rent 
Control Order. Th^re are many build
ings requisitioned by Government. If 
this is adopted private owners would 
invest their capital in new construction 
and thus we can avoid the building 
scarcity that is now prevalent.

Then the highest return must be put 
at 7i per cent., whereas it is mentioned 
that the return would be 74 per cent, 
for old buildings and nine per cent, for 
new buildings. The return should be 
uniform at 7J per cent, both for new 
and old buildings. Old buildings 
might have been constructed at a 
cheaper cost. But even if the return 
is fixed at six' per cent, it will be a 
good return. If the return is fixed at

per cent, for old and new buildings 
it would prove a good bargain. Even' 
as fixed deposits the banks do not pay 
more than four per cent, on large 
amounts. As interest on the large 
capital invested on big buildings four 
per cent, may be paid, two per cent, 
for depreciation and U per cent, for 
annual repairs, which will cover also 
the municipal taxes. So 7J per cent, 
must be the uniform return on -all 
capital invested.

Then the exemption of cinema houses 
is not a healthy sign. Owners may 
compel cinemas to be vacated from 
buildings and there will be a racket. 
That also must be brought under the 
purview of the Bill.

Pandit Thakur Das BWgava
(Punjab) rose—

Mr. Chairman: Only yesterday a 
ruling was given that those who are 
not Members of the Select Committee 
will l>e allowed to speak and I find 
that Pandit Thakur Das Bhargava is 
one of the Members of the Select Com
mittee.

Shri Munavalli (Bombay); 'fhere 
were some exceptions made.

Mr. Chairmaji: Only under extra
ordinary circumstances.
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The Minister of Works, Production 
and Supply (Shri Gadgil): In reply 
I have only to point out to my hon. 
friend that clause 5(2) provides:

"‘No person shall, in considera
tion of the grant, continuance or 
renewal of a tenancy or sub
tenancy of any premises, claim or 
receive the payment of any 
premium, pugree, fine, advance 
or any other like sum in addition 
to the rent.”
And if he contravenes this provision 

then the penalty is provided for m 
clause 42 which states:

“ If any person receives any pay
ment in contravention of the pro- 
v^ions of section 5, he shall be 
punishable with simple imprison
ment for a term which may extend 
to three months, or with fine which 
may extend to an amount ex ce ^ - 
ing one thousand rupees by the 
amount as value of so
received by him, or with both.
If the Members of the Select Com- 

rnittee find this penalty somewhat 
lenient, I am prepared to increase the 
quantum of punishment as also the 
quantum of fine.

As regards the rate to be allowed on 
the capital invested, I am not d o ^ a U c  
about it. If I find some proposal more 
reasonable, I am quite willing to 
accept it.

Mr. Chairman: The question is:
“ That the Bill to  p ro v id e  fo r  the 

co n tro l o f  rents and  ev iction s , and 
fo r  th e  lease  o f  va ca n t prem ises  to 
G overn m en t, in  certa in  areas in  the 
States o f  Delhi and A jm e r , b e  
r e fe rre d  to  a Select C om m ittee  con 
s istin g  o f  Shri B. Shiva R a o, 
Pandit Mukut Bihari Bhargava, 
Shri D esh ban dh u  Gupta, Shri 
In dra  V id ya va ch a sp a ti,
Thakur Das Bhargava, Master 
N an d  Lai, Shri Gokul Asawa 
Lala Achint Ram, Thakur Lai 
Singh. Shri Ram Sahai Tewari, 
Shri Gokulbhai Daulatram Bhatt, 
Qhri R K. Sidhva, the hon. Shri 
N. V. Ga(igil and the Mover, with 
in stru ction s to report by th e  1st 
S ep tem ber, 1951.’

The motion was adopted.

M r  Chairman; The immediately 
next item on the agenda is the 
ment of Part C States Bill 
Hkf» to announce that this Bill will oe 
passed o v ^  and it wUl not ^  taken 
lip even tomorrow. We s W l nol  ̂
proceed with the Notaries Bill.

NOTARIES BILL—contd.
The Minister of Law 

Ambedkar): I have already made a 
motion that this Bill be taken into 
consideration. All that remains for 
me is to say a few words in order to 
explain the nature of this particular 
measure, and the necessity for bring
ing it forward. The Notary Public is 
an official who discharges certain 
functions relating to certain docu
ments which arise out of what are 
called ‘mercantile’ transactions. The 
position with regard to the Notary 
Public in India is that under the 
Negotiable Instruments Act the Gov
ernment of India has got the power to 
appoint Notaries Public in order to 
deal with the documents which are' 
negotiable instruments under that Act. 
But there are also other mercantile 
transactions which create certain 
other mercantile documents but which 
are outside the purview of the 
Notaries Public appointed under the 
Indian Negotiable Instruments Act. 
Those Notaries Public which are out
side the Indian Negotiable Instru
ments Act are appointed by authorities 
in Great Britain.

The history of this institution Is 
probably interesting. Originally, the 
appointment of the Notary Public all 
over England and perhaps even 
Europe was made by the Pope. It 
was an ecclesiastical office and the 
function of that officer was to deal 
with ecclesiastical matters, that is to 
say, if a dispute arose as to the seating 
arrangement in a particular Church, 
the dispute was decided by the Notary 
Public. If a question arose as to, 
whether a person who had died was 
entitled to a public burial or whether 
he was to be doomed to what was 
called a private burial in some un
recognised part of the Church, that 
matter was also decided by the Notaries 
Public. Later on, certain commercial 
duties were also attached to the 
Notaries Public under which they per 
formed the duties of noting, protest
ing, or preparing or noting honour 
or dishonour about these transactions. 
When the Protestant Revolution took 
place, the authority of the Pope so 
far as Great Britain was concerned 
ended, and it was assumed by the 
British King and the British King 
transferred the jjurifediction that he 
had acquired from the Pope in the 
matter of the appointment of the 
Notaries Public to the Archbishop of 
Canterbury who also became his 
officer, because under the Protestant 
Revolution, the State became supreme 
as against the Church and all the offi
cers of the Church became the officers
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of the State. The Archbishop had 
attached to him what was called a Court 
o f Faculty, an oflacer who dealt with 
the Church matters to which I have 
already made some reference and in 
England all the Notaries Public were 
apiwiiited by what was called the Court 
o f Faculty under the superintendence 
of the Archbishop of Canterbury, 
That body also continued to appoint 
Notaries Public in India. All that we 
did was that we cut out a little portion 

"" from the authority of the Court of 
Faculty in England which had acquir
ed this legal jurisdiction to appoint 
Notaries so far as the Negotiable 
Instruments Act was concerned.

The position today in India there.- 
fore is that a group of Notaries who 
deal with documents under the 
Negotiable Instruments Act are 
appointed by the Government of India 
while all other documents which do 
not come under the Negotiable Instru
ments Act are dealt with by Notaries 
who are appointed from England. 
Our Constitution, namely, the India 
(Consequential Provisions) Act, 1949 
and article 372(1) of the Constitution 
permitted that any oflftcer who was 
appointed before the Constitution may 
continue to exercise that authority, 
so that notwithstanding the fact that 
India became independent and not
withstanding the fact that the Presi
dent got the authority to make 
appointments of Notaries, by virtue of 
these two provisions I have quoted, 
these people still continue to function 
as Notaries although they were 
appointed by an authority not subject 
to the Indian Constitution. It is felt

• very desirable that this anomaly should 
be ended and that the right of appointr 
ment which is now enjoyed by the 
Court of Faculty should be discontinu
ed. That is the main purpose of this 
Bill and I do not think that any Mem
ber of Parliament can have any 
objection to it. On the other hand. I 
believe that many Members of Parlia
ment might well ask as to why these 
officers were allowed to function even 
after the (Constitution Tiad come into 
existence. All I can say is that it is 
better to be late than never. That is 
the only justification.

The main clauses of the Bill are 
these: Clause 3 empowers the;Centr^ 
Government to appoint Notaries with 
authority to practise as such any
where in India. Each State also is 
empowered to appoint Notaries within 
its own territory to function within its 
jurisdiction.

aauses 4 and 5 say that the NoUry 
will not be entitled to practise unless

he gets his name registered and 
obtains a certificate of practice. He 
is required to pay a certain fee under 
the rules. These are prescribed under 
the authority of clause 14(2).

Clause 6 deals with the annual 
publication of the lists of Notaries. 
The Central Government as well as 
the State Governments are required to 
maintain a register of Notaries who 
have got their names registered.

Clause 7 deals with the seal of the 
Notary.

Clause 8 deals with the functions ot 
the Notary. They are the normal 
functions which a Notary is required 
to perform both under the English Law 
and practice. They have practically 
been taken from Halsbury’s Laws of 
England.

Clause 9 prohibits any person from 
practising as a Notary without a certi
ficate of practice. Persons who are 
already Notaries have been given one 
year’s time to get themselves register
ed under this Bill.

Clause 10 is the usual clause dealing 
with the removal of names from the 
Register of Notaries, if the Notary has 
committed any act which is said to 
disqualify him from holding the post 
of Notary Public.

Clause 11 provides that any 
reference to a Notary Public in any 
other law is purely interpretational 
and shall be construed as a reference 
to a Notary entitled to practise under 
this Act.

Clauses 12 and 13 deal with penalty 
and congnizance of offences.

Clause 13A is a new clause which 
has been inserted to validate on a 
reciprocal basis the Notary’s act done 
in any foreign country.

This is all that the Bill does and I 
hope that the House will see its way 
to grant its' accord to my motion.

Air. Chairman: Motion moved:
*‘That the Bill to regulate the 

profession of notaries be taken into 
consideration.”
Shri Sidhva (Madhya Pradesh): This 

is a very simple Bill. I am very ^ad 
that the hon. the Law Minister has 
given us a very interesting history. I 
did not know that the notaries who 
were appointed in India were appoint
ed by the Archbishop of Canterbury; 
I thought it was done by the Govern
ment of India. This was really a piece
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of news, I think, to several of us— at 
least I did not know that.

This Bill does not require any 
comment, except this that it would 
have been better if the hon. Minister 
had told us the practice prevailing in 
Great Britain regarding the appoint
ment of a Notary Public. Are only 
legal practitioners appointed, or 
persons who have knowledge of com
merce and important public matters, 
and as such have to deal very much 
with documents, are also appointed?
On account of my commercial 
experience, I know the kinds of docu
ments that are sent to the Notary 
Public. Clause 3 of the Bill says that:

“ Government.......may appoint as
notaries any legal practitioners^ or 
other persons who, in its opinion, 
are duly qualified to discharge the 
functions of a notary under this 
Act.”

I want to know the meaning of the 
word “duly quaUfied*’ . Does it mean 
duly qualified in law?

Dr. Ambedfcar: Not at all.

Mr. Chairman: That will be govern
ed by rules framed under clause 14, 
perhaps.

Shri Sidhra: Here, there is a definite 
clause regarding appointment of 
notaries; so the rules will not be of 
any material help to us, because rules 
cannot sui>ersede the provisions of the 
Act Since the hon. Minister has 
clarified the point, 1 *io not consider it 
necessary to move the amendment^ 
notice of which I have given. But if 
the hon. Minister were to m ^ e  it 
beyond doubt by the words other 
than a lawyer”  it would be better.

I do not want to say anything more.
I support this Bill, but I hope the hon 
the Law Minister will clarify the 
interpretation he has given. I ther^ 
fore support this Bill and hope that 
he would make the posiUon clear to 
avoid any ambiguity and suggest any 
amendment of his own.

Pandit Thakur Daa Bhargava
(i?in“ fb ) :  I am rather afraid that the 
Bill is too technical.

Mr. Chairman; May I know 
whether the hon. Member is m o v i^  
his amendment? This is 
reading of the BUI. I want to know 
whether Hie hon. Member wants to 
move his amendment for re feren t to 
the Select Committee now or at a 
later stage.

Pandit Thakur Das Bhargara: I
want the Bill to be referred to a Sel^t 
Committee. If you like I may not 
speak at this stage and I will speak 
later.

Mr. Chairman: Very well, the hon. 
Member may move his amendment 
now.

Pandit Thakur Das BhargaTa: The
amendment has not been supplied in 
today’s Order Paper, but with your 
l ermission, I beg to move:

“ That the Bill be referred to a 
Select Committee consisting of Dr. 
Bakhshi Tek Chand, Dr. Panjab- 
rao Shamrao Deshmukh, Shri 
Deshbandhu Gupta, tShr  ̂ Gtokul- 
bhai Daulatram Bhatt, Pandit 
Mukut Bihari Lai Bhargava, Shri 
Prabhu Dayal Himatsingka, Shri 
Arun Chandra Guha, Shri 
Rohini Kumar Chaudhuri, Shri 
Banarsi Prasad Jhunjhimwala,
Shri R. K. Sidhva, Shri C. 
Subramaniam, and the Mover, 
with instructions to report before 
the 31st August, 1951.”
It is rather a Bill of a technical 

nature, and the history of it as pro
pounded just now makes it still more 
difficult for us to understand, and it 
is problematical whether this insti
tution which has such an ancient 
history in western countries will at 
all be well grounded in India. In all 
bigger towns, for instance in Calcutta, 
Bombay and Madras probably under 
the Negotiable Instruments Act these 
Notaries Public are appointed. But in 
the rest of the States and Provinces I 
do not think this institution of 
Notaries Public is to be found in vogue. 
On the contrary we have got some
thing akin to it—they are not known 
as Notaries Public, but they are known 
as Oath Commissioners. For instance 
the High Court of the Punjab authO' 
rises certain lawyers, and perhaps 
other people also, to attest affidavits 
or statements on oath. But there are 
certain rules according to which they 
work. Now, this is also a new insU- 
tution. I do not know what obtains 
in the rest of the Provinces or in the 
States, but so far as I know there is 
not such an institution like Notaries 
Public in all other places except 
perhaps in big towns. I speak subject 
to correction. There also the work 
which is assigned to them is only 
under the Negotiable Instruments Act.

Dr. Ambedkar: No, all. Original^' 
it was only under the Negotiable 
Instruments Act.

Pandit Thakur Das Bhargava: Are
there other powers given to them now.
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Dr. Ambedkar: They will be the 
Notaries Public who will be doing the 
work of the Notaries Public outside 
even the Negotiable Instruments Act.

Pandit Thakur Das Bhargava:
Under this Bill. But at present they 
j)erform their duties only under the 
Negotiable Instruments Act.

From a perusal of this Bill, I find 
that as a matter of fact a totally new 
institution is sought to be brought 
about in India now. The history of 
this institution is very interesting; it 
arose out of an ancient English 
statute— I did not know all this 
iiistory... '

Dr. Ambedkar: It is 1 that gave that 
history.

Pandit Thakur Das Bhargava: There 
is a reference to the Archbishop and 
then the Master of Faculties in England 
but all this is jargon to us and we do 
not understand it. What I under
stand is this. Today in the whole of 
India the lawyers execute instru- 
jnents— a sale deed, a mortgage deed, 
a gift deed— and all this is done either 
by petition—^writers or by lawyers. I 
can speak with authority so far as 
Punjab is concerned and there every 
lawyer is competent to write out a 
deed. Where petition-wr iters are 
there, they do this business, and 
lawyers generally do not do it. By 
law they are authorized to do it. So 
far as the Oath Commissioners are con
cerned, they attest documents which 
are produced in courts. There are 
certain provisions in the Civil Pro
cedure Code according to which 
■affidavits have got to be attested and 
they are to be produced in courts. 
Besides this, there are many other 
things which have got to be attested 
by these Oath Commissioners and 
whenever a person wants.to create an 
alibi in a criminal case, then also the 
certificates o f these Oath Com
missioners are utilized for the purpose 
o f getting a document or two attested 
on a particular date.

Dr. Ambedkar: I did not know that 
sort of thing happened in the Punjab.

Pandit Thakur Das Bhargava: If my
hon. friend made an inquiry about the 
rest of India, he will be disillusioned 
to find that Punjab is not an exception.

Dr, Deshmukh (Madhy-a Pradesh): 
i t  has something to teach everybody, 
flirerybody has got something to teach 
somebody else.

Pandit Thakur Das Bhargava: It so
happens that copies of these documents 
are not kept by the persons attesting 
^ em . Therefore the one thing that 1

dread is that forgery and making of 
false documents will to a very great 
extent be increased if the Bill is allow
ed to appear in its present form.

As a matter of fact when I consider
ed the Bill I did not find any provision 
by virtue of which these Notaries 
Public should be enjoined to keep 
copies of the documents which they 
attest. There is nothing to suggest 
that on a particular day such and such 
a person appeared before a Notary 
Public and he attested a document. 
As a rule the document is given back 
to the person, who brings it for 
attestation and then it can be utilized 
for any purpose by him and even in 
an attested document some entry or 
alteration can be made because every 
alteration is not initialled by the 
Notary Public. It is very easy for 
those who know the sort of writing in 
vemaciilar that the word Na can be 
put an3̂ h ere  and everywhere in a 
document. The difficulty is that if you 
make these Notaries Public and 
appoint them in every place, unless 
and until rules are made for keeping 
copies of the documents which they 
are required to attest, they might prove 
of great assistance to forgerers. Then 
the Bill says that Notaries Public will 
be appointed from out of legal 
practitioners or other competent 
persons. I do not know what will be 
the fate of those legal practitioners 
who are appointed Notaries Public. 
Will they be allowed to practise also?

Shri Sidhva: They are now practis
ing.

Dr. Ambedkar: Yes, they do.
Pandit Thakur Das Bhargava: If

the kind of work envisaged in the Bill 
is to be put on them I think the 
Notary Public should keep a regular 
office.

Dr. Ambedkar: They have; each 
Notary Public has an office.

Pandit Thakur Das Bhargava: Some 
evidentiary value must be attached to 
the documents which they attest. At 
the same time, this kind of an insti
tution might come into conflict with 
the registration office. If you see 
clause 8, you will find that a Notary 
Public is capable of doing many things 
which are done by registering officers. 
It may be that so far as section 17 of 
the Registration Act is concerned, the 
validity of a document may not be the 
same. But, all the same, such docu
ments? as do not compulsorily require 
registration, will be got attested in the 
same way as they are got attested be
fore a registering officer. As between
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the two a conflict may arise. We do 
not know whether, so far as evidentiary 
value is concerned, the one will be 
preferred to the other.

Shri Sidhya: Today, it is being done 
by the Notary Public. He keeps a 
register. He has his oflftce seaL

Pandit 1%akur Das Rfaargava: To
day, he deals with negotiable instru
ments and nothing else. That is a 
very small matter. It you will kind^- 
refer to clause 8, he hsis been given 
very large powers, the iull implica
tions of which are not realised by 
every person. Under clause 8, the 
wording is:

“Every notary may do all or any ' 
of the following acts by virtue of 
his office, namely:—

(a) verify, authenticate, certify 
or attest the execution of ^ n y  
instrument;”
So far as these words are concerned, 

it is very difficult to understand the 
exact implications of all that is 
mentioned here:

“ (b) present any promissory 
note, hundi or biU of exchange 
for acceptance or payment;”
That is what is done now.

“ (c) note or protest the dis
honour by non-acceptance or non
payment of any promissory note, 
hundi or bill of exchange under 
the Negotiable Instruments Act, 
1881;

(d) ...... .
(e) administer oath to or take 

affidavit from any person;”
This is a very important provision.

“ (f) prepare bottomry and re
spondentia bonds and other 
mercantile documents;

<g) prepare any instrument re
lating to movable or immovable 
property situated in India;

(h) prepare and authenticate 
any instrument intended to take 
effect in any country outside India 
in such form and language as may 
conform to the law of the place 
where such deed is intended to 
operate;”
And further,

“ (i) translate, and verify the 
translation of, a n y  document from 
one language into another; .
T bt eSect of this legislation will be 

m U sed  to ly  if aU the implicBtu»is of
aso PSD

clause 9 are considered. Clause 9 
debars other people . from doing the 
same work which a Notary Public is 
called upon to do, so that in the future, 
even the translation will not be got 
done by any other person except tne 
Notary Public.

Mr. Chairman: May I suggest, if you 
look at sub-clause (2 ) of clause 8, it 
is provided that no act specified in 
sub-section <1) shall be deemed to be 
a notarial act except when it is done 
by a Notary under his signature and 
official seal. I think that would go a 
long way to see that this has 
evidentiary value of the highest order.

Pandit Thakur Das Bhargaya: It 
means that so far as his seal and 
signature are concerned, they give 
some evidentiary value to the docu
ments prepared. But, if you look into 
this Bill, there is no prohibition in the 
matter of appointment of Notary 
Public by the Government. Twenty 
people may be appointed in one 
district. They can appoint any num
ber. This is just like the honorary 
magistrates affair.

Shri Sidfava: No; not like that.
Pandit Thakur Das Bhargava; You

are speaking with experience; I am 
speaking without experience^ I really 
want to know. *

Dr. Ambedkar: Yoti are expressing 
the fear of the unknown.

Psmdit Thakur Das Bhargava: That 
is perfectly right. I do not want that 
an institution like this which is sought 
to be established in the whole of India 
should be accepted by us without 
knowing what it is. I therefore humbly 
request Dr. Ambedkar to explain these 
things in the Select Committee.

Dr. Ambedkar: I could explain
these things in the House itself.

Pandit Thakur Das Bhargava: He
wants to bring in a new institution 
which is foreign to this land, which 
we had not got for all these years.

Shri Sidfava: It is not a new thing; 
it is existing in the port towns.

Pandit Thakur Das Bhargava: That 
Ir for negotiable instruments. Dr. 
Ambedkar says so and I accept his 
version as better than yours.

Sfcffi Sidhva: Notary Public exists 
today.

Pandit Thakur Das Bhargava: I have 
myself submitted that in Madras, 
Bombay and Calcutta and in some 
other places they do exist.

Dr. Ambedkar: Wherever t ^  is 
the Negotiable Instruments Act m
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force, the Notary Public is there. Hie 
Negotiable Instruments Act applies 
throughout the whole of India, except,
I suppose in some Part B States. In 
the Part A  and Part C States, the 
Negotiable Instruments Act is in force.

Pandit Thakiir Das Bhargava: As
regards the Negotiable Instruments 
Act, I have no quarrel. I know it 
applies to the whole of India. But we 
do not know how this measure will 
affect the public. There was the 
system of honorary magistrates or 
some other persons who used to do 
some work all over the land. Here 
you want to do something covering the 
whole of the country, something which 
is quite new. So far as patronage is 
concerned, the appointing authority 
will be the State Governments and the 
Central Government, and so it is 
there. And then, some qualifications 
have been prescribed. But we do not 
know how these offices will work. 
They will execute documents. But 
will they keep copies of the docu
ments? Unless and until you make 
provisions for keeping copies, the fears 
which I have given expression to now 
will all arise. It is not as if I want to 
raise any bogey. The fear is quite reaL 
And I am sure lawyers all over the 
land will not like this measure.

Dr. Ambedkar: Why not? This will 
afford them a supplementary occupa
tion. *

Pandit Thakur Das Bhargava: Now 
every lawyer is competeat to execute 
documents and people go to them for 
executing these documents. But if 
you ihake these Notaries execute the 
documents, then you take away that 
much of jurisdiction from the law y^s 
This is not a small matter which 
should be looked at from only the 
lawyers’ point of view. What happens 
to the general public? A  person re
quiring a document to be executed 
will have to come to a big city and 
suppose the Notary charges a h i ^  fee, 
he wiU have to pay i t  This here is a 
new thing you are introducing. At 
least let us know the full implication of 
it. To bring in such a measure now 
and get it rushed through is not fair 
to us. If I understand it and am con
vinced that it is for the good of tto  
people, then I wiU certainly support i t  
But till then, unless I am convmced, I 
will not touch it with a pair of t o ^ s  
even. Let us first of all know whether 
it will be useful to the public or n ot 
From the speech of the hon. Member 
I could not gather much.

Mr. Chairman: Will the hon. Mem
ber kindly resume his seat? It is now 
6-45 P.M. and further discussion on 
this motion will follow tomorrow.

IMPORT OF DATES
Mr. Chairman: Now we take up the 

half-an-hour discussion of the question 
of which notice was given by Shri 
Sidhva under Rule 46(2):

“ On a matter of public 
importance arising out of answers 
given on 8th August, 1951, to 
Starred Question No. 50 regarding 
Import of Dates.”

Shri Sidhva (Madhya Pradesh): 
This discussion arises out of Starred 
Question No. 50 of the 8th August on 
the subject of the supply of distri
bution of dates from Iraq by the Food 
Ministry. Many supplementary 
questions were put on that date but 
satisfactory and complete answers 
were not forthcoming. You, madam, 
also wanted to put some questions. 
The debate reads:

**Shrimati Durgabai: I would
like to have some information on 
some important matters.

Mr. DeputySpeaker: On another 
important matter?

Shrimaii Durgabai: On this
question.

Mr. Deputj/Speaker: This has
been closed. Next question.*’
The Minister stated then that much 

time had been taken on tiie question 
and that it could be discussed at the 
half-an-hour discussion. I have taken 
advantage of tiiat suggestion, as I 
would like to have full information on 
the subject.

The transaction, as the Minister 
stated, costs Rs. 56,18,333 for the dates 
supplied from Iraq. I have sent my 
points through the Parliament 
Secretariat to the hon. Minister. I 
want to know the landed cost o f the 
consignment of the dates. On a 
supplementary question put by Sardar 
Man on the 8th that question had been 
partially answered. I want to know 
whether all the dates came from Basra 
in Iraq.

[M r . D e pu t y -S pea ke r  in the Chair}

There are two qualities of dates 
mentioned by the Minister, namely 
hallowi and zahidi. Zahidi is generally 
not used in India. The price of 
hallowi, which is the superior quality 
is Rs. 13/10 per maund and of zahidi, 
which is inferior quality, the price is 
Rs. 11/8. With whom was the order 
Placed? Was it a Govermnent-to- 

transaction or a contract
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was given. If so, were tenders invit
ed? What was the market rate pre
vailing at that time when the contract 
was placed and when the consignment 
arrived in Bombay? Were any efforts 
made to invite tenders and if not, why 
not?

I would also like to know what was 
the necessity for getting these dates. 
Did any State require them from the 
Centre as a subsidiary food for people? 
The Minister said in reply to a supple
mentary question that it was not 
forced on the States. That may be 
true in legal language but I want to 
know whether any State requested the 
Central Government on the ground 
that they required these as a sub
sidiary food for the people of the 
State.

I want to know how much money 
has actually been realised by the 
various States out of the Rs. 56 lakhs 
spent. What is the balance in stock? 
This figure was not available on the 
previous occasion. What was the loss 
to the Government of India and to the 
States? The Minister said in reply 
to my supplementary question that 155 
tons deteriorated due to rain and in 
answer to a further question he also 
said that there was no loss to the 
Government, He said at one place 
that the amount of loss was Rs. 19,000. 
How does he reconcile the two state
ments? He said that some dates ^ r e  
supplied to Akola in Madhya Pradesh. 
What was the reason for this loss ol 
Rs. 19,000 incurred by the Madhya 
Pradesh Government? Was it due to 
bad quality? What is the quality that 
is generally supplied in Bombay? 
Who gave the hon. Minister the idea 
that this inferior variety known as 
zahidi should be imported? Is it a 
fact, as he himself has stated, that 90 
per cent., of the hallowi dates were 
sent to the ration shops whereas only 
35 per cent, of the zahidi variety were 
sold. This shows that the latter 
variety was not wanted. He stated 
that the selling price in Bombay was 
six annas a seer. On the figure of Rs. 
13-10-0 he has supplied, it works out 
to only Re. 0-5-3. Who has taken the 
nine pies? And then on the figure of 
Rs. 11-8-0 it works out to Re. 0-4-1. 
Who has taken the six pies? A certain 
amount of profit seems to have been 
made, whereas he said that it was on 
no-loss-no-profit basis. I visited the 
godowns in Bombay and found that the 
dates had deteriorated. The Minister 
was glad to have this information 
from me and he promised to make 
enquiries. Has he made enquiries and 
what is the reason for the deterioration 
and loss? What was the quantity in
volved? His staff have reported that

•the dates deteriorated due to rain 
That is not correct. All the foodgrains 
are discharged in Bombay during the 
rainy season. The real reason is bad 
quality. Without knowledge and 
experience, both here and in Bombay, 
they placed the order. I want to 
know whether any more contract has 
been entered into for supply of dates. 
What is the experience o f the hon. 
Minister—do people like dates as a 
subsidiary food? Or is it thrust on 
them? How many qualities of dates 
are generally imported by merchants 
and who gave the hon. Minister the 
information these two aie the best 
qualities? I would like to have a full 
reply from the hon. Minister and if 
any points remain after his reply, I 
shall make them out later.

The Minister of Food and Agrri- 
cultare (Shrl K. M. Mnnshi): As I have 
said before the Food Ministry is the 
whipping boy of Parliament »̂nd what
ever it does somebody or other must 
find fault with it. CShri Sidhva: Why 
this preamble?) Preamble, for this 
reason that I am going to tell you that 
the suspicions, allegations and some of 
the reports in the papers about the 
dates deal are entirely uniustified. 
Hon. Members should look bark to the 
situation in November or December. 
The whole of our procurement had 
collapsed. I made it clear to the House 
that the situation was very bad and I 
was afraid of there being no food in 
some parts of the country. and of 
famine conditions prevailing there. 
The only thing was to import some 
food or other which could immediately 
be made available. If we had not 
obtained these dates, my hon. friends 
would very well have turned round, if 
there was famine somewhere, and ask
ed why we could not pet food from 
some country to feed the people?

Shri Sidhya: I do not believe that 
dates are a subsidiary food.

Shri K- M. Mnnshi: The position was 
that the only monooolist concessional 
Iraqi company put itself in toufh with 
the Government of India. There was 
no other seller. Iraqi dates at that 
time were cheap. Now, as I pointed 
out the other day, the two qualities 
with regard tb which the transaction 
took place were of two suoerior 
qualities, while the one which is 
generally consumed in India, the 
zahidi quality, is used as cattle feed 
in Iraq. That is the position.

My hon. friend wants to know the 
terms of the contract. We entered 
into a contract for 25,500 long tons. 
They arrived in two consignments— 
one of 17,500 and the other of 9,000 
tons. As rerrards the flrnt tho c.\t.
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[Shri K. M. Munshi] 
price was three annas six pies per 
seer, compared to the ruling price of 
one rupee« of the lower quality in 
Bombay. As regards the other, it cost 
us two annas nine pies per seer. 
Therefore, from the business point of 
view this was an a(bsolute> good 
bargain in respect of much butter kind 
of dates than what are sold in India.

Shri Sidhva: What were the whole
sale prices prevailing in the com
mercial market?

Siiri K. M. Mnnshi: The commercial 
price in India was Re. one per seer. 
The purchase was made from the sole 
concessionnaire: it was not possible to 
purchase from any other party; it had 
the sole monopoly of selling these two 
varieties.

The name of the firm was Andrew 
Weir Shipping and Trading Co. The 
contract provided for inspection at 
different stages. One at that end by a 
very well known international firm 
at Basra, called Messrs. Middle-East 
Superintending Company, as regards 
quality, condition and pack. Then 
again there was inspection on arrival 
here.

The next question my hon. friend 
asked was—who wanted these dates 
and why? Now, I may tell the House 
that these 25,500 tons in all were 
allotted to different States which were 
in immediate need of providing some 
kind of food to scarcity areas. It was 
not a Question of choice. The dates 
were distributed according to the de
mands of each State. Madhya Pradesh 
wanted 8,000 tons. As against it, the 
Centre could allot only 3,000 trms.
Bombay wanted 13.500 tons; the
Centre could allot onlv 7.000 tons.
Therefore any allegation that the 
Central Government forced the dates 
on the State Governments is absolutely 
unfounded.

Then we come to the next point— 
were the consignments infested, or 
were they in a poor condition. 
Now, on a complaint from the
Bombay Government special
inspectors went on an inspection 
of the godowns The fact of the 
matter was that the 7ahidi date sellers 
in Bombay, a powerful group, found 
that lase'̂ e dates of sunf^rior oualities 
were heinp put by the Government oh 
the market at a considerably lower 
price and thev had to brine down the 
nriees of their goods on that account, 

started a determined campaign 
the Government of InHia 

picked up rotten dates from Iraq, tjiat

all of them had been infested, that 
some of them were deteriorated in 
quality and that the dates were uneat
able. This created a scare. On that 
the Government of India got an 
inspection of the dates made in Bombay 
and it was fou n d . that a very 
small quantity, compared to the total 
quantity received, was either infested 
or had deteriorated and become juicy.
I will give you the quantity. In the 
first consignment, out of 17,500 tons, 
only one consignment of 1,500 tons was 
reported to be juicy and loosely pack
ed. Surely in a large consignment 
like this coming from Iraq all the way 
it is a very small quantity.

Then as regards the complaint that 
the second consignment was un
saleable and that the quality was very 
poor, it was found that out of the 
second consignment of 8,000 tons, 
only eight tons, or 0.001 per cent, was 
really uneatable or in an. unwarrant
able condition. Therefore the com
plaint that this was all rotten is en
tirely untrue,

7p .m .
Shri Sidhva: What is the total

quantity that had deteriorated?
Shri K. M. Munshi: 1,500 tons was 

juicy. You know that dates are not 
foodgrains. They are soft and by 
some chemical reason they may get a 
little iuicy. The other lot which can 
be called unwarrantable— that was 
eight tons out of 8,000 tons. Such a 
thing Would be found in any consign
ment. All that you find when you 
examine the complaints that are made 
is that out of 25.500 tons the quantity 
reported to have deteriorated or In 
stock on the 4th August. 1951 was 313 
tons. When the matter was investi
gated it was found that the complaints 
were oartially untrue, and in many 
respects very exaggerated.

In Bihar and in U.P. the dates were 
given with rations. In Bihar In 
several schools and other nlaces they 
were given free. At that critic^  
moment when wc had *no food tms 
.«;erved as some substitute food. So 
far as dates are concerned you cannot 
r a in t  even a subsidiary' food. From 
the Doint of view of calories and 
nutritional value they are decidedly a 
better food than many others to which 
some of our peoole re^rted in sc^**d^ 
areas. To complam about It as a sub
sidiary food and as something con
temptuous is really unjustified.

The whole difficulty a r o w  because 
of the campaign of interested parties. 
We found on enquiry that ^  
merchants themselves, e result c f
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this campaign which they carried on, 
were able to sell in February 13,000 
baskets of the lower variety which 
they would have had no chance of 
selling but for this canard. This is 
the position with regard to these dates.

My hon. friend asked me about the 
loss. So far as that is concerned, one 
lot was sold by the Bombay Govern
ment. My answer that there was no 
profit, no loss applied to the Govern
ment of India. The Government of 
India made no profit and made no loss 
on this transaction. They just took the 
price which they. paid, and com
paratively speaking the cost was very 
much lower than for dates bought 
generally in the market or any food- 
grain imported from outside. So far 
as the Provincial Governments were 
concerned, on account of the scare and 
on account of some part being infest
ed, certain stock was found unsale
able. The attention of the Govern
ment of India was not drawn to the 
deficient quality immediately on 
arrival of the goods. Only later on 
they did. Then they sold it. And the 
result was this. The total cost of the 
dates imi>orted into India came to 
about Rs 89,94.000. The c.i.f. cost of 
it was Rs. 56 18 lakhs. After adding 
ihe customs duty, port wharfage, handl
ing and other miscellaneous expenses 
it approximately came to roughly Rs. 
90 lakhs. Out of that the loss amount
ed to Rs. seven lakhs of rupees. This 
Rs. seven lakhs is shared by the 
Grovernment of Madhya Pradesh and 
Bombay. The share of Madhya 
Pradesh was Rs. 4*8 lakhs and Bombay 
suffered a loss of Rs. 2 2 lakhs. As 
regards Madhya Pradesh Government 
if they had taken timely action. <lus 
loss would have been saved.

Shii Sidhva: What is the meaning 
of ‘timely action*?

Shri K. M. Mimshi: When they
found that the dates could not be sold, 
if they had told us, we would have 
taken them back and given them to 
other States which were anxious to 
get them.( Interruption.) I am speak
ing on behalf of the Government of 
India. If they had taken action 
immediately on their arrival and said 
that they are not able to dispose cf 
them, we could have given possibly 
them to other States. When the 
Madhya Pradesh Government wrote to 
the Centre it could not sell on its own 
account (Interruption.) The question 
may be addressed to the Madhya 
Pradesh Government.

ShEi Sidbvs: Am I to undertand that 
the Bombay Government and the

Madhya Pradesh Government did not 
write that the quality was inferior?

Shri K. M. Munshi: The Bombay
Government informed the Regional 
Food Commissioner that some part 
was inferior and some part was 
infested. On that a detailed inquiry 
was made and it was found that their 
complaint was not justified...

Shri Sidhva: The Peoples’ complaint 
is not justified and the Government of 
Bombay also is not justified.

Shri K. M. Manshi; It is not my
fault. All I could do -is to make 
mquiries by proper, authorized people.
I cannot go and eat all the dates my
self and verify...

^  Sidhva: That is a different 
matter.

Shri K. M. Mnnshi: The point, how
ever, is that a large part of this 25,500 
tons went to supply food to peoole at 
a time when they were short of food 
in certain parts of the country and, 
therefore, the whole transaction was a 
very good transaction. We got the 
Jfood at a time when we had not got it. 
The little loss suffered could have been 
avoided if timely action had been 
taken at the proper time. But un
fortunately any stidc is good enough 
to beat. - w'

Shn Sidhva: There is a loss of rupees 
seven lakhs according to your own 
figure. Do you consider that rupees 
seven lakhs is a negligible amount?

Shri K. HI. Manshi; What is the 
Central Ministry to do about it?

Sidhva; You say it was not the 
Central Goverhment. The Bombav 
Government says that it was inferior 
Who is to be believed? '

Do not beUeve 
either and sit quiet. But if you ask 
me. I say, believe me.

That is how the position stands. It 
IS very easy to say after the event, 
after we tide over the crisis why we 
did not do this or that. We must 
remember that it was a good trans- 
acfion; it was a cheap transaction; and 
It was a very helpful transaction. No . 
doubt in a Government affair where 
Government business runs into 
hundreds of crqres. you must remem
ber that there is some wastage here 
and there. If no wastage has to }>e 
mcreased you must be prepared to 
stoD your control system and not 
undertake the feeding of the people 
in the country and tell the merchants 
to sell good dates and charge what^
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[Shri K. M. Munshi]
ever they like. If you have to save a 
bad situation promptly you must do 
your best. '

Shri Sidhva: My question has no+ 
been answered. I asked what is the 
total amount realized by all States out 
of this Rs, 89 lakhs because this will 
give us really an indication of the loss 
involved

Shri K. M. Munshi: Whatever
quantity was required by the States 
was given to them on their account. 
The Government of India only gave a 
subsidy of Rs. 12 lakhs in order that 
the dates may be distributed free in 
some parts of Bihar and other places 
where there were very difficult 
conditions. That is one item. An 
regards the Rs. 80 or 90 lakhs, so far 
as the Government of India is concern
ed, the full amount has to be taken 
from the States.

Mr. Deputy-Speaker: The hon. Mem
ber wants that the hon. Minister may 
gather any information as to how far 
the States have been able to realise.

Shii K. M. Munshi: Seven lakhs is 
the loss up to now: and the States have 
got in stock 313 tons.

Shri Sidhva: Seven lakhs is the 
loss; 12 lakhs is the subsidy, accord
ing to him, which was given for free 
distribution. That means 19 lakhs. 
Am I correct?

Mr. Depnty-Speaker: Seven lakhs is 
the loss. Twelve lakhs is not a loss. 
What is the good of arguing. How ^an
12 lakhs be a loss? The poorer section 
of the community has eaten it. That 
is no loss. Therefore seven lakhs is 
the total loss borne by the Central 
Government or the Provincial Govern
ments.

Shri Sidhva: According to the hon. 
Minister.

Mr. IJepnty-Speaker: According to 
whom does the hon. Member want?

Shri Sidhva: I wanted to know.. ...

Mr. Deputy-Speaker: He put a
question to the hon. Minister. Accord
ing to the hon. Minister that is the 
loss. Who else is to come into the 
picture?

Shri Sidhva: I wanted to know what 
ŵ as realised by the State Govern
ments.

m I  Deputy-Speaker: Eighty-nitte
miptis sey^n,

Shri Sidhva: The hon. Minister does 
not say that.

Mr. Deputy-Speaker: It is a matter 
of inference

Dr. Deshmukh (Madhya Pradesh): 
On hearing the explanation, 'I  think 
my hon. friend deserves congratulation 
for the action he has taken in import
ing these dates. We can visualise the 
circumstaiices under which this wa,i 
done. I think for these dates we are 
really indebted to him as well as to 
the Iraqi people who gave these dates 
to us at such low prices. I want to 
ask two questions. The first question 
is, what was the quantity on which 
this loss of Rs. 4'8 lakhs was caused to 
the Madhya Pradesh Government and 
what was the quantity on which this 
loss of Rs. 2-2 lakhs was caused to the 
Bombay Government? What was 
actually done with the datfes on which 
this loss was sustained? And also, if 
there is any truth in the fact that so 
far as Bombay is concerned, a good 
deal of these dates were utilised for 
illicit distillation. That is the allega
tion made. I would like my hon. friend 
to answer these three questions.

Shri K. M. Munshi: I will give the 
facts. So far as Bombay is concerned, 
it wanted 13,500 tons. The Centre 
gave them 7,000 tons. We could not give 
all that they wanted. It has already 
disposed of 6.800 tons. This includes 
a part of the stock which they have 
sold and ir respect of which they have 
suffered a loss. I have not got the 
exact figure. The quantity lying with 
the State on 4th August, 1951 is only 
155 tons This is the position so far 
as Bombay is concerned. This is the 
loss which it has suffered, except 155 
tons. ^

Then, coming to Madhya Pradesh,..
Shri Sidbva: What about distillation?
Shri K. M. Munshi: They have 155 

tons still.
Shri Sidhva: What about illicit

distillation? What is the amount 
recovered from that?

Shri K. M. Munshi: Bombay will re
cover the whole amount, whatever 
the price. That is a matter of calcula
tion. You are a better mathematician 
than I am.

Mr. Deputy-Speaker: This is in
answer to the question of Mr. Si(Jliva 
as to what amount was realised by 
the State Governments. Dr. Deshmukh 
has put a question as to how much of 
this quantity consumed by the public 
was used for illicit distill^tiop pt
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Shri K. M. Mimshi: I am sorry, I did 
not catch it. I am quite willing that 
the hon. Member should go there and 
make a special enquiry if the Mmistry 
permits him to do that.

Mr. Deputy-Speaker: In this st^ k  
given by the Central Government has 
any portion been utilised for illicit 
distillation? All that he wants to know 
is now that prohibition is mtroduced 
in all these places, whether any portion 
has been u ^ s e d  for illicit dlstUlation.

Shri K. M. Mimshi: It is not correct 
for me to guess things.

Pandit Thakur ^as Bhargava
(Punjab): A great amount of money 
must have been realised by 
who used the dates for illicit distUla- 
lion. That should be taken into 
account in deciding the loss.

Mr. Deputy-Speaker: ■Hiere is the 
question of black-marketing.

Dr. Deshmukh: Distillation may be 
left out. I want figures for Madhya 
Pradesh.

Shri K, M. Mattshi: May I give the 
figures?

Mr. Deputy-Speaker. Already, half- 
an-hour is over. All right, the House 
is prepared to sit a minute more.

Shri K. M, Munshi: Eight thousand 
tons demanded; three thousand tons 
allotted. Quantity disposed f  
State 1,668 tons; they have got in stock 
on 4th August, 1951, tons.
loss sustained by them is Rs. 4,82,500.

Mr. Deputy-Speaker: Before the
House adjourns, I want ^  say toat 
the hon. Minister of States, 
Gopalaswami AyyangM, ^ t e d  me to 
inform the House that c e ^  am ^ d- 
ments had been suggested to toe 
Government of Part C S U te  Bil 
which would be brought before toe 
House on Tuesday. So sufflci^t 
time may be given to ^on. ^ e m b ^ ,  he 
says these amendments wiU be sent to 
hon. Members to-morrow night.

The House then adjourned till Half 
Past Eight of the Clock on Saturday, 
the 18th August, 1951.




